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INTRODUCTION

In view of the recent amendmemade in the Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis oy lenday covering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to théeContro
General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

7™ AUGUST, 2020
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THE PATENT OFFICE
KOLKATA, 07/082020
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Pater®ffices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kol kata-patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents A@,/Q
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Callgr of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents AQ70 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Offioeyipuidished
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the PatentsAmendment) Act, 2005 and Rules thereunder on weekly basis onFaiday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being takemo publish all the patent applications under section 11(A) of the Patents Act.
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant angrmaDffice will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under section 11&) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed maer under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026674 A
(19) INDIA
(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN EVAPORATIVE AIR COOLER ENABLING COOLING AND HEATING FUNCTIONS

:F24F000500000 | (71)Name of Applicant :
F02B002904000(| 1)HSIL Limited
(51) International classification F24F000604000( Address of Applicant :Delhi Rohtak Road, Bahadurgarh
A61F000700000(| 124507, Jhajjar, Haryana Haryana India
A47C002104000(((72)Name oflnventor :
(31) Priority Document No ‘NA 1)Vikas Manchanda
(32) Priority Date :NA 2)Sudeshna Sinha
(33) Name of priority country :NA
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an evaporative air cooler, said air cooler comprises of: cooling media; heating eleatefby co
cooling & heating function; blower housing; blower; four way deflection; water level indicator; electric motor; electric pump;
motor; and other plastic component & main body.

No. of Pages : zNo. of Claims : «
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :17/07/2018

(21) Application N0.201811026675 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : AN AIR COOLER ENABLING OPTIMIZED CONSUMPTION OF WATER AND ELECTRICITY

(51) International classification

:F24F001320000
F24F001308000(¢
B60K001108000(
A01G002700000t

(71)Name of Applicant :
1)HSIL Limited
Address of Applicant :Delhi Rohtak Road, Bahadurgarh
124507, Jhajjar, Haryana Haryana India

A23B000702000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Vikas Manchanda
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a device for reducing the temperatureaof 8ad device comprising of: ice chamber; back air i
grill; left side air inlet grill; right side air inlet grill; horizontal louver adjust knob; water inlet; top panel; electmmtrol panel; fror
panel; air outlet grill; water level indicatamater tank; andastor wheels.

No. of Pages : 1No. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026676 A
(19) INDIA
(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : COOKTOP WITH BOTTOM SPILL TRAY

:F24C001510000 | (71)Name of Applicant :
F24C000312000(| 1)HSIL Limited
(51) International classification F24C000308000( Address of Applicant :Delhi Rohtak Road, Bahadurgarh
G05G000108000{124507, Jhajjar, Haryana Haryana India
F24H000920000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Vikas Manchanda
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The preseninvention relates to a cooking unit, said unit comprising of: a pan support (1); a burner (2); a drip tray (3); a glas:
mixing tube (5); a frame (6); a control panel (7); a control panel sticker (8); a knob (9); a side leg cover (10); pagreuppet
(15); and gas valve assembly (16).

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/07/2018

(21) Application N0.201811028465 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A FOLDABLE GAS COOKTOP

(51) International classification

:F24C001510000
EO05D001108000(
HO5B000374000(
F24C000308000(

(71)Name of Applicant :
1)HSIL LIMITED
Address of Applicant :HSIL LIMITED Delhi Rohtak Road,
Bahadurgari24507, Jhajjar, Haryana India Haryana India

F24C000312000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Nikhil Maheshwari
(32) Priority Date ‘NA 2)Srinjoy Saha
(33) Name of priority country ‘NA 3)Aditya Singh Chauhan
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a cooking unit, said unit comprising of: a pan support (1); a cooktop burner (2)paostthetssis
(3); a friction hinge (4); a cooktop knob (5); a main gas pipe (6); an aluminium pipe (7); a metal base (8); & [zesth€9).

No. of Pages : zNo. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811037422 A
(19) INDIA
(22) Date of filing of Application :04/04/2019 (43) Publication Date : 07/08/2020

(54) Title of theinvention : SPACE BASED NOVEL SYSTEM TO DETECT AND ANALYZE THE ORBITAL DEBRIS

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)Lovely Professional University
(51) International classification G03G0015080000 Address of Applicant :Lovely Professional University
A24D0003060000 |Jalandhar Delhi G.T. Road Phagwara Punjab India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sai Ganesh Purini
(32) Priority Date ‘NA 2)Anirudh N. Sharma
(33) Name of priority country ‘NA 3)Rahul Rawat
(86) International Application No ‘NA 4)Sikindar Vatturi
Filing Date ‘NA 5)Geetha Ganesan
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method for detecting and modeling objects in space using LIDAR is disclosed. The method includes transmitting a leser |
detect at least one objectdpace. Further, the method includes detecting one or more data related to at least one object. The
is based upon the principle of reflection of the object in a vacuum. Further, said one or more data related to athgastalrtaine
from the detection unit is processed. Further, one or more information is determined from the processed data related to at |
object. The one or more information is mapped corresponding to the related at least one object. The method further compri
measting one or more parameters associated with at least one of the mapped objects and modeling the measurement dat:
least one of the mapped objects.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 32/2020 Dated /20830 30022



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811038190 A
(19) INDIA
(22) Date of filing of Application :09/10/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A METHOD AND SYSTEM FOR AUTOMATIC WASTE WATER RECOVERY IN A POU RO
WATER PURIFIER

:C02F000144000 |(71)Name of Applicant :
B01D006102000(| 1)HSIL LIMITED
(51) International classification C02F000100000( Address of Applicant :Delhi Rohtak Road Bahadurgarh Jt
C02F000128000(|Haryana Haryana India
C02F000142000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Nikhil Maheshwari
(32) Priority Date ‘NA 2)Avnish k. Verma
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a Reverse Osmosis based potable water system for water filtration that can provigeeiichjift
potable water thereby reducing the wastage of water. In an embodiment, the improvement in yield is achieved bytpmuiding
more FRT units that can be configured in such as a way that wastage retentate from RO Membrane through a drain cbgtro
TDS sensor through electronic controller to get an additional yield of potable water and maintain water wastagebl& eapeta
purification system includes means, such as controller for maintaining required drain flow and TDS sensor to sensesappfg
level of feed water at different stages, so as to get high yield of pure water and increase the water recovery.

No. of Pages : ZNo. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811040635 A
(19) INDIA
(22) Date of filing of Application :19/11/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : APPARATUS ANMETHOD FOR THERMAL TREATMENT OF MOVING WEB STRIPS

:B29C006500000((71)Name of Applicant :
B32B003706000C| 1)Lohia Corp Limited
(51) International classification H01L0021670000 Address of Applicant :D3/A, Panki Industrial Estate, Kanp
G06F000120000(|208 022, Uttar Pradesh India Uttar Pradesh India
B29C006102000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mr. Lohia, Siddharth
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates a hot air circulating chamber wiftoaircontrol system used in manufacture of thesphastic
products such as monofilament, plastic web strips, narrow film strip,-filaitient. Conventional systems do not alloontrolling
temperature and affow in hot air channel/chamber to achieve uniformity. With the increased production speed and stringeni
requirements, improved dilow uniformity and temperature precision in the hot air oven is necessary.imveitcloses an
apparatus (1) provided with dlow path having provision of number of fans (7), optimisation of heater (6) location and increa
number of ak#flow regulators (8) having control levers (9). Moving web strips (5) enter apparatus iot@ia thannel (4) formed
between upper chamber (2) and lower chamber (3). Entry point of moving strips into the hot air channel (4) isttie wwkdb (5A).
After getting heat treated, the moving web strips (5) leave the apparatus through thepaeltlstr{5B).

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/12/2018

(21) Application N0.201811048390 A

(43) Publication Date : 07/08/2020

(54) Title of theinvention : WELDLESS PAN SUPPORT FOR COOKTOPS/HOBS

(51) International classification

:F24C001510000
HO5B000374000(
HO5B000368000(
F24C000308000(

(71)Name of Applicant :
1)HSIL Limited
Address of Applicant :Delhi Rohtak Road, Bahadurgarh
124507, Jhajjar, Haryana Haryana India

B23K002024000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)VIKAS MANCHANDA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

According to the present invention a new concept is involved where dagsighan support is employed in the gas cooktop there
enhancing the aesthetic of the gas cooktop. Said cooktop is provided with single piece sheet metal pan supportstthalyazasy
to clean and are less prone to rust. Due to the absence of the welding process, said product is manufactured in art &reniy

manner.

No. of Pages : 1No. of Claims : .
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201911001690 A
(19) INDIA
(22) Date of filing of Application :03/02/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : OPEN MESH FABRIC, A METHOD OF MAKING IT, AND A BAG MADE FROM IT

:D03D001500000(((71)Name of Applicant :
D03D000100000C| 1)Lohia Corp Limited
(51) International classification D03D001300000C Address ofApplicant :D-3/A, Panki Industrial Estate, Kanpt
D03D000104000C|208 022 Uttar Pradesh India
C08J0005180000 | (72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mr. Lohia, Siddharth
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to producing bags for packing and storing of goods. More particularly, the imeatisnto flat or tubular
leno weave fabric which is comprised of at least one warp thread (6A) that has one of its strands (6B or 6C) made fromabul
weft and/or at least one of its weft threads (5A) is made from bulk yarn, and a bag made frdabsacThe invention addresses
problem of harshness of the leno weave fabric made from stiff yarn, particularly on perishable goods and other googstthat
damaged by harsh packaging. Woven fabrics typically comprise warp and weft structifesnied using warp and weft threads,
respectively. Woven slit film tape fabric typically comprises of two sets of threads arranged in warp structure anctivedt stru
Threads are typically made of multiple slit film tapes. The fabric of the invenéisisdme bulk yarn introduced in the weaving
pattern to make the fabric softer than the conventional fabric. This key aspect of the invention has led to bags shzdratedasth
goods, than bags made from conventional leno fabric made from stiff yarn

No. of Pages : & No. of Claims : 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911002875 A
(19) INDIA
(22) Date of filing of Application :23/01/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention INTEGRATED PULP MAKING FROM AGRGWASTE AND OTHER LIGNOCELLULOSIC MASS

:D21D000130000(|(71)Name of Applicant :
D21C000500000C| 1)KRIYA LABS PRIVATE LIMITED
(51) International classification D21C000910000C Address of Applicant :BF200, Ground Upper and First Flo
D21C000900000C|East Shalimar Bagh, New Dehi10088, Delhi Delhi India
D21D000120000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KUMAR Ankur
(32) Priority Date ‘NA 2)PRAJAPAT Kanika
(33) Name of priority country ‘NA 3)DUTTA Pracheer
(86) International Application No ‘NA 4)SAHA Mriganka
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process and apparatus for making pulp, and paper fmastagsach as rice straw and other
lignocellulosic masses in a much greemegnomical and scalable manner. The chippedagsie is prdreated in a reactor
containing chelating agents and then washed before pulping in hydrogen peroxide and alkaline solution. Thus cooked biorn
refined in a disc refiner to disintegrate fibthereafter chemicals are washed out and the pulp is thickened. After the washing,
bleaching may be done and some other chemicals may be added optionally to enhance the pulp propertieptibefivgier
brightness etc. Additionally, the pulp can benlled with chemical pulps or pulp from other materials having bigger fibre lengtt
get different properties. The pulp is then and there converted into paper sheets or molded onto 3D shape of packagisgagn
plates etc. using the required mamdries.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911004251 A
(19) INDIA
(22) Date of filing of Application :04/02/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention RIGID TUBE BODY FOR YARN WINDING

:A23K002016300(|(71)Name of Applicant :
A61K0039395000| 1)Lohia Corp Limited
(51) International classification A23K0020147000 Address of Applicant :EB/A, Panki Industrial Estate, Kanpt
G06F0008300000|208 022 Uttar Pradesh India
C10G000300000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mr. LOHIA, Siddharth
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the field of weavilogms for tubular fabric. In particular, the invention relates to the bobbins that are |
wind yarn that is used to make the tubular fabric. The present invention provides durable bobbin tubes of reduced bwyear, the
addressing the problem of unactagy high wear of the aluminium tubes that form the core of the bobbins. In order to achiew:
objective, the invention discloses a composite rigid tube (1B) comprising a rigid core tube (1A), and an end cover @)ihgvin
(6), characterised in than the inner surface (2) of said rigid core tube (1A) is provided at least one spoke (4), and that said ¢
has at least one protrusion (7) protruding axially from said ring (6), wherein said end cover is push fitted onto eaaicerdidf
core tube (1A).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/03/2019

(21) Application N0.201911010384 A

(43) Publication Date : 07/08/2020

(54) Title of the invention NANOPARTICLES BASED POLYMER GEL COMBINED MASTITIS VACCINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C09J
161/0(
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)DR. SHALINI YADAV

Address of Applicant :C/O DR. S. K. YADAV,

DEPARTMENT OF VETERINARY MICROBIOLOGY,
COLLEGE OF VETERINARY SCIENCES, DUVASU,
MATHURA UP.-281001, INDIA Uttar Pradesh India
(72)Name of Inventor :

1)SHALINI YADAV

2)SHARAD KUMAR YADAV

3)AMIT KUMAR

4)VINOD KUAMR SINGH

(57) Abstract :

The new formulation is an immunologically active sodium polyacrylate nano particle based polymer gel bound aqueoustori
composition comprising at least one nano particle based polymadjgeant with a buffer system and formalized killed whole ce
antigen of Staphylococcus aureus (NCBI, GenBank Accession no; MH092071) and E. coli (NCBI, GenBank Accession no.
KY914488), capable of eliciting an immune response in a system.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/05/2019

(21) Application N0.201911017835 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : INSTANT CUSTARD MIXTUREOMPOSITION COMPRISING OF JACKFRUIT SEED

:A23L.000910000(|(71)Name of Applicant :
A61K003574500C| 1)Chitkara Innovation Incubator Foundation
(51) International classification A23G000932000( Address of Applicant :SCO: 16061, Sector9c, Madhya
A23L0033175000|Marg, Chandigarh160009, India. Chandigarh India
A23C000915400(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)GOYAL, Pranav
(32) Priority Date ‘NA 2)KUMAR, Neeraj
(33) Name of priority country ‘NA 3)GOYAL, Saloni
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention generally relates to a food product, particularly instant custard mixture composition. Specifipediye i
invention provides an instant custard mixture compaosition comprising of jackfruit seedfarmm milk powder and sugar powdel
icing sugar and process for manufacturing of the instant custard mixture. The instant custard mixture composition agfimprisii
jackfruit seed of the present invention is rich in protein, fiber and minerals likermalgotassium and iron and is useful as food
supplements for people of different age groups.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing ofApplication :04/07/2019

(21) Application N0.201911026767 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : AIR PURIFIER WITH A WATER FILTER

(51) International classification

:B01D004600000!
B01D004512000C
B08B0005020000
A471.0011400000

(71)Name of Applicant :
1)HSIL Limited
Address of Applicant :Delhi Rohtak Road, Bahadurgarh
124507, Jhajjar, Haryana Delhi India

B01D004642000C|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Vikas Manchanda
(32) Priority Date ‘NA 2)Vaibhav Jain
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an air purifier with a water filter or a water assisted pre filter or a water curtaipashesathrouc
this filter and all the big size dust adit particles are trapped and flows down with water. This is very effective to counter poll
agents and traps big size dust & dirt particles which further enhances the life of other filters and reduce the clagming freq

phenomenally.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/07/2019

(21) Application N0.201911026768 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : CHIMNEY OIL COLLECTORRAY MOUNTED WITH MAGNET

(51) International classification

:F24C001520000
F16H006100000(
B01D000320000(
B01D004610000(

(71)Name of Applicant :
1)HSIL Limited
Address of Applicant :Delhi Rohtak Road, Bahadurgarh
124507, Jhajjar, Haryana Haryana India

B01D005000000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Vikas Manchanda
(32) Priority Date ‘NA 2)Vaibhav Jain
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relatesdaa@ooker hood with an improved oil collector tray and a method of mounting the tray to the cot
hood. The oil collector tray is mounted to the main body of the exhaust hood by magnetic means. This facilitates thengmov
fixing of the tray frequenyl by the user to clean accumulated oil and thus requires minimum interaction on the part of the use
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :31/07/2019

(21) Application N0.201911030997 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : SYNERGISTIC PESTICIDAL COMPOSITION

:A01N006500000(|(71)Name of Applicant :
A01N0059020000| 1)WILLOWOOD CHEMICALS PRIVATE LIMITED
(51) International classification AO01N0057160000 Address of Applicant :409, Fourth Floor, Salcon Aurum,
A01N0025240000(District Centre, Jasola, Newdlhi -110 025, India Delhi India
A01N0043560000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)MUNDHRA PARIKSHIT
(32) Priority Date ‘NA 2)MOHAN JITENDRA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a synergistic pesticidal composition comprising a methoxyfenozide, emamectin benzoate ¢
fungicide compound selected from the group comprising difenoconazole, tebuconazole, prothioconazole, pyraclostrobin an

thifluzamice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911039213 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : AOLYHERBAL COMPOSITION FOR DIABETES

:A61K003690660(|(71)Name of Applicant :
A61K0036185000( 1)Diabport Health Care Private Limited
(51) International classification A61K0036470000 Address of Applicant :128/786 Yblock, Kidwai Nagar, Kar
A61K0036530000({208011, UP, India Uttar Pradesh India
A61K0036540000|((72)Name of Inventor :
(31) Priority Document No ‘NA 1)SINGH, Vinay
(32) Priority Date ‘NA 2)WAL, Pranay
(33) Name of priority country ‘NA 3)WAL, Ankita
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention polyherbal compositition of an extract of a blend of plants, wherein the plants are: Ocimum sagietum,
marmelos, Emblica officinalis, Terminalia bellirica, Terminalia chebula, Syzgium cumini, Trigonella fegmageum Cinnamomurn
zeylanicum, Momordica charantia, and Curcuma longa. The polyherbal composition exhibits synergism and has a use as a
diabetic, anthyperlipidemic, and in treatment of complications related to diabeties. Furthermore, the present dlss depooces:
for the preparation of the polyherbal composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911041279 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : METHODS AND SYSTEMS FOR ONLINE TRANSACTIONS USING CONTRAGHPENDENT
CRYPTOGRAPHIC VALUE TOKENS

:H04L000932000(|(71)Name of Applicant :
G06Q002038000(| 1)CHRISTOPHER CHARLES ANDERSON
(51) International classification G06Q003006000t Address of Applicant :9D, TOWER 10, PARK ISND, MA
G06Q002006000(|WAN, HONG KONG U.K.
G06Q002036000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)CHRISTOPHER CHARLES ANDERSON
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for online transactions using cryptographic digital tokens is disclosed. The system includes multiple
interconnected transaction servers having corresponding digital ledgers. Each interconnected transaction server mag orclui
more computer modules to facilitate establishment of a digital contract, generation of a smart contract and a cryptogedphic
token corresponding to the digital contract, and storage of the digital contract, the smart contract, and the crypigdedpbken.
The computer modules may also facilitate execution of the smart contract and transfer of the cryptographic digital takeunyfo
to a seller. The method includes establishing the digital contract, generating the smart contract anmdnaptrigpdigital coin
corresponding to the digital contract, and storing the digital contract, the smart contract, and the cryptographiérdigital co
method also includes executing the smart contract and transferring the cryptographic digitahcdiefbuyer to the seller.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911041576 A
(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : UNDERGROUND WATER LEAKAGE DETECTOR

:G01M000324000!|(71)Name of Applicant :
G01M000320000C| 1)Mithlesh Sharma
(51) International classification G21C0017025000 Address of Applicant :IET Bhaddal, Mianpur Rupnagar
H04N0021610000 |Punjab India 140108 Punjab India
G01Vv0009020000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Deepak Kumar Goyal
(32) Priority Date ‘NA 2)Mithlesh Sharma
(33) Name of priority country ‘NA 3)Dr. Aman Bansal
(86) International Application No PCT/
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a portable, light weight magnetic flux leakage device (100) shown in figure 1 to atseict defe
underground pipes. Based on mbestructive testing , the device detdetskage due to cracks, groove corrosion , seam weld del
and mechanical damage inservice underground water pipes without digging the entire laid pipeline. The device provides a
effective solution to detect water leakage and hence conserve Wagetlevice is easy to operate and can be put to use even by
untrained plumbing professionals. It is easy to fabricate and hence economical to manufacture.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201911047907 A
(19) INDIA
(22) Date of filing of Application :22/11/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN INTEGRATED PRECAST FOOTPATH SYSTEM

:E01C001122000|(71)Name of Applicant :
EO3F000502000C| 1)Positrons Construction Pvt. Ltd
(51) International classification E02D002912000(¢ Address of Applicant :U/G/F A21,Rama Park, Uttam
E01C001500000(|Nagar, New DelhiL10059 Delhi India
E01D001912000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sahil Singh Deshwal
(32) Priority Date ‘NA 2)Gaurav Singh
(33) Name of priority country ‘NA 3)Prakash Gupta
(86) International Application No ‘NA 4)Varun Kumar
Filing Date ‘NA 5)Himanshu Gauba
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses an integrated precast footpath system 100 made from a plurafiapo€ated units. Each unit is
independently constructed in a factory or workshop, preferably but not limited to, uses steel, alternative Glasddiicexirpolyme
rebars for reinforcement (205, 210 and 215), concrete and the combination thereof as required in the design, further recycl
aggregates and sand can also be used easily for its concreting for constructing lightweight structure. Thd pregast footpath
system 100 is a single pfabricated unit which is comprised of at least one drakmagmtenance panel 520, a cablaintenance
panel 420 and plurality of ducting modules 105, further can be integrated with any component asirefyines
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911053148 A
(19) INDIA
(22) Date of filing of Application :20/12/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention DUAL CHEMICAL GRAVITY FEED CHLORINATOR

:C02F000150000 | (71)Name of Applicant :
A01K006304000(| 1)Sanjiv Kumar
(51) International classification B0O1F001502000C Address of Applicant :60, Sat Kartar Enclave, Chopra Col
B01D003703000(|Basti Sheikh, Jalandhar, 144002 Punjab, India Punjab India
A47J0031400000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sanjiv Kumar
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device for chlorination ofvater (Figurel), specifically a PCB controlled device which can be used to regulate the input of ¢
to the water through a specially designed chlorine dozingsaiton device with customizable, predictable andgrogrammable
settings and isomhination of mechanical and electronic parts such as PCB controller, diaphragm pursipltantidevice and an
elevated chlorine tank to eliminate vacuum formation. Since the equipment has minimal moving parts, the maintenancd co:
amount to almost nbing, while still keeping with the rigorous health and safety standards such as that of WHO and BIS. Th
advantage of this technology is that the clients can have an accurate and uniform dosing of chlorine. It is usefubiraimeedtras
domestic prpose.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011005104 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SMART REGULATOR FOR A FAN

:F24F001130000 | (71)Name of Applicant :
HO5K000720000(| 1)Aayushi Aggarwal
(51) International classification F24F001177000C Address of Applicant :158, Housing Board Colony, Kalka,
G05D001366000| Panchkula, Haryana, Indidl33302 Haryana India
G06F000120000(| 2)Dr. Sunil K. Singh
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Aayushi Aggarwal
(33) Name of priority country ‘NA 2)Dr. Sunil K. Singh
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to smart hybrid electrical/electronic regulator devices that automatically controls the fan speadibased
ambient temperature. The smart regulator comprises: one or more temperature sensors to sense a tempafratusndiatenment;
one or more capacitors; one or more resistors; a multiple relay switch connected with the one or more capacitors amdrbeo
resistors; a microcontroller arranged to: receive the sensed temperature data from the one or mmatertesgesor; and determin
optimum speed of the fan based on the received temperature data; calculate an optimum level of the energy requiretb loyirth
at the determined optimum speed; activate the multiple relay to provide the optimum |&ecénéigy to the fan.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011008366 A
(19) INDIA
(22) Date of filing of Application :27/02/2020 (43) Publication Date : 07/08/2020

(54) Title of theinvention : AN INTEGRATED OIL FILTER ASSEMBLY AND A METHOD FOR OPERATION THEREOF

:FO1M001103000(|(71)Name of Applicant :
FO01M001304000C| 1)Igbal Singh Dhanjal
(51) International classification B01D0029580000 Address of Applicant :B251, Naraina Industrial Area Phase
B01D002960000C|New Delhi, India Delhi India
FO01M000110000C| 2)Jagtar Singh Dhanjal
(31) Priority Document No ‘NA 3)Manpreet Kaur
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Igbal Singh Dhanjal
(86) International Application No ‘NA 2)Jagtar Singh Dhanjal
Filing Date ‘NA 3)Manpreet Kaur
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to integrated oil filter assembly (100) coupled to exit of oil pump and entrance of ezaiye of h
vehicles. The integrated oil filteissembly (100) includes integrated housing (102) including cover plate (114) at top of the int
housing, wherein the cover plate (114) includes plurality of perforations (302), and outlet hole (304) at a centre &fitEesd®il
to the enginga cylindrical tube (112) including a plurality of apertures (118), a first filtration chamber (104) including a pldral
filter slits (106) vertically arranged and radially coupled to the cylindrical tube (112), a second filtration chamberc{d@®p a
plurality of filter sheets (110) horizontally arranged and axially coupled to the cylindrical tube (112); and a releasi(iléal
coupled to a downstream of the second filtration chamber (108).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011009200 A
(19) INDIA
(22) Date of filing of Application :04/03/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SINGLE OPERATION MICROPIPETTE CALIBRATION MECHANISM

:B01L000302000(|(71)Name of Applicant :
GO1N003510000([ 1)MICROLIT
(51) International classification GO01N003500000( Address of Applicant :KURSI ROAD, 629, PAKRAMAU,
HO1HO007174000(|LUCKNOW, UTTAR PRADESH, INDIA, Uttar Pradesh India
A61B001717000C| 2)AADHAR JAIN
(31) Priority Document No ‘NA 3)ATUL JAIN
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)AADHAR JAIN
(86) International Application No ‘NA 2)ATUL JAIN
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Single Operation Calibration tool féicropipettes enables user to calibrate the micropipette in a single operation WITHOUT
disassembling any component of the pipette OR disengaging the digits from the plunger OR matching calibration marketse
to volume adjustment charts in a usgnual. It eliminates the complexity from various pipette calibration procedures. The

micropipette according to the present invention comprises a plunger coupled with a calibration nut and a calibrationteabfanc
manual movement in a housing to dram a stop to aspirate a fluid into and dispense the fluid from a tip extending from the h
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014590 A
(19) INDIA
(22) Date of filing ofApplication :01/04/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : ADAPTABLE MAGNETIZER FOR INLINE INSPECTION

:GO1N002782000 | (71)Name of Applicant :
GO1N002783000C| 1)VDT PIPELINE INTEGRITY SOLUTIONS PRIVATE
(51) International classification GO01NO002787000C|LIMITED
G06F0003140000 Address of Applicant :IIM Lucknow Noida Campus Bl, Bla
G01D001800000(|B, Sector 62, MWida, Uttar Pradesh 201307 India Uttar Prades
(31) Priority Document No ‘NA India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHARMA, Bhuvanesh Kumar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention proposes a device comprising an adaptable magnetizer capable of performing circumferential eyack
through magnetic flux leakage. The adaptable magnetizer is mounted with a pluralityedféwilsensors (20) and proximity sens
(19) located on a plurality of flappers (18) of the adaptable magnetizer. Treffhatisensors (20) are capable of nueag magneti
flux leakage. The plurality of flappers (18) of the adaptable magnetizer may be controlled by a single microcontrobea. Serese
by the hall effect sensors (20) and the proximity sensors (19) may be monitored and stored in stbi@yefste adaptable
magnetizer device and the output data may be used for further analysis and detection of leakages either inside ahesgsidkece
of the oil/ gas pipeline.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA

(22) Date of filing of Application :12/04/2020

(21) Application
N0.202011015845 A

(43) Publication Date :
07/08/2020

(54) Title of the invention : AUTOMATIC SANITIZING APPARATUS

(51)

Internationa:B61L.0011020000,A61L0002220000,B64D0011000000,A01N0047440000,B65D0083;|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)BALJIT SINGH
Address ofApplicant

‘House No. 534, Sectol
38, Gurugram. District
Gurgaon, Haryana,
India. Uttar Pradesh
India
(72)Name of Inventor :

1)BALJIT SINGH

(57) Abstract :

The present invention relates to automatic space sanitizing apparatus (100) to be pravjgiéchie automobile or in a public
conveyance, such as a car, bus, train, airplane, elevators or other spaces. More particularly, automatic operateabpaniizing
(100) for sanitizing the interior surfaces of the passenger vehicles includinguséat®st of the touch points by performing

automated spray of disinfectant on these surfaces and irradiation by UV light sources (140).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011016125 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AHYBRID MOTORBIKE VEHICLE

:B60K000648000(|(71)Name of Applicant :
B60W001008000(| 1)MODINT MOTOR (OPC) PRIVATE LIMITED
(51) International classification B60W002040000( Address of Applicant :48, @, Work Cetre DSIIDC,
B60K0007000000|Himmatpuri, New Delhi 110091, India. Delhi India
B60W001006000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KADAMB, Praveen
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No PCT/
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a hybrid motorbike vehicle. The vehicle comprises an electric drive assembly ¢bathri0y
one or more electric motor units (112, 304) operatively connected to hub of at least one wheel selected from front yvaeelrEe
wheel (302). The electric drive assembly (100, 300) is configured to function independently and interdhantpeab internal
combustion (IC) engine to drive the vehicle in an electric mode. The vehicle is provided with one or more switching rfigared

to operatively drive the vehicle on any one mode selected from electric mode and internal comli@)stiogiife mode.

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 32/2020 Dated /20830

30044



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011016499 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 07/08/2020

(54) Title of theinvention : AUTOMATED IRRIGATION USING MOISTURE SENSOR BY COMPLETE SOLAR POWER

:A01G002502000!(((71)Name of Applicant :
A01G002516000C| 1)Mr. Akash Trivedi
(51) International classification A01G002509000C Address of Applicant :Final year [Electrical Engg] Shri
G05B001502000C|Ramswaroop Memorial University, Luckneeva Road,
A01G002500000C |Barabanki, Uttar Pradesh25003 Uttar Pradesh India
(31) Priority Document No ‘NA 2)Mr. Mohd. Faiz Khan
(32) Priority Date ‘NA 3)Mr. Subham Mishra
(33) Name of priority country ‘NA 4)Prof. (Dr.) S. Devaneyan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr. Akash Trivedi
(87) International Publication No *NA 2)Mr. Mohd. Faiz Khan
(61) Patent of Addition to Application ‘NA 3)Mr. Subham Mishra
Number :NA 4)Prof. (Dr.) S. Devaneyan
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

India has more villages and majoritytbe rural people from our country are engaged with agriculture. Mostly farmers are doit
and drip based irrigation but manually. These manual processes of irrigation offer lot of works, wastage of water almdtipiswe!
innovative irrigation procss, network of sensors sensing the soil moisture and actuate the motor(s) which is connected throt
irrigating network. If soil is dry, motor connected with drip irrigation network is switched on, when soil is sufficiemotet,is
switched off. Hence, automation is implemented and need not farmers presence in the field. Since, solar power is used; the
issues of power available to motors and automation accessories.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011017844 A
(19) INDIA
(22) Date of filing of Application :27/04/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : PREPARATION AND PURIFICATION PROCESS FOR SUGAMMADEX SODIUM

:C07C006708000 |(71)Name of Applicant :
C07C004551000(| 1)Mankind Pharma Ltd.
(51) International classification A61K003172400C Address of Applicant :208, Okhla Industrial Estate, Phase
A01N004365300C|New Delhi Delhi India
A61K000836800C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)BHAVSAR, JIGAR
(32) Priority Date ‘NA 2)TIWARI, RAKESH
(33) Name of priority country ‘NA 3)KUMAR, ANIL
(86) International Application No ‘NA 4)BHASHKAR, BHUWAN
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

PREPARATION AND PURIFICATION PROCESS FOR SUGAMMADEX SODIUM ABSTRACT The present invention provi
an industrially viable, cost effective process for manufacturing of sugammadex sodium and intermediate thereof. The prese
invention further provides a ptidation method of sugammadex sodium and intermediates thereof. Dated this, 27th day of Ay
For Mankind Pharma Ltd. Dr. Anil Kumar Chief Scientific Officer
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011018475 A
(19) INDIA
(22) Date of filing of Application :30/04/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR CALIBRATION OF PH METER

:G01F002500000 |(71)Name of Applicant :
B41J0029380000| 1)ABES Engineering College
(51) International classification G09G000332910! Addressof Applicant :NH24,19th Km Stone Near Crossing
H04N000140000(|Ghaziabad, Uttar Pradesh, India01009 Uttar Pradesh India
C02F000100000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr.Sanjay.Kr.Singh
(32) Priority Date ‘NA 2)Dr.Himani
(33) Name of priority country ‘NA 3)Ms.Manidipa Roy
(86) International Application No ‘NA 4)Mr.Navneet Sharma
Filing Date ‘NA 5)Mr.Rajnesh Kumar
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The disclosure relates to system and method for pH meter calibration. Further, calibration involves: receiving a aalthrasion
activating the third valve controllable supplying means to supply the wash solution from the third chaimberlibitation chambe
to wash the calibration chamber; triggering the first valve controllable supplying means to supply the first pH solutios firem
chamber to the calibration chamber; recording a first electric potential value corresporedirsh il solution; actuating the seco
controllable supplying means to supply the second pH solution from the second chamber to the calibration chamber; recort
second electric potential value corresponding to the second pH solution; and matetirsg ghectric potential value and the secc
electric potential value with the pstored electric potential values to calculate a calibration factor of the pH meter.

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 32/2020 Dated /20830 30047



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011018844 A
(19) INDIA
(22) Date of filing of Application :02/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN AIR INFLOW SCAVENGING BOX FOR A PATIENT

:A61B001713200(|(71)Name of Applicant :
F24F0011620000| 1)DR. ANSHUL JAIN
(51) International classification B0O5B0007000000 Address ofApplicant :AH-2/9 Veerangna Nagar, Jhansi, Ut
FO3D0003040000| Pradesh, India, Pin cod284128 Uttar Pradesh India
A46B0007040000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DR. ANSHUL JAIN
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
There was a need to provide an air inflow scavenging box for a patient whicprsivadee the efficient barrier protection, easy to
manufacture and would be available to the consumers at economical price. Current iBventiann ai r i nf |l ow

for a patient comprises a hollow metallic frame (108commodating the fianf s body par t i al-mguntedr
thereon or sheltered with a mieooganisms nopermeable material to create enclosure of patient body within said frame (100
leaving open one or more hole(s) (1A) for air entrance in said enelesiaving one or more inlet puncture(s) (10A) at its surfac
in proximity with patenfEs body and one or more outl et pundcEtsurbe(dsy) c(r:
passage channel within said frame. It is an eledewite protecting health workers from aerosols, simple, user friendly, econor
ergonomic device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011018852 A
(19) INDIA
(22) Date of filing ofApplication :03/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : CANDEVICE: AUTOMATIC COUNT THE NUMBER OF CAR RUNNING ON ROAD (REAL TIME
LOCATION, RUNNING SPEED ETC.) USING MACHINE LEARNING

(71)Name of Applicant :
1)Dr. NRIPENDRA NARAYAN DAS (ASSOCIATE PROFESSOR)
:G01S001793000 Address of Applicant :DEPARTMENT OF INFORMATION TECHNOLOG
B60W003000000( | MANIPAL UNIVERSITY JAIPUR. JAIPURAIMER EXPRESS HIGHWAY,
(51) International classification G05D000102000( | DEHMI KALAN, NEAR GVK TOLL PLAZA, JAIPUR, RAJASTHAN 303007,
G01S000748100( [ INDIA. E-Mail: nripendranarayadas@jaipur.manipal.eduMail:
B60W001020000! | nripendradas@gmail.com Rajasthan India

(31) Priority Document No ‘NA 2)DR. ASHOK KUMAR (ASSOCIATE PROFESSOR, CCSIT )

(32) Priority Date :NA 3)JYOTI RANJAN LABH (ASSISTANT PROFESSOR)

(33) Name of priority country ‘NA 4)MR. SANTOSH GOPAL NAGPURE (ASSISTANT PROFESSOR)

(86) International Application No :NA 5)DR. RAJINDER SINGH SODHI (ASSOCIATE PROFESSOR)
Filing Date :NA 6)DR. POORNA SHANKAR (PROFESSOR, VICE PRINCIPAL)

(87) International Publication No - NA (72)Name of Inventor :

(61) Patent of Addition to Application Number :NA 1)Dr. NRIPENDRA NARAYAN DAS (ASSOCIATE PROFESSOR)
Filing Date ‘NA 2)DR. ASHOK KUMAR (ASSOCIATE PROFESSOR, CCSIT)

(62) Divisional to Application Number ‘NA 3)JYOTI RANJAN LABH (ASSISTANT PROFESSOR)
Filing Date ‘NA 4)MR. SANTOSH GOPAL NAGPURE (ASSISTANT PROFESSOR)

5)DR. RAJINDER SINGH SODHI (ASSOCIATE PROFESSOR)
6)DR. POORNA SHANKAR (PROFESSOR, VICE PRINCIPAL)

(57) Abstract :

CAN-Deviceas automobile manufacturers seek to implement more advanced driving automation, such as autonomous driving fediased, |Gf8on systems
may be able to provide sufficiently accurate car localization, and they allow fémnesgesing of a car's local environment. The Invention a Methods and appa
for real time machine vision and poitibud data analysis are provided, for remote sensing and car control. Point cloud data can be analyzed via scalaté, c
cloud computig systems for extraction of asset information and generation of semantic maps. Machine learning components can optiralgsisiatechanisms
improve asset and feature extraction from sensor data. Optimized data analysis mechanisms can be doveslcaftedise in eboard systems analyzing car ser
data. Semantic map data can be used locally in cars, along with on board sensors, to derive precise car localizatide epdipt@ear to control systems. The Ic
environmental sensors geats data describing a surrounding environment, such asqloirt data generated by a LiDAR, navigation Technology sensor. Colle
data can be processed locally, on board the car, or uploaded to a remote data system for storage, processing Andlgsizlysechanisms (dmoard and/or
implemented in remote data systems) can operate on the collected data to extract information from the sensor data jdemtifiaatibn and position of objects ir
the local environment. The systems and technodmgydescribed for localization and/or control of a car, such as a car. Local environment sensors, which ma
machine vision system such as LIDAR, navigation Technology, can be mounted on a car. A GPS receiver may also be inolidiea fiosh geographical positior
of the car. A remote database and processor stores and processes data collected from multiple sourcedoand ear gmocessor downloads data relevant for
operation, safety, and/or control of the moving car. also A navigatidrcontrol system including a sensor configured to locate objects in a predetermined fielc
from a vehicle. The sensor has an emitter configured to repeatedly scan a beam irdoreetve®mnal sector of a plane defined with respect to a firdefgemined
axis of the vehicle, and a detector configured to detect a reflection of the emitted beam from one of the objects. Toduskrssampanning mechanism configure:
pan the plane in which the beam is scanned about a second predetermiteegraxisce a three dimensional field of view. The navigation and control system ir
a processor configured to determine the existence and location of the objects in the three dimensional field of view pas#omf the vehicle and a time
betveen an emittance of the beam and a reception of the reflection of the emitted beam from one of the objects. .

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 32/2020 Dated Q2030 30049



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011019360 A
(19) INDIA
(22) Date offiling of Application :07/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : DETECT MICROHOLES AND INFECTIONS CREATED DURING SEXUAL MEETING USING
MOBILE PHONE APPS.

(71)Name of Applicant :
1)MR. HARINDER SINGH
:A61F000604000( Address of Applicant :47 PANJABI BAGH PATIALA,
G06Q001010000(|PUNJAB-147001, INDIA. Email : harinderptll@gmail.com
(51) International classification A61H001900000(|Punjab India
A61M000302000(| 2)PAWAN KUMAR SINGH (AllKU HOSPITAL, TOKYO ,
A61F000606000C(JAPAN)

(31) Priority Document No ‘NA 3)DR. VANDANA SINGH (COMMAND HOSPITAL,

(32) Priority Date ‘NA LUCKNOW)

(33) Name of priority country ‘NA 4)PROF. DR. BIPLAB KUMAR SARKAR (FOUNDER -

(86) International Application No ‘NA GEH- RESEARCH LLP)
Filing Date ‘NA (72)Name of Invenbr :

(87) International Publication No *NA 1)MR. HARINDER SINGH

(61) Patent of Addition to Application Numkt:NA 2)PAWAN KUMAR SINGH (AllKU HOSPITAL, TOKYO ,
Filing Date ‘NA JAPAN)

(62) Divisional to Application Number ‘NA 3)DR. VANDANA SINGH (COMMAND HOSPITAL,
Filing Date ‘NA LUCKNOW)

4)PROF. DR. BIPLAB KUMAR SARKAR (FOUNDER -
GEH- RESEARCH LLP)

(57) Abstract :

The contraceptive or condom which can indicate the health of woman vagina by color change. The condom can be worn b
during sex if they see color change due to pH/antibodies (related/due to HIV) this can be related to bacterial vaigiieitshivin
no way it can be treated as the confirmed indicator of any infection/disease. The condom can also detect wounds opainecse
man. Also it can detect microholes created during sexual meeting. The invented Mobile app and device toeg&tadtroholes,
infections and other required as per user is provided in new condoms tips.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011020782 A
(19) INDIA
(22) Date of filing of Application17/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : Dietary food supplement and Nutritional supplement composition and its process thereof

:A23L003317500(|(71)Name of Applicant :
A23L0033105000( 1)Zenvo Biotech LLP
(51) International classification A61K003137500C Address of Applicant :Flat No. 306, 3rd Floor Studio
A23K001030000C|Apartment, 1 D Road, VKI Area (Gokulam City), Jaipur
A23L0033120000|Rajasthan India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ANJANI KUMAR CHANANI
(33) Name of priority country ‘NA
(86) International Application No :PCT//
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides dietary food supplements and nutritional supplements containing essential ammbfattidacids
Furthermore, the present dietary food supplements and nutritional supplements are formulated to supplement and heafyolto
maintainbodies gener al health and boost i mmunity of body of €
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011021312 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : RETROFITTING ELECTRIKIT FOR SCVS RESEMBLING TATA ACE DIESEL POWERED
CARGO CARRIER WITH ONBOARD SOLAR CUM GRID CHARGING UNIT

:G06Q001010000((71)Name of Applicant :
FO1NO0003035000( 1)Prof. (Dr.) S. Devaneyan
(51) International classification B60R0009060000 Address of Applicant :DirectoCIIE Shri Ramswaroop
G01C002120000C| Memorial University, LucknowDeva Road, Barabanki, Uttar
G06Q004002000(| Pradesh2250( Uttar Pradesh India
(31) Priority Document No ‘NA 2)Mr. R. Charles
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Prof. (Dr.) S. Devaneyan
(86) International Application No ‘NA 2)Mr. R. Charles
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
In India, massive number of dieggdwered fownwheelers and their population is growing at a rate of about 20%npeim. Besides
being a major hazardtopeofils heal t h, these machines are burning huge

pay extremely on foreign exchange. An improved, indigenously designed and developed fully retrofittirigkél @dth solar cum
grid charging unit for TATA ACE 4 wheeled diesel powered cargo carrier can providemohating and silent cargo commuting
transport system for urban and rural areas of India. It can also providestalgeemployment to millionsf urban and in particular
rural poor. Inexpensive retrofittezlectric powered indigenously designed and developed electric T®G® for cargo carrying
applications which is effectively used by all the users those who is transporting 750 kg of Idaudt iarge [less than or equal to
150kms per day] on daily basis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011021700 A
(19) INDIA
(22) Date of filing of Application :22/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SOLAR CUM ALTERNATOR POWERED AIBONDITIONING SYSTEM FOR AUTOMOTIVE

:H02S004034000 | (71)Name of Applicant :
H02J0007350000| 1)Prof. (Dr.) S. Devaneyan
(51) International classification F24F0005000000 Address of Applicant :DirectoCIIE Shri Ramswaroop
H01MO001046000(| Memorial University, LucknowDeva RoadBarabanki, Uttar
G06Q001008000(| Pradesh225003 Uttar Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Prof. (Dr.) S. Devaneyan
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In India, 10 million trucks are transporting cargo across the country and most of them-areawlitioned. Recently, Ministry of
Road Transport and Highways, Govt. of India says that all commercial trucks should incorporate air conditioninghenit for t
diveEs cabin. Providing sucBsfdicstomiest wahtt depguesst be,
Very few trucks are equipped with internal combustion engine coupled air condition unit, which consumes monmddiedata the
engine pulling performance and reliability. Initial investment for conventionalaaiditioning unit is expensive, its operational cu
maintenance cost is too high, more carbon emission and no environmental friendly. An improved, ingigesigrséd and
developed fully integrated standalone unit inclusive of various branded components like solar modules, solar arrayojxirexian
battery, solar offyird inverter, commercial low tonnage window or split inverter technology air coniditiamit. Small electro
mechanical interface units with a DC switch in drivers control panel to charge solar battery from alternator in casesefasorte
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011021909 A
(19) INDIA
(22) Date of filing of Application :26/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR CONTROLLED USAGE OF LABORATORY EQUIPMENTS

:G06F002145000 | (71)Name of Applicant :
G06F002112000(¢| 1)JAIN, Manisha
(51) International classification G06Q001000000! Address ofApplicant :125D, Defence Colony, Kalarheri
GO06F002155000(|Road, Ambala Cantt. Haryana India Haryana India
B01L0O003000000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)JAIN, Manisha
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and a system for controlled usage of a laboratory glassware 123 comprises defining tentrsdgéthe laboratory
glassware 123, at a remote server 130, by receiving a first information from a computing device 120, and thereby geiraratir
stamp associated with the laboratory glassware 123. The first information is received avenunation link 160 from the
computing device 120 by scanning a QR code associated with the glassware 123 using a scanning module 210 of the com
device 120. The remote server 130 allows an authorized user to define the usage control inforrhatidgrtual stamp for the
controlled usage of the glassware 123.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011022377 A
(19) INDIA
(22) Date of filing of Application :28/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A SYSTEM FOR SHIFTING OF BEDRIDDEN PATIENTS AND METHOD THEREOF

:A61G000710000(|(71)Name of Applicant :
A61G000700000C| 1)TANDON, Pakhi
(51) International classification A61B0006040000 Address of Applicant :B102, Navrattan Apartment, Plot Na
A61G000705700C|7A, Sector 23, Dwarkd 10075, New Delhi, India &hi India
A61G000702000C| 2)TANDON, Arushi
(31) Priority Document No ‘NA 3)TANDON, Yash
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)TANDON, Pakhi
(86) International Application No ‘NA 2)TANDON, Arushi
Filing Date ‘NA 3)TANDON, Yash
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a system and method for shifting or transferring the bedridderfrpatibets to stretcher and vic
versa without lifting them physically. Particularly, the present invention discloses a detachable sleeping pad (10yittstréed
mattress (8) which can laterally slide over the bed and stretcher having an array gfrslldns (3) fitted on its top frame (1, 12) ir
longitudinal direction. Further, the system also has a locking mechanism to fix the bed and stretcher so that theadate®ide|
transferring the patient safely.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011022855 A
(19) INDIA
(22) Date of filing of Application :01/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : RESPIRATORY FACE MASK FOR HEALTHCARIROFESSIONALS

(51) International classification :A41D13/1|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr Nitin chauhan
(32) Priority Date :NA Address ofApplicant :B305 Venkateshwar Residency, Gar
(33) Name of priority country :NA Road Meerut Uttar Pradesh India Uttar Pradesh India
(86) International Application No ‘NA 2)Dr Krishna Murty
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr Nitin chauhan
(61) Patent of Addition to Application Number  :NA 2)Dr Krishna Murty
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present subject matter relates to respirdtany mask (100) for healthcare professionals, comprising a mask body (101) in
an face chamber (102), and an opening (103) which is formed at a top portion of the mask body (101); a PVC pipe (10¥) h¢
ends (104a, 104b) which are disposed withow joints; two HEPA filters (105, 106) which are fitted with two ends (104a, 104k
the PVC pipe (104), respectively; and an adapter (107) directly disposed between the HEPA filters (105, 106). Addigonally,
adapter (107) is directly insertedanthe mask body (101) for the purpose of supplementing and enhancing the filtering the br
air. These filters enhance the protection against airborne microbes to help to reduce the transfer of viruses and bacteria.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011024053 A
(19) INDIA
(22) Date of filing of Application :08/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A SMART CHECKIN SYSTEM AND METHOD FARSINFECTING HANDS & BELONGINGS
AND PREDICTING VIRAL INFECTIONS

. . :G06K|(71)Name of Applicant :

(51) International classification 19/07°| 1)Workspace Metal Solutions Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :Plot No.B!37, Road No. 18 A,
(32) Priority Date :NA |Bhamashah Industrial Area, Kaladwas, Udaipur, Rajasthan
(33) Name of priority country ‘NA [313002 Rajasthan India
(86) International Application No ‘NA 2)Lipi Data Systems Ltd

Filing Date ‘NA 3)Indian Institute of Technology Guwabhati
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Puneet Talesara

Filing Date ‘NA 2)Harish Vyas
(62) Divisional to Application Number ‘NA 3)Dr. Senthilmurugan Subbiah

Filing Date ‘NA 4)Dr. Selvaraju Narayanasamy
(57) Abstract :

The present invention relates to a smart chadystem(100) and method for disinfecting hands & belonginggetticting viral
infections. The present invention includes a-sbick kiosk(102) and a disinfectant t&/chamber(126). The satheck kiosk(102)
includes a kiosk lower part(104), a display unit(116), a camera(118), a temperature sensor(120). Adispétiear(106), an
oximeter sensor(108) are installed inside the kiosk lower part(104). The temperature sensor(120) measures the bodg i
user. The oximeter sensor(108) to measure blood oxygen, and heart rate. In case of the abnowhthedlody temperature, blot
oxygen, and heart rate, and the user is instructed for further investigation. Else the user is instructed to placdetandssinféctar
UV-C chamber(126) for the disinfection process and instructed to sanitize hamds $anitizer dispenser(106). A plurality of 48/
light lamps(130) that are installed inside the disinfectant@¥hamber(126) disinfects items.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011024411 A
(19) INDIA
(22) Date of filing of Application :10/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : CONTACTLESS DOORBELL APPARATUS

. e :GO8E|(71)Name of Applicant :

(51) International classification 3/10 1)University of Petroleum and Energy Studies
(31) Priority Document No :NA Address of Applicant :Energy Acres, Bidholi, Premnagar,
(32) Priority Date :NA |Dehradun, Uttarakhand, Ind8007 Uttarakhand India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. DEEPAK KUMAR

Filing Date ‘NA 2)DR. AJAY KUMAR
(87) International Publication No *NA 3)JASJIT SINGH
(61) Patent of Addition to Application Number ‘NA 4)RAMAN BALA

Filing Date :NA 5)NAMYA KAMBOJ
(62) Divisional to Application Number ‘NA 6)NAMITA KAMBOJ

Filing Date :NA 7)ARCHIK GOSWAMI
(57) Abstract :

Disclosed is a contactless doorbell apparatus (102) that includes a dbotsitig (502), an ultrasonic sensor (102), a human
detection sensor (212), a wave detection sensor (204), a switch (206), a controller (302), and a light indicator (2083onhfe u
sensor (202) detects an indication suggestive of a hand of a vighor &vpredefined distance towards the doorbell housing (50:
The human detection sensor (212) detects the hand of the visitor on receiving the indication from the ultrasonic sefi$w (20
wave detection sensor (204) detects a wave gesture fromartdeohthe visitor. The switch (206) generates a chime signal for a
predefined time duration on the detection of the wave gesture from the wave detection sensor (204). The controlleru{g82) e
instructions related to the detection of the hand of tkiov within the predefined distance and generates the chime signal for tl
predefined time duration. The light indicator (208) indicates colors corresponding to a plurality of states.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011024533 A
(19) INDIA
(22) Date of filing of Application :11/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AUTONOMOUS APPARATUS TO OPERATE ELEVATOR

. e :G10L|(71)Name of Applicant :

(51) International classification 15/22| 1)University of Petroleum and Energy Studies
(31) Priority Document No :NA Address of Applicant :Energy Aes, Bidholi, Premnagar,
(32) Priority Date :NA [Dehradun, Uttarakhand, Ind&48007 Uttarakhand India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. DEEPAK KUMAR

Filing Date ‘NA 2)DR. AJAY KUMAR
(87) International Publication No NA 3)AAYUSH VATS
(61) Patent of Addition to Application Number ‘NA 4)ANKUR KOHLI

Filing Date :NA 5)JASJIT SINGH
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed is an autonomous appardfi}?) to operate an elevator (104)that includes a microphone (202), a command recogn
unit(204), a computational control unit(206), an audio unit(208), a visual unit(210), and actuation units (212 and 110). The
microphone (202) receives a voice comménodh a user. The command recognition unit (204) recognizes the voice command
user. The computational control unit (206) processes the voice command of the user using an inbuilt register of the comma
recognition unit (204). The audio unit (208)tputs a confirmation speech message in response to the voice command recogn
the command recognition unit (204). The computational control unit (206) initiates a command signal pertaining to absitbgn
mechanism. The visual unit (210) perforegisual search on a control panel of the elevator (104) based on the command sig
received from the computational control unit (206). The actuation units (212 and 110) press a button on the elevapanabntro
based on the button pressing mechanism.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/06/2020

(21) Application N0.202011024535 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : ORIGAMFACE SHIELD

. e :A42B|(71)Name of Applicant :

(51) International classification 3/92 1)Jitendra Bhaskar
(31) Priority Document No :NA Address of Applicant :Type IV, £1, HBTU Westcampus
(32) Priority Date :NA |Nawabganj Kanpur Uttar Pradesh India
(33) Name of priority country ‘NA 2)Jyotika Singh
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Jitendra Bhaskar
(87) International Publication No :NA 2)Jyotika Singh
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

There has been shortage of personal protective equipment (PPE) due to very high demand everywhitrie Baridgmic COVID
19. The face shield is PPE important equipment for limiting the spread of dréprktent invention is for making origami based
reusable and foldable face shield. The Face shield includes a transparent plastic sheet cut outhdwaeg shield is folded from
single sheet in the form of a cut out. Origami structure is stiff that avoids the contact of transparent shield on Threlkeaacd
origami structure rests on the top of head unlike others on forehead. The facesshiadtiable for reusable. Storage of face shie
very easy even in very bulk quantity because it remains in the form of flat sheet initially and in cylindrical foldedskeggirig in

cylindrical packing box for reuse and for travelling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011024909 A
(19) INDIA
(22) Date of filing of Application :13/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : METHOD AND PORTABLEPPARATUS FOR GENERATING SEISMIC VIBRATIONS AND
FORESHOCKS

GOV (71)Name of Applicant :

(51) International classification 1 100 1)SyedJaved Arif
(31) Priority Document No ‘NA Address of Applicant :Professor, Department of Electronic
(32) Prioritz Date :NA Engineering, Aligarh Muslim University, AligarB02002, State
(33) Name of priority country ‘NA UéF;tSrlngﬁaﬁg§L|P|4rzdiZhnggzr
(86) International Application No ‘NA ' 9

Filing Date ‘NA 3)Syed M'ohammad Hamza
(87) International Publication No *NA (é))ﬁgﬁghgfl_:r?\zrig?'f'dhury
(61) Patent of Addition to Application Number ‘NA P

Filing Date ‘NA 1)Syed Javed Arif
(62) Divisional to Application Number ‘NA 2)Dr. Shahedul Haque Laskar

Filing Date ‘NA 3)Syed M_ohammad Hamza

4)Surabhi Hom Choudhury

(57) Abstract :

The present invention discloses a method and portable apparatus 100 for generating seismic vibrétiestacks. The portable
apparatus 100 comprises a processing unit 118/ microprocessor/ microcontroller (uP/uC) based seismic vibration getematic
comprising a stepper motor 108, coupled to the rotor of a synchro 110, with a rotating magnetesiggidd to generate seismic
vibrations and foreshocks. The apparatus 100 is configured to generate the seismic vibrations in the rotor of syncbrditg@ca
a reference earthquake. This in turn varies the frequency of the rotor voltage whieltliy gioportional to the instantaneous
velocities of generated vibrations. Consequently, the patterns of velocity and acceleration waveforms of seismic \elohtaine
at normal scale, enlarge scale, and magnified scale, respectively. Thesatrpatiéans are having a resemblance with the patte
velocity and acceleration waveforms of reference earthquakes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011024973 A
(19) INDIA
(22) Date of filing of Application :14/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : ITCPWIRELESS SENSOR NETWORK: INTELLIGENT TRANSMISSION CONTROL PROTOCC
FOR WIRELESS SENSOR NETWORK.

(51) International classification :HO4W | (71)Name of Applicant -
84/18 | 1)NEELAM SHARMA (RESEARCH SCHOLAR)

(31) Priority Document No :NA Address of Applicant :UTTRAKHAND TECHNICA
(32) Priority Date :NA |UNIVERSITY, DEHRADUN-248007, UK, INDIA. Email :
(33) Name of priority country :NA |sharmaneelam2@gmail.com Uttarakhand India
(86) International Application No ‘NA 2)DR. BRIJMOHAN SINGH

Filing Date ‘NA 3)DR. KARAN SINGH
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)NEELAM SHARMA (RESEARCH SCHOLAR)

Filing Date ‘NA 2)DR. BRIJMOHAN SINGH
(62) Divisional to Application Number ‘NA 3)DR. KARAN SINGH

Filing Date ‘NA
(57) Abstract :

ITCP- Wireless Sensor Networlis a modern era, advanced wireless defined Sensor Networks have emerged as the latest a
research in the wide zone of (wireless) computer networking. The invention enthusiasm in WSNs has been bbested by t
exceptionally advances taken place recently in the nalgotromechanical systems (MEMS) and the wireless communications
technology, which helped in producing lasest, smaklsized sensors with wireless networking capabilities. We can develop W<
be ubiquitous with broad deployment both in the commercial as well as military sectors. Distributed aggregation apflfation
Wireless Body, another defined location Sensor Network (WBSN) characterizes an independent system that is used foe tie
monitoring the daily routine activities and their notification. It comprises of intelligent smart sensor nodes whichaie aotyhkinc
of adverse effect on the daily routine activities. In this invention, a wireless body area network routing {srdegigned where th
distance of the sink from various nodes and residual energy of the nodes decides the forwarding nodes to maximizege thi
This invention all the sensors on the body will transfer data to the sink node and the sink nivdasniit data to the base station
to the server. The simulation results will be evaluated in terms of remaining energy, throughput, and the number ofsd&du nc
Technology is disclosed comprising coupling one or more subscriber customer prerpseeat|(CPE) stations with a base static
over a shared wireless bandwidth using a pacé&etric protocol and allocating the wireless bandwidth and system resources b
contents of packets to be communicated over the wireless bandwiditevelopnent of distributed middleware architectures for
WSNs 2. Power aware / energy efficient routing for WSN®esign of crostayer algorithms for improved power efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025038 A
(19) INDIA
(22) Date of filing of Application :15/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A MIXED MUNICIPAL WASTE SEGREGATION SYSTEM

. e :BO3B|(71)Name of Applicant :

(51) International classification 9/06 1)University of Petroleum and Energy Studies
(31) Priority Document No :NA Address of Applicant :Energy Acres, Bidholi, Premnagar,
(32) Priority Date :NA [Dehradun, Uttarakhanthdia-248007 Uttarakhand India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PRASHANT SHUKLA

Filing Date ‘NA 2)DR. PANKAJ SHARMA
(87) International Publication No NA 3)DR. SHYAM PANDEY
(61) Patent of Addition to Application Number ‘NA 4)DR. V CHINTALA

Filing Date ‘NA 5)Dr. G. G. Sastry
(62) Divisional to Application Number ‘NA 6)SACHI CHOUDHARY

Filing Date :NA
(57) Abstract :

The invention relates to a mixed municipal wasgregation system. The invention provides an apparatus for single chamber
municipal solid waste segregator, shredded mixed waste is fed into water and due to density/ specific gravity diffeediiez wa
plastic bottles, polythene bag floats on watefame and then segregated into different chamber. The remaining waste is agitat
the help of an electric powered agitator. The agitation causes bio degradable waste to form a pulp with water andyiggledién
gravity non degradable waste likeert, glass, metals sink at the bottom of the chamber. Pulp of degradable waste is collectec
the chamber and sunken sediment waste is collected from the outlet of the bottom of the chamber. The proposed s@ution i
segregate the mixed migipal waste even if it is in wet form also. The setup is compact and works within a single chamber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025286 A
(19) INDIA
(22) Date of filing ofApplication :16/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING EPILEPTIC SEIZURES IN REAL TIME

. e :HO4L | (71)Name of Applicant :

(51) International classification 12/85:| 1)BHATTACHERJEE INDRANI
(31) Priority Document No :NA Address of Applicant :Flat No. 292, Adarsh Apartments,
(32) Priority Date :NA |Pocketl6, Sectoi3, Dwarka, Delhil10078, India Delhi India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)BHATTACHERJEE, INDRANI

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a system (100) and method for predicting the epileptic seizures in real time. The®ystelodét
a plurality of electrodes (102) configured to be electricadignected to a patienhead to measure Electroencephalogram signal
pulse sensor (104) configured to be electrically connected to a pdtregar to measure heart rate, a signal processing unit (10¢
electrically connected to the plurality of eleodes (102), a microcontroller unit (108) in connection with the signal processing |
(106) and the pulse sensor (104) that sends an electrical signal to a sound buzzer (114) and a communication unittfel6) w
Electroencephalogram signal and heaté crosses the predefined value, and a display unit (110) to display thespidiantia a
numeric value and graphical representation.
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(54) Title of the invention : METHOD AND SYSTEM FOR MANAGING SOCIAL DISTANCING

(71)Name of Applicant :

1)Dr. Santosh Kumar Yadav

Address of Applicant :PRESIDENT, Shri. J.J.T. University

Rajasthan, Hon. Secretary Computer 8tycof India (CSl)India
Rajasthan India

2)Dr. Farook Bashir Sayyad

3)Dr. Rupali Atul Mahajan

4)Dr. Baljit Singh Saini

. C
(51) International classification 1G3(/)Ol£; 5)Dr. Preeti Suryakant Patil
o ) 6)Dr. Shabnam Farook Sayyad
g%g E:g:g ng“' ment No H': 7)Dr. Chandraprakash Shivram Padmavat
(33) Name of priority country ‘NA g;;rffb\r%ag:?\;iaﬁfg;?'
(86) International Application No ‘NA ' >ury .
Filing Date ‘NA 10)Mrs. Priyanka Shivaprasad More
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' 4)Dr. Baljit Singh Saini
5)Dr. Preeti Suryakant Patil
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8)Prof. Vaibhav P Kulkarni
9)Mr. Om Suryakant Patil
10)Mrs. Priyanka Shivaprasad More
11)Dr. Suryakant Babanrao Patil
(57) Abstract :

A method formanaging social distancing is provided. The method includes the steps of: initiating a social distancing mode i
one first smart device wearable a first user; triggering detection of proximity sensors in said smart device on ingiaton of
distancing mode; detecting presence of one or more second user within a predefined proximal distance from the saidlévétea
based on readings from proximity sensor; and alerting the first user on detecting presence of one or more second asarable
devices within a predefined proximal distance from the said first smart device based on readings from proximity serisadhevh
first smart device provides distance between the first user and second user and also provides advice to maidisiarsmecfabm
the second user.
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(12) PATENT APPLICATION PUBLICATION
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(43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR DETECTING DIABETIC FOOT ULCER

(71)Name of Applicant :
1)Dr. Pradeep Kumar Gupta

Address of Applicant :546/1, Flat 2 Block 2, New Hari
Bhawan, Near ITI Solan, Solan, Himachal Pradesh, 8212
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(51) International classification 9%)01\/ 2)Dr. Punit Gupta
(31) Priority Document No ‘NA 233: mgﬁgz Kllirgjrr Goyal
(32) Priority Date NA 1 5)Rajan Prasad Tipath
(33) Name of priority country ‘NA 6)DrJ Ritika Wasonp
(86) International Application No ‘NA s
Filing Date ‘NA 7)Navaditya Gaur
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4)Dr. Mandeep Kaur
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6)Dr. Ritika Wason
7)Navaditya Gaur
8)Anshul Sharma
(57) Abstract :

The disclosure relates to method of detection of diabetic foot ulcer. The method comprising: receiving the detectedgee ssar
determined temperature data and the measured cardiac parameters fdama tifve portable computing device, through a second
communication network; generating one or more patterns based on received: the detected pressure data, the determimed t
data and the measured cardiac parameters data; matching the determimrechorepatterns with the stored patterns from the

database to identify one or more DFU related disease conditions based on the matched patterns; and transmittingdtunelen

more disease information.
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(54) Title of the invention : A REAL TIME DROWSINESS DETECTION USING MACHINE LEARNINA& ARTIFICIAL
INTELLIGENCE

(71)Name of Applicant :

1)Mr. Ankit Kumar

Address ofApplicant :Department of Computer Science &

Engineering Swami Keshvanand Institute of Technology,
Management & Gramothan, Jaipur, India Rajasthan India

2)Dr. Linesh Raja

3)Mr. Gajanan Sharma

4)Mr. Manish Bhardwaj

5)Dr. Rahul Chandra Kushwaha

(51) International classification 2(i(/)08g 6)Mr. Sachin Jain
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(32) Priority Date NA 9)Dr. Devershi Pallavi Bhatt
(33) Name of priority country ‘NA 10)5r Shilpa Sharma
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1)Mr. Ankit Kumar
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6)Mr. Sachin Jain

7)Dr. Blessy Thankachan
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10)Dr. Shilpa Sharma
11)Dr. Vanita Jaitly

12)Mr. Rasbihari Dayal

Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Total number of accidents due to drowsiness of cab drivers are around 46,000 in which about 300 incidents led to theedeat
rider. It is crucial to be alert of such happening in order to prevent the possible danger by alerting thétteirestate and taking
emergency measures automatically in real time to ensure safety of all the passengers in the vehicle. This requirdsaacysten
continuously monitorthe drivers f aci al expressi ons and a thdir etatd of exgressionsrto fifida
iftheyer e sl eepy or have extreme changes in their emotions
control of the vehicle and immediately slows down the vehicle and also aledisvigieby sounding an alarm to make them awart
the conditionthelfr e i n. The system wilEsbel embeddiedswsohthae wve
vehicle to ensure more accurate results. The system is also ewithl&lobal System for Mobile Communication to also send a
report to the corresponding company of which the cab is of. The system will be mainly used in cab services to ensure both
prevention of the accidents and the safety of passenger as wellexs The system also enables the companies to track their
driver€ status to and are also provided with a real ti megr
or any other issues. Thus, ensuring a very fast response @amdtaqgerformance.
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GROCERIES, KITCHEN ITEMS BY DIRECT EXPOSURE TO ULTRAVIOLET LIGHT.

(71)Name of Applicant :
1)Dr. SANJEEV MAHESHWARI (PROFESSOR AND
DIRECTOR)
Address of Applicant 503 ANSAL TOWN, NEAR
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(51) International classification A61L 2/10| 2)Mr. ASHISH KUMAR (PROFESSOR, DEPT. OF CSE,
(31) Priority Document No ‘NA ITS)
(32) Priority Date :NA 3)Mr. JITENDRA KUMAR (ASSISTANT PROFESSOR)
(33) Name of priority country ‘NA A)Mr. AMIT GARG (ASSOCIATE PROFESSOR)
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Filing Date ‘NA 1)Dr. SANJEEV MAHESHWARI (PROFESSOR AND
(62) Divisional toApplication Number ‘NA DIRECTOR)

Filing Date ‘NA 2)Mr. ASHISH KUMAR (PROFESSOR, DEPT. OF CSE,
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4)Mr. AMIT GARG (ASSOCIATE PROFESSOR)
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REGISTRAR)

6)Mr. RANJITA SINGH (ASSISTANT PROFESSOR)

(57) Abstract :

UV-C-Light Cleaneiis an ultraviolet (UV) light disinfection method and apparatus is provided that disinfects produce product
as vegetable, fruit, juice, groceries, kitclitms by direct exposure to ultraviolet light. The disinfecting-OVight eliminates
pathogens, such as molds and bacteria from the surfaces that it illuminates. The vegetable, fruit, juice, grocerigsmsthen
disinfected over its entire surfacehe produce product can be rotated on a conveyor, to illuminate all of the exterior surface ¢
produce product with a disinfecting U¥ source and The UZ source also rotated according defined location. To better respo
produce products of varygnheight and size, the U& LED disinfection apparatus can include an automatic actuator. The Invel
maintains the UMC light source at a pre selected level of separation between the produce product andCthight¥ource. The
Invention is responsiv®d a height sensor, other sensor that detects the top height of the produce productGh&Ddlso fix,
move according to sensor instruction.
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(54) Title of the invention : INHALABLE MICROPARTICLES OF HYDROXYCHLOROQUINE FOR MANAGEMENT OF
ACUTE RESPIRATORY SYNDROME

:A61K [(71)Name of Applicant :

31/470¢| 1)Chitkara Innovation Incubator Foundation

A61K Address of Applicant :SCO: 16061, Sector 9¢, Madhya
9/00 Marg, Chandigarh160009, India. Chandigarh India

A61K |(72)Name of Inventor :

9/16 1)ARORA, Sandeep

(51) International classification

(31) Priority Document No ‘NA 2)SINGH, Sukhbir
(32) Priority Date ‘NA 3)SHARMA, Neelam
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relatesinhalable microparticles for systemic delivery. Specifically, the present invention relates to a
formulation comprising inhalable microparticles of Hydroxychloroquine and surfactant. The present invention furtheo relates
process for preparing thiermulation comprising inhalable microparticles of Hydroxychloroquine and surfactant based en qua
emulsification solvent evaporation technique followed by freeze drying. The present invention also provides a method for tt
management of Acute Respirat@yndrome associated with COVID and viral morbidities comprising administering
pharmaceutically effective amount of inhalable microparticles.
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(54) Title of the invention : VERSATILE BOARD

(71)Name of Applicant :
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Filing Date ‘NA 2)Shikha Maheshwari
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5)Naresh Kumar Trivedi
(57) Abstract :

This invention relates to Versatileb®ard aims to solve a set of problems which are takedigoussion one by one in the proceec
paragraphs. In India, majority of Indian middle class populations are living in small flats and homes this is mostlyob#uzituse
economy scale as well as the lack of space availability for living. Moreoverpbmhiation density leads many other problems si
as high gap between rich and poor, not proper comfort due to Ergonomics. These are common problem in now days. Spac
workable arrangements is one of the options to solve these problems. In uishrelsign, the proposers introduce the innovatit
designs for space saving westation arrangements developments with easily available less costly materials. Traditional jobs
involving only one primary, forwards oriented task are giving way to new appes to work and a wide variety of task postures
positions. This design will help people to have a multipurpose space saving seating arrangements in different places.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025642 A
(19) INDIA
(22) Date of filing of Application :18/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A HYBRID DECISION SUPPORT SYSTEM FOR HEART DISEASE PREDICTION

(71)Name of Applicant :
1)Pooja Rani
Address of Applicant :Maharishi Markandeshwar Institute
:GO6N|Computer Technology & Business Management, Maharishi

(51) International classification 20/00 [Markandeshwar (Deemed to be University), Mullana, Ambale

(31) Priority Document No :NA [Haryana, 133207, India Haryana India
(32) Priority Date ‘NA 2)Dr. Rajneesh Kumar
(33) Name of priority country ‘NA 3)Dr. Anurag Jain
(86) International Application No ‘NA 4)Tarun Gulati
Filing Date ‘NA 5)Rohit Lamba
(87) International Publication No " NA 6)Dr.Renu Sharma
(61) Patent of Addition to Application Number :NA [(72)Name ofInventor :
Filing Date ‘NA 1)Pooja Rani
(62) Divisional to Application Number ‘NA 2)Dr. Rajneesh Kumar
Filing Date ‘NA 3)Dr. Anurag Jain

4)Tarun Gulati
5)Rohit Lamba
6)Dr.Renu Sharma

(57) Abstract :

Discloses herein a Hybrid Decision Support System for Heart Disease Prediction comprises NaivBupagesVector Machine,
Logistic Regression, Random Forest and Adaboost which are used to diagnose heart disease in patients. Non detectisaash
at early stage can become the cause of death. In developing countries, where heart specialiateloctoavailable in remote, sel
urban and rural areas, there is need of decision support system which can help people in absence of doctor to diatisesscha
early stage. Inventors have used Multivariate Imputation by Chained Equatiori$haigorhandle the missing value, and hybridiz
Genetic and Recursive Feature Elimination algorithm for selection of suitable features from dataset. Furthprdoegsing of dat
SMOTE(Synthetic Minority Oversampling Technique) and standard scaldnonfs are used. In the last step of development of
system, inventors have used naive bayes, support vector machine, random forest ,logistic regression and adaboost wlassifi
tested on Cleveland heart disease dataset available in UCI (Uniwér€igfifornia, Irvine) machine learning repository. System h
given the highest accuracy of 86.6% with random forest . Accuracy given by proposed system is superior to existing gysten
literature. Present invention can be used for early detectibaant disease and can reduce mortality rate.

No. of Pages : zNo. of Claims : !

The Patent Office Journal No. 32/2020 Dated /20830 30071



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025643 A
(19) INDIA
(22) Date of filing of Application :18/06/2020 (43) Publication Date07/08/2020

(54) Title of the invention : FLEX SENSOR BASED POSTURE ALARMING SMART VEST

(71)Name of Applicant :
1)Dr. N.K. BATRA

nternational classification ; ress of Applicant :Maharishi Markandeshwar Enginee
(51) | ional classificati QSZ?F Address of Applicant :Maharishi Markandeshwar E
(31) Priority Document No ‘NA College, Maharishi Markandeshwar (Deemed to be Universit

MullanaAmbala, Haryana Haryana India

(32) Priority Date ‘NA
(33) Name of priority country ‘NA g;g: 'I\\I/lgg#a%g)tlg
(86) InternationaRpplication No ‘NA S
o : 4)Hitesh Jangra
Filing Date NA 5)Diwaker Tanwer
(87) International Publication No " NA (72)Name of Inventor ;
(61) Patent of Addition to Application Number ‘NA '
S : 1)Dr. N.K. BATRA
Filing Date :NA 2)Dr. Manu Goyal
(62) Divisional to Application Number ‘NA ' y
Filing Date ‘NA 3)D_r. Neera Batra
4)Hitesh Jangra
5)Diwaker Tanwer
(57) Abstract :
The present invention relates to alarming posture vest and a method for imgrodingosture. Wrong body posture has various
harmful effect on humahs heal t h. Il mproper sitt-relatgd muscdoskeleta disordesssuch as nei

pain, shoulder girdle pain, headaches, and even lower back pain. Even tpegiace looks unpleasant to eyes with the person
having rounded shoulders with hunched back, short neck and forward head posture.. Existing posture correcting devicesaf
elastic shoulder strap and waist strap can result in excessive pullimgsifap for correcting posture but causes discomfort to th
users. A need therefore exist for smarter vest which address the problem of Experienced by the users In the preseatiesient
has been fabricated which provides a warning In an abnorttiag gosture. In the present invention a device is attached to the
which provides a warning in case of poor posture. The device works on the principle of bending. The device consistsiiflenc
resistor controlled by microcontroller.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/06/2020

(21) Application N0.202011025736 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : STAND ALONEEONTACTLESS THERMAL SCREENING AND FACIAL RECOGNITION WITH
MASK FOR ATTENDANCE AND ACCESS CONTROL SYSTEM WITH SANITIZATION CHAMBER HAVING NEGATIVE

IONS/UV EXPOSURE /HERBAL STEAM PROCESS

(51) International classification :GO7C

9/00
(31) Priority Document No :NA
(32) Priority Date ‘NA

(71)Name of Applicant :
1)Ms. Sakshi Misra
Address of Applicant :BL/7 Vinay Khand, Gomti Nagar,
Lucknow, Uttar Pradesl226010 Uttar Pradeshdia

(33) Name of priority country ‘NA 2)Prof. (Dr.) Mukul Misra

(86) International Application No ‘NA 3)Prof. (Dr.) S. Devaneyan
Filing Date :NA  [(72)Name of Inventor :

(87) International Publication No :NA 1)Ms. Sakshi Misra

(61) Patent of Addition to Application Number ‘NA 2)Prof. (Dr.) Mukul Misra
Filing Date ‘NA 3)Prof. (Dr.) S. Devaneyan

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The integration of indigenously produced facial recognition systégmbody temperature detection and sanitization mechanism
create a nowgontact wholesome device for access control, attendance keeping and sanitization. This innovation is relevant i
present times and will be useful in the future as organizatindgublic has become more aware of their health and hygiene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025812 A
(19) INDIA
(22) Date of filing of Application :19/06/2020 (43) PublicatiorDate : 07/08/2020

(54) Title of the invention : Coronavirus Protected Intelligent Room: INTELLIGENT DISINFECTING ROOM AIR USING
MACHINE LEARNING SYSTEM.

(71)Name of Applicant :
1)Mr. DILIP KUMAR SAINI (ASSISTANT PROFESSOR)
Address of Applicant :RAMA UNIVERSITY FACULTY OF
ENGINEERING AND TECHNOLOGY, RAMA CITY,
MANDHANA, KANPUR -209217 UP, INDIA. Email:
dilipsaini@gmail.com Uttar Pradesh India
2)Dr. SACHIN VIRSINGH SOLANKI (ASSISTANT

(51) International classification :GO6N PROFESSOR)

20/00 3)Mr. VIKAS BALASAHEB MARAL (ASSISTANT
(31) Priority Document No ‘NA PROFESSOR)
(32) Priority Date ‘NA 4)DR. POORNA SHANKAR (PROFESSOR, VICE
(33) Name of priority country ‘NA PRINCIPAL)
(86) International Application No :PCTII 5)DR. SOUMITRA DAS
Filing Date :01/01/1901| 6)PROF.(DR.) S. B. CHORDIYA (DIRECTOR-SIMMC -
(87) International Publication No *NA CAMPUS)
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr. DILIP KUMAR SAINI (ASSISTANT PROFESSOR)
(62) Divisional to Application Number ‘NA 2)Dr. SACHIN VIRSINGH SOLANKI (ASSISTANT
Filing Date ‘NA PROFESSOR)
3)Mr. VIKAS BALASAHEB MARAL (ASSISTANT
PROFESSOR)
4)DR. POORNA SHANKAR (PROFESSOR, VICE
PRINCIPAL)

5)DR. SOUMITRA DAS
6)PROF.(DR.) S. B. CHORDIYA (DIRECTOR-SIMMC -
CAMPUS)

(57) Abstract :

Coronavirus Protected Intelligent Roeim a sterilization room system consisting of a sensing direct system. The UV entéttims
or devices. The sensing system comprises the remote UV sensor and door sensor. The intelligent door sensor compgbes ¢
off door detector and may contain an emergency and defined user stop detector to protect people from being eXpeseryio U
The invented system remote control for disinfect room with starting, stopping and setting system parameters which inctude!
limited to treatment time, dosage, room size, room number. The devices and uses of said devices for trahéigtingver a
broad area and for a long distance to inactivate microbes andhicoobial sources. The invention is activated by a user interrup
variable, logic process that controls activation of the device, such that activation is automatic ea @besemction or activity with
an effective range of the device. The invented device comprises at least one ultraviolet light emitting source emiitfeg Li¢tha
in a range from about 11 to 421 nanometers and a lens formed of an ultravioleahighmissive used material. The ultraviolet ligl
emitting source. The lens may be formed into a complex functional or ornamental shape and does not filter or refraot!gigmfi
ultraviolet light emitted from the ultraviolet light emitting source.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011025932 A
(19) INDIA
(22) Date of filing of Application :19/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEM FORETERMINING PROFILE OF A SOIL IN A GEOGRAPHICAL REGION AND
METHOD THEREOF

:A61B|(71)Name of Applicant :
. I 5/00 1)Krishna Kant Agrawal
(51) International classification A61B Address of Applicant :Department of Computer Science a
5/04 |Engineering, ABES Institute of Technology (ABESIT), Campt
(31) Priority Document No :NA [19th KM. Stone, NFHR24, Vijay Nagar, Ghaziabad201009 U.P.
(32) Priority Date :NA |India Uttar Pradesh Indi
(33) Name of priority country ‘NA 2)Devesh Mishra
(86) Internationapplication No ‘NA 3)Shweta Singh
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No *NA 1)Krishna Kant Agrawal
(61) Patent of Addition to Application Number ‘NA 2)Devesh Mishra
Filing Date ‘NA 3)Shweta Singh
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and a method for determining the profile of soil in the geographical region are provided. Thanslisdiesha housing
comprising a first compartment and a second compartment, wherein said first compartment includes a transparent gkass ac
display unit, wherein said transparent glass portion assists in making readings corresponding td {v®fleildn the geographica
region visible to a user; a sensing unit disposed within the transparent glass portion of the first compartment fondgiesfienof
the soil in the geographical region; at least two electrodes el@eticbanically coued with the sensing unit, wherein each electrc
of the at least two retractable electrodes is coupled to a common guide which automatically expands from the sensiligiasit,
insertion of the at least two electrodes within the holes in thewséice for measuring voltage difference between two contactin
area of the soil and retraction of the at least two electrodes within the sensing unit upon measuring the voltage diftkeence;
second shaft passing through the second opening; an analigiabconverter configured to convert an analog signal received f
the at least two electrodes into a digital signal; a communication module for transmitting information includingrttirates of the
testing area.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026058 A
(19) INDIA
(22) Date of filing of Application :20/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : LIGHT EMITTING DIODE DEVICE

(51) International classification P21y (71)Name of Applicant :
115/15 1)OVERDRIVE ELECTRONICS PVT. LTD.

(31) Priority Document No :NA Address of Applicant :€21,Hosiery Complex, PhasH
(32) Priority Date :NA Extension, Noida, G.B. Nagar, 201305 (U.P.) INDIA Uttar
(33) Name of priority country :NA Pradesh India
(86) International Application No :PCTII (72)Name of Inventor :

Filing Date :01/01/19011 1)MOHIT MITTAL
(87) International Publication No *NA 2)MANISH KUMAR PANDEY
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention relates to a light emitting diode (LED) deti@e, 200) comprising a fixture body (102) having receptacle
a base (104), the base (104) comprising at least two key hole4,(1102) formed at diametrically opposite ends of the base (1
for receiving heads of screws fixedly mounted on a serfd a mounting structure; and at least three alignment holesl (111222,
112-3) formed at even distance from each other around the boundary of the base (104) for receiving corresponding at least
alignment legs (114, 1142, 1143) of a diffusen(114) to releasable mount the diffuser (114) on the fixture body (102).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026098 A
(19) INDIA
(22) Date of filing of Application :20/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : IPRSentiment Analysis: IMPROVING THE PERFORMANCE OF SENTIMENT ANALYSIS USIN!
PYTHON PROGRAMMING.

(71)Name of Applicant :
1)Mrs. ROOPAM SRIVASTAVA ( RESEARCH
SCHOLAR)
Address of Applicant :W/GNEERAJ SHANKER
SRIVASTAVA C-50, VIKAS NAGAR, FCI ROAD,
BARGADWA, POSTFERTILIZER FACTORY GORAKHPUR

(51) International classification 1G7(/)267F 273007, UP, INDIA. Email- roopam.amogh@gmail.com Uttar
(31) Priority Document No ‘NA Pradesh India
(32) Priority Date ‘NA 2)PROF.(DR.) PAWAN KUMAR BHARTI (VICE
(33) Name of priority country :NA CHANCELLOR , SHRI VENKATESHWARA
(86) International Application No :PCT// UQ)I\D/ERF?'IA\TJJL VERMA
Filing Date :01/01/1901 )
(87) International Publication No “NA 4)PROF. DR. BIPLAB KUMAR SARKAR ( FOUNDER -
(61) Patent of Addition to Application Number ‘NA GEH- RESEARCH LL_P)
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA SéLM(;SLATQ?OPAM SRIVASTAVA ( RESEARCH
Filing Date ‘NA

2)PROF.(DR.) PAWAN KUMAR BHARTI (VICE
CHANCELLOR , SHRI VENKATESHWARA
UNIVERSITY)

3)DR. PARUL VERMA

4)PROF. DR. BIPLAB KUMAR SARKAR ( FOUNDER -
GEH- RESEARCH LLP)

(57) Abstract :

IPP- Sentiment Analysisis provided a computetiimplemented method/ Technology of improving performing sentiment analys
exemplary method/Technology comprises performing a first sentiment analysis on microblogging under short settdrassd o
a method using an opinion lexicon. The method/ Technology also includes training a classifier (python Programminghinging
data from the first sentiment analysis. The method/ Technology includes identifying a new opinion termicnatblegging under
short sentences data by performing a statistical test. The method also includes identifying new microblogging undéestest <
data based on the new opinion term. The invention second sentiment analysis on the advanced micrddti@agging the classifie
(semantic class to which a word belongs). Also, | can understand sentiment analysis is a computational study thataplgfams
opinions, attitudes, emotions, and sentiment. Sentiment analysis has been very popultadotflyears, but it is still approachec
by most researchers and companies as a polarity detection problem. Sometimes, if we analyze a given document or s&né|
text, this result may be depicting Multipolarity and hence the net result maisleading similar to the result of average that doe
give information of all its constituent members and their variaBmme sentiment analysis challenges are like Sarcasm detecti
Negation detection, word ambiguity, and Multipolarity also. Thisen® paper explores the sentiment analysis challenge of
Multipolarity for improvement of the sentiment analysis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026108 A
(19) INDIA
(22) Date offiling of Application :21/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SECURE MULTIMODAL BIOMETRIC SYSTEM AND METHOD THEREOF

. e :GO6F|(71)Name of Applicant :

(51) International classification 21/32| 1)University of Petroleum and Energy Studies
(31) Priority Document No :NA Address of Applicant :Energy Acres, Bidholi, Premnagar,
(32) Priority Date :NA |Dehradun, Uttarakhand, Ind8007 Uttarakhand India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)ANKIT VISHNOI

Filing Date ‘NA 2)DR. DURGANSH SHARMA
(87) International Publication No *NA 3)DR. MANISH PRATEEK
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a secure multimodal biometric system for authentication of individuals, and a methdththere
securemultimodal biometric system (100) comprises a trait acquisition unit (102) to acquire one or more traits of a user bas
input of the user, a feature extraction unit (104) to extract one or more unique features from a first trait of the meadtsmo
acquired by the trait acquisition unit (102), a trait matching unit (106) for matching the one or more extracted unrgsenidiata
set of biometric templates stored on a biometric template storage unit (110), and a controller unit (108hittedetsation in the
extracted unique features of the first trait, wherein the controller unit (108) updates the set of biometric templatesthtored
biometric template storage unit (110) based on the determined variation in the extracted unicpgedEtia first trait.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026158 A
(19) INDIA
(22) Date of filing of Application :22/06/2020 (43) Publication Date : 07/08/2020

(54) Title of theinvention : A MULTIGRAIN GLUTEN-FREE FLOUR COMPOSITION

. e :A21D|(71)Name of Applicant :

(51) International classification 13/06¢| 1)Prabhiot singh khanna
(31) Priority Document No :NA Address of Applicant :h.no.-kxxi, 151, st. No. 2 Guru teg
(32) Priority Date :NA |bhadur Nagar, mundian kalan, Ludhiana 141015 Punjab Indi
(33) Name of priority country ‘NA 2)Microfoods Pvt. LTD.
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Prabhjot singh khanna
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A multigrainglutenfree flour composition for gluten sensitive end consumers includes 60% weight/weight rice, 16.50%
weight/weight split Bengal gram, 9% weight/weight chickpea, 5% weight/weight sorghum, 4% weight/weight tapioca, 4%
weight/weight amaranthus, 1% weighight finger millet and 1% weight/weight cluster beans of the total multigrain gitgen
flour composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202011026370 A
(19) INDIA
(22) Date offiling of Application :22/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A WALKING DEVICE FOR ENHANCING CAPABILITIES OF A VISUALLY IMPAIRED PERSONM

(51) International classification /AG1H| (71)Name of Applicant -
3/06 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR

(31) Priority Document No :NA Address of Applicant :Dean, Research & Development, R
(32) Priority Date :NA [Number 151, Faculty Building, Post Office: [IT Kanpur, Kanpi
(33) Name of priority country :NA [208016, Uttar Pradesh, India Uttar Pradesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)MISHRA, Anubhav
(87) International Publication No *NA 2)JANAKARAJAN, Ramkumar
(61) Patent of Addition to Application Number ‘NA 3)VERMA, Abhishek

Filing Date ‘NA 4)SINGH, Amandeep
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention discloses a device for enhancing capabilitievistially impaired person comprising a plastic casing handle (1), i
least two laser sensors embedded inside the plastic casing handle (1) configured to provide side clearance from ddashcles,
ultrasonic sensor (3) placed on a rotating drunaf®) a rotation fixer (2) embedded inside the plastic casing handle (1) in front
provide front clearance from obstacles, a power source configured to supply power to the device; a speaker installeglastae
casing handle (1) configured to prdeisound output; an arrangement (5) for installing cane on the device wherein the device
vibration and sound of specific frequency and intermittency for auditory perception of the obstacle and the rotatingathaithg4
rotation fixer (2) allowste ultrasonic sensor (3) to change the orientation without affecting holding position of the plastic cas
handle (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026603 A
(19) INDIA
(22) Date of filing of Application :23/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : HUMAN HAIR DERIVED ACTIVATED CARBON NANOSHEETS, PROCESS OF PREPARATIC
AND APPLICATION THEREOF

:CO1E|(71)Name of Applicant :
. s 32/30| 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(51) International classification HO1G Address of Applicant :Dean, ReseakDevelopment, Roon
11/38 [Number 151, Faculty Building, Post Office: [IT Kanpur, Kanpi
(31) Priority Document No :NA |208016, Uttar Pradesh, India Uttar Pradesh India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)KAR, Kamal Krishna
(86) International Application No ‘NA 2)SINHA, Prerna
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention provides eosteffective and environmeiitiendly approach for the preparation of activated carbon from waste ht
hair using a modified synthesis route. The study further extends towards the utilization of activated carbon as elemtadderma
supercapacitoiThe choice of waste human hair not only acts as a carbon source but prowidieiological morphology. Also, th
inorganic elements present in Keratin compounds get ingrained to the carbon skeleton during a modified synthesis leaddoT
theformation of highly porous and heteroatom doped activated carbon nanosheets structur@réparad activated carbon is us
as an electrode material, and aqueous electrolytes (1 M H2SO4 and 6 M KOH) are used for the assembled symmetric sup:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011026620 A
(19) INDIA
(22) Date of filing of Application :23/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : PORTABLEIQUID DISPENSER WITH SILICONE SUCTION CUPS

. e :B670|(71)Name of Applicant :

(51) International classification 7/48 1)Divya Sethi
(31) Priority Document No :NA Address of Applicani81-B/ 41 West Punjabi Bagh, New
(32) Priority Date :NA |Delhi 110026, India Delhi India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Divya Sethi

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides portable liquid dispenser, suited for dispensing a sanitizing liquid, wherein the dispdeast an
front or back surface has at leastliconepatchaffixed in anairtight mannerwhereinthe siliconepatch

compriseoneor moresuctioncapsto reversiblyfix the dispenseto any

surface suchasbackof a phone window, or wall for easen portability and access.
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(22) Date of filing of Application :24/06/2020 (43) Publication Date : 07/08/2020

(54) Title of theinvention : SMART DIGITAL COLORIMETER

. e :GO6F|(71)Name of Applicant :

(51) International classification 21/77| 1)ABES Engineering College
(31) Priority Document No :NA Addressof Applicant :NH24,19th Km Stone Near Crossing
(32) Priority Date :NA |Ghaziabad, Uttar Pradesh, India01009 Uttar Pradesh India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr.Sanjay.Kr.Singh

Filing Date ‘NA 2)Dr.Himani
(87) International Publication No *NA 3)Ms. Rakhi Kumari
(61) Patent of Addition to Application Number ‘NA 4)Ms. Shilpa Srivastava

Filing Date ‘NA 5)MR, Rajnesh Kumar
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a method for analysing a sample by colorimeter, the method comprising: placing sapiple i
holder; providing sample characteristic through a touch panel; identifying appropriate filter element; activasitigrameans to
align the appropriate filter element in between the sample and a light source; activating light source; analysing thassahgridat
detected transmissive light; and generating analysis report of the sample.
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(22) Date of filing of Application :24/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN ELECTRIC COLD FLASK

. e :F28LC|(71)Name of Applicant :

(51) International classification 20/02| 1)Rishabh Agarwal
(31) Priority Document No :NA Address of Applicant :38.2, Darabarashah, WardlScCity:
(32) Priority Date :NA |Najibabad Uttar Pradesh India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Rishabh Agarwal

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to an electric cold flask capable of providing cold liquid continuously. More particulanrbgethie
invention relates to a cold flask comprising of inner and outer flask layer with a closed evacuated space in between.
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(54) Title of the invention : ADVANCE PATIENMONITORING SYSTEM

(71)Name of Applicant :
. . :G05B 1)Dr. Anita Shukla
(51) International classification 19/4063 Address ofApplicant :PSIT, Bhauti, Kanpur Uttar Pradesh
(31) Priority Document No :NA India
(32) Priority Date ‘NA 2)Dr. Manish Kumar
(33) Name of priority country ‘NA 3)Dr. Sanjeev Bhalla
(86) International Application No PCT/ 4)Ankit Jain
Filing Date :01/01/1901| 5)Rahul Yadav
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. Anita Shukla
Filing Date ‘NA 2)Dr. Manish Kumar
(62) Divisional to Application Number ‘NA 3)Dr. Sanjeev Bhalla
Filing Date ‘NA 4)Ankit Jain
5)Rahul Yadav

(57) Abstract :

In hospital patient are admitted for the treatments, who are suffering from various types of diseases. It becomesultefior dific
attendant to reducing the physical contact in this scenario. Specially when the patsutfeang from community spreading
diseases. To solve the problem we have proposed a device who will give notification to the attendant that what seteitentant
It will reduce the physical contact by approximately 50%. This device has two seatieris master which will be available with t
attendant and other is slave device which will be installed at each patient bed. If any patient need anything then hegskehail
button on his/her device and attendant will immediately come to kmewetjuirement coming from the particular patient. Attend
can also provide acknowledge message to the patient as well. The complete information can be saved on the data lease fo
diagnosis.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/06/2020

(21) Application N0.202011027041 A

(43) Publication Date : 07/08/2020

(54) Title of the invention A DEVICE FOR NONINVASIVE BLOOD AND SERUM GLUCOSELEVEL MONITORING AND

CONTROLe
:A61B
. I 5/00
(51) International classification AGLB
5/145

(71)Name of Applicant :
1)Malaviya National Institute of Technology
Address of Applicant :Jawahar Lal Nehru Marg, Jhalana
Gram, Malviya Nagar, Jaipur, Rajasthan 302017 Rajasthan |

(31) Priority Document No :NA | (72)Name of Inventor :
(32) Priority Date ‘NA 1)DR. AMIT JOSHI
(33) Name of priority country ‘NA 2)MR. PRATEEK JAIN
(86) International Application No ‘NA 3)PROF. SARAJU P. MOHANTY
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter relates to a serum glucose measuring device and method thereof. The invention included pieee
channels on human body part. Each channel is embedded witlhadf(ER) emitters and IR detectors of specific wavelenfgths

optical detection. The optical response is detected in voltage form by-thetéBtors is converted into decimal form by an altern:
to-digital signal converter. The components are connected with a processing circuitry and a microcontrolletitopraiessing o
the device. The present invention also includes, a machine learning method for calibration and continuous monitoriog, gfrec

serum glucose levels using deep neural networks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027104 A
(19) INDIA
(22) Date of filing of Application :26/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR POWER MANAGEMENT AMONG DEVICES BASED ON
PRIORITY

. . :HO4W|(71)Name of Applicant :

(51) International classification 72/08 | 1)Prince Bharti
(31) Priority Document No :NA Address of Applicant :MO/Shiv Colony, Dr. B.Rmbedkar
(32) Priority Date :NA |School Road, Infront of Vodafone Tower, Lakhimpur Kheri, U
(33) Name of priority country :NA |Pradesh 262701 Uttar Pradesh India
(86) International Application No ‘NA 2)Abhijeet Singh

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)Prince Bharti
(61) Patent of Addition to Application Number ‘NA 2)Abhijeet Singh

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to podistribution among devices, based on priority. The method for managing power distribu
includes: determining present battery level of an energy storage device; determining present stored energy level gfdfoessyee
device, switching off one or me devices with low priority, if the determined battery level is less than a first threshold; determ
present battery level of the energy storage device, to switch off one or more devices with medium priority, if the deteneihec
energy level isdss than a second threshold; and determining present battery level of the energy storage device, to switch o
more devices with high priority, if the determined stored energy level is less than 1%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027116 A
(19) INDIA
(22) Date of filing of Application :26/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : HERBAL FORMULATION OF COW DUNG ASH MODIFIED POWDER USE ASTIBACTERIAL,
ANTIFUNGAL AND OXYGEN SCARCITY ENVIRONMENT AND THEIR PROCESS OFF.

. . :A63F|(71)Name of Applicant :

(51) International classification 13/35| 1JAYUSHI SHARMA
(31) Priority Document No :NA Address of Applicant :1678, MAINAGARH NEAR
(32) Priority Date :NA |KRISHNAPURI CHAURAYA MATHURA U.P-281001, INDIA
(33) Name of priority country :NA |Uttar Pradesh India
(86) InternationaApplication No ‘NA 2)DR. PRADEEP KUMAR CHOUDHARY

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)AYUSHI SHARMA
(61) Patent of Addition to Application Number ‘NA 2)DR. PRADEEP KUMAR CHOUDHARY

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Herbal formulation of cow dung ash modified powder use as antibacterial, antifungal and oxygen scarcity environment and
process off The normal talcum powder available in market have the cancer causing talc sostorenakeiding use of such cance
causing elements, use of natural products could be encouraged that could meet our daily requirements. We have pregared
powder which is talc free. We were used the cow dung ash on the place of talc. Cow dungaasi pseburning the cow dung ca
Majistha combats dry skin, itchiness, inflammation and rashes. It lightens marks and scars. Calendula has antifungal, anti
inflammatory and antibacterial properties that might make it useful in healing wounds, soo#@nwerelieving diaper fash and
have also.used as an antiseptic. Peppermint oil naturally cleanses the skin alongwith antiseptic and antibacteriallpuegeriies
antimicrobial properties, peppermint oil may help reduce levels of acne causinggbacténe skin to help treat pimples. By differ:
formulation three variety of herbal powder were prepared for baby, adult and for to be use as antiseptic powder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027117 A
(19) INDIA
(22) Date of filing of Application :26/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : NATURAL SECRETORY PROTEINS BASED-EPISA' FOR THE EARLY DIAGNOSIS OF
PARATUBERCULOSIS INDOMESTIC LIVESTOCK

(71)Name of Applicant :
. s ‘A61K| 1)DR. SAURABH GUPTA

(51) International classification 30/00 | Address ofApplicant - DEPARTMENT OF
(31) Priority Document No :NA |BIOTECHNOLOGY ACADEMIC BLOCK-VI, GLA
(32) Priority Date :NA |UNIVERSITY, CHAUMUHAN, MATHURA, UTTAR
(33) Name of priority country :NA [PRADESH?281406, INDIA Uttar Pradesh India
(86) International Application No ‘NA 2)DR. KUNDAN KUMAR CHAUBEY

Filing Date :NA 3)DR. PRAVIN KUMAR SINGH
(87) International Publication No *NA 4)DR. SHOOR VIR SINGH
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :

Filing Date ‘NA 1)DR. SAURABH GUPTA
(62) Divisional to Application Number ‘NA 2)DR. KUNDAN KUMAR CHAUBEY

Filing Date :NA 3)DR. PRAVIN KUMAR SINGH

4)DR. SHOOR VIR SINGH

(57) Abstract :

Concept of early and specific diagnosis of Paratuberculosis (Jdlisease) in domestic livestock has been recognized as majol
to limit the spread of disease d&tter management and control of disease in the country. Paratuberculosis (ParaTB). in anirn
primary responsible for chronic, progressive and degenerative enteritis caused by Mycobacterium avium subspecies parsitt
(MAP) and is unresponsiveness to antibiotic therapy leading to progressive wasting, emaciation and death. MAP baaithas
host range and infect domestic to wild ruminants. including primates and human beings lehdggeéoonomic losses wiew of the
reduced productivity. Control and eradication of ParaTB is difficult due to its insidious nature, long incubation arel semstivity
and specificity of diagnostic tests. Till date diagnosis is still a challenge due to chronic natdre @rcltrence, of four stages of
disease ranging from silent to advance stage and uncertain diagnosis by using imported commercial ELISA kits contain{ay
of ndrrindigenous or foreign strains of MAP. Present invention focuses on the early yatacated immunogenic proteins deriv
from novel native and fully characterized indigenous MAP strains i.ek @&lian Bison Type apotential biomarkefor the early an
differential diagnosis of paratuberculosis infection in domestic livestock usilirect IgG ELISAplateform.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/06/2020

(21) Application N0.202011027196 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : MACHINE LEARNING BASED SYSTEM FOR MONITORING BACTERIA & FOREIGN MATTEF

LEVEL IN LIQUID

(71)Name of Applicant :
1)Mr. Brajesh Kumar Singh
Address of Applicant :Assistant Professor, Department of
Electronics and Communication Engineering, HMR Institute ¢
Technology and Management, Hamidpur, Delhi, India Delhi |
2)Dr. V. Dhinakaran

(51) International classification 2%(/)(%\ 3)Dr. Satish Kumar Kalhotra
(31) Priority Document No ‘NA g;zfrr.al;u,ilusrﬁa\r(r?rig\r/i
(32) Priority Date NA 6)Mitha Habeeb Alshammar
(33) Name of priority country :NA 7)Amal Habib Alshammar y
(86) International Application No ‘NA y
Filing Date ‘NA 8)Mr. Anupam Sharma
(87) International Publication No :NA (7?2))|l\\lﬂgn1peug??r:v§lﬁlt[2?r' Aggarwal
(61) Patent of Addition to Application Number ‘NA . "o
Filing Date ‘NA 1)Mr. Brajegh Kumar Singh
(62) Divisional to Application Number :NA 2)Dr. V. [?hlnakaran
Filing Date ‘NA 3)Dr. Satish Kumar Kalhotra
4)Dr. Kusum Yadav
5)Afraa Alshammari
6)Mitha Habeeb Alshammary
7)Amal Habib Alshammary
8)Mr. Anupam Sharma
9)Mr. Puneet Kumar Aggarwal
(57) Abstract :

The present invention is related tonachine learning based system for monitoring bacteria & foreign matters level in Tigeid.
objective of the present invention is to solve the problems in the prior art related to adequacies in technologiesiimgranditor
detecting the impurities, bamfa & foreign matters in the water. The system comprises an optical module, an image receiving

& a center computing unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027385 A
(19) INDIA
(22) Date of filing of Application :28/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : THE SLOTTED PIN DIODE SWITCHED FREQUENCY RECONFIGURABLE ANTENNA FOR
FREQUENCY SHIFFBASED INTERNETS OF THINGS APPLICATIONS

(71)Name of Applicant :
1)Prempal Singh Dangur
Address of Applicant :School of Engineering & Teclomy,
Jaipur National University, Jaipur, Rajasthan, India Rajasthai

(51) International classification :HO1G India
9/04 2)Dr. Sudhir Kumar Sharma
(31) Priority Document No ‘NA ' . .
(32) Priority Date ‘NA 3)Dr Pan'kaj Kumar Gqswaml
(33) Name of priority country ‘NA g;g: Siizggiﬁosvé%:clioria
(86) International Application No ‘NA T gnb
Filing Date ‘NA 6)Sh|va!’1| Chourasia
(87) International Publication No :NA (772%%22% (*;“I’:j‘énf;rg
(61) Patent of Addition to Application Number ‘NA . '
Filing Date ‘NA 1)Prempal _Smgh Dangur
(62) Divisional to Application Number ‘NA 2)Dr. Sudh|_r Kumar Sharma .
Filing Date ‘NA 3)Dr Pan'kaj Kumar Gqswaml
4)Dr Garima Goswami
5)Dr Vikas Singh Bhadoria
6)Shivani Chourasia
7)Manoj Kumar Garg
(57) Abstract :

The invention provided a compact and wide range frequesamynfigurable patch antenna operating over five frequencies. The
invention comprises a radiation patch; microstrip feed line, dielectric substrate, and a ground plane. Radiation imérat fheetc
feed line are positioned on the upper side of the mtlesind ground plane is arranged on the lower side of the substrate. The
dimension of the substrate is@25mn?. Radiation unit comprises a stepped and slotted rectangular patch and three parasitic
Out of three parasitic strips two gresitioned around the patch and one is on upper side which is also takes part in reconfigui
Ground plane is defected with two ring slots and-sldf. Operating frequencies switched from one to another by turning ON/O
PIN diodes. For this purpe, three PIN diodes are used as the switches. PIN diodes alter the current distribution according t
the operating frequency shifts to another frequency. 0.5 mm gap is reserved for PIN diode. Two PIN diodes are posditeoned
upper side i.e. radting patch side and one PIN diode in the ground plane. Two PIN diodes which are connected between ra
patch and upper parasitic are turned ON/OFF simultaneously. To bias the PIN diodes, a biasing circuit also designexlonssth i
and resistors. AC block capacitor is also used in ground plane to isolate the terminals of DC supply. For three PIN diodes,
diode combinations are selected to reconfigure the antenna. As the invention reconfigured for frequency so therevare total |
frequendes over which the antenna operates, and these frequencies can be switched from one to another according to our
The frequencies are 3.85 GHz, 4.14 GHz, 4.43 GHz, 4.91 GHz, and 6.01 GHz. The invention is useful for 10T applications i
Wi-Max and Gband. The invention has advantages of being simple, low cost, and convenient with wide operating range for
mentioned applications.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/06/2020

(21) ApplicationN0.202011027390 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A PRESENCE SENSOR BASED MODULAR AND CONFIGURABLE TOU®E$SS GERMFREE

SWITCHING SYSTEM WITH ZERO FALSHRIGGERING

‘HO2!

(51) International classification 3/38

(71)Name of Applicant :
1)Sujeet Roy

(31) Priority Document No :NA Address of Applicant :N6/2, MS FLATS, SECTOR 13, RK
(32) Priority Date :NA [PURAM, NEW DELHI- 110066 Delhi India
(33) Name of priority country ‘NA 2)Lini Roy
(86) International Application No ‘NA 3)Bhavinsinh Parmar
Filing Date :NA [(72)Name of Inventor :
(87) International Publication No :NA | 1)Bhavinsinh Parmar
(61) Patent of Addition to Application Number ‘NA 2)Sujeet Roy
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A presence sensor (IR/ Ultrasonic) based modular and configurablelesschernifree switchingsystem especially designed to
ensure zero false triggering. This can be used in any public/ medical/ domestic environment to minimize spread of geusesa
Best for use in switch panels for ICU/Medicare, Biohazard areas, elevators, vending méightings, call bells etc. The modular
and configurable switch system can be used either as-akanel or as an external module (add on) to any existing switching pa
and can be configured to work on multiple types of power, drawn from the suppl fexigting panel itself.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027405 A
(19) INDIA
(22) Date of filing of Application :28/06/2020 (43) Publication Date : 07/08/2020

(54) Title of theinvention : ANTIVIRAL COATING MATERIALS AND METHOD OF PREPARATION THEREOF

. e :BO1.[{(71)Name of Applicant :

(51) International classification 37/02| 1)Dr. BHARAT BAJAJ
(31) Priority Document No :NA Address of Applicant :H.NO 3567 SECTOR 46 C
(32) Priority Date :NA [CHANDIGARH, INDIA Chandigarh India
(33) Name of priority country ‘NA 2)Dr. VARINDER GARG
(86) International Application No ‘NA 3)Dr. HARISH KUMAR

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No :NA | 1)Dr. BHARAT BAJAJ
(61) Patent of Addition to Application Number ‘NA 2)Dr. VARINDER GARG

Filing Date :NA | 3)Dr. HARISH KUMAR
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to antiviral coating materials. The said materials are nanocomposite material comprisingeont
combination of nanoparticles viz., CuO, ZnO and CeO2 dispersed in short carbon nanorods (SCNR). The said materidis, ar
can withstand high temperature (250) and have shelf life of more than 3 months. Further, the said antiviral materials can be
synthesized in just orgtep. Moreover, the said materials have an added advantage that they can be synthesized and coate:
simultaneously. Furthermore, materials require no additional reducing agent thus eliminating the need of an additisivad proc
steps for stabilization of the produ@te antiviral materials can be coated uniformly on every surface type and prochigestagle
and transparent film
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027557 A
(19) INDIA
(22) Date of filing of Application :29/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A PRESS MILLING APPARATUS FOR GENERATING HARMONIC STRUCTURES AND METF
THEREOF

. . :B22F|(71)Name of Applicant :

(51) International classification 9/04 | 1)Indian Institute of Technology Kanpur
(31) Priority Document No :NA Address of Applicant :Dean, Research & Development, R
(32) Priority Date :NA [Number 151, Faculty Building, Post Office: IIT Kanpur, Kanpi
(33) Name of priority country :NA (208016, Uttar Pradesh, India Uttar Pradesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Debdipta Banik
(87) International Publication No :NA | 2)Gyan Prakash Bajpai
(61) Patent of Addition to Application Number ‘NA 3)Kallol Mondal

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a novel press milling apparatus and method for milling material for creating harmorec $tract
apparatus/method is deforming th@face of the particles without deforming the core of the particles. In this novel press millir
process, the surface of the powder particles will be deformed by rotation as well as revolutionary motion of pressingaisben
particles under a corssit load.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011027705 A
(19) INDIA
(22) Date of filing of Application :30/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention tOT BASED ENGINE DEACTIVATION SYSTEM FOR VEHICLES

. e :B60FK|(71)Name of Applicant :

(51) International classification 25/04| 1)GNA University
(31) Priority Document No :NA Address ofApplicant :Phagwardloshiarpur Rd, Sri
(32) Priority Date :NA [Hargobindgarh, Punjab 144401 Punjab India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Kamaljeet Kainth

Filing Date ‘NA 2)Virender Singh
(87) International Publication No :NA 3)Arjun Anand
(61) Patent of Addition to Application Number ‘NA 4)Manijinder Singh

Filing Date ‘NA 5)Ramandeep Singh
(62) Divisional to Application Number ‘NA 6)Sharanjeet Singh

Filing Date :NA
(57) Abstract :

IoT based engine deactivation is an additional security system that can be installed in the vehicles to emergency shutlodf ol
engine remotely and prevent powering to vehicles. In the present project, the system is developed to stop the vehisiagiair
by cutting off the electrical supply of distributor/ injectors/ fuel pump so that engine would stop working. An intertest aiifab
module ESP8266 was used as receiver and installed in the vehicle that can be operated remotely with tustosipzed mobile
app using internet. This security system can be very helpful during the motorsports event where organizers can hawtogcan!
participated vehicle remotely at the time of emergency and undesirable circumstances (like @giespilgken parts etc.) to prevel
accidents and damages as driver is unaware of such situations while driving. The same technology can be used foryésson
purpose to prevent stolen or misuse of vehicle and also by police department to stigpéited vehicles if this system is embed
with engine ECU system and access is given to legal department. Presently there is only manual method to stop thetteatgion
by the driver only. In case of motor sport events there is a provision efikitth that too can be operated manually by the volunt
in case of emergency to stop the vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017026810 A
(19) INDIA
(22) Date of filing ofApplication :24/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SORBENTS FROM IRGRICH AND ALUMINIUM -RICH STARTING MATERIALS

:B01J 20/06, BO1J |(71)Name of Applicant :
. . 20/08, B01J 20/28, | 1)VITO NV
(51) International classification BO1J 20/30, CO2F |  Address of Applicant :Boeretang 2062200 Mol Belgium
1/28 2)CVBA VLAAMSE MAATSCHAPPIJ VOOR
(31) Priority Document No :17210585.0 WATERVOORZIENING
(32) Priority Date :26/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)MICHIELSEN, Bart
(86) International Application No :PCT/EP2018/0868!| 2)BERGMANS, Jef
Filing Date :24/12/2018 3)BROOS, Kris
(87) International Publication No ‘WO 2019/129767 4)JENNa, Ri ka
(61) Patent of Addition to Application ‘NA 5)PELEMAN, Gis’le
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Method of manufacturing a sorbent material, comprising mixing (fit3tegranular material (20) comprising iron and a second
granular material (30) comprising aluminium hydroxide to obtain a mixture.The first granular material and the second grant
material are mixed in a proportion such that a ratio of Fe to Al isde#tW.5 and 3.5 by weight; the second granular material ha
Al content comprised in aluminium hydroxide phases of at least 30% by weight.The mixture is subjected to a thermal(t2ptr
a temperature between £@and 950Cto obtain the sorbembaterial comprising a first phase rich in iron oxides bound by a ma
rich in aluminium oxide.The obtained sorbent material has a compressive strength of at least 3 MPa.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017027060 A
(19) INDIA
(22) Date of filing of Application :25/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : PERFORMANCE ENHANCING ADDITIVE FOR FUEL COMPOSITION, AND METHOD OF US
THEREOF

(51) International classification :C10L 1/22 (71)Name of Applicant :
(31) Priority Document No :201821003542 1)DORF KETAL CHEMICALS FZE
(32) Priority Date :30/01/2018 Address of Applicant :P.O. Box, 50132, Fujairah Free Zor
(33) Name of priority country :India Phasel, WH#110B Fujairah U.A.E.
(86) International Application No :PCT/IB2019/0505€|(72)Name of Inventor :

Filing Date :23/01/2019 1)SUBRAMANIYAM, Mahesh
(87) International Publication No ‘WO 2019/150231
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to performance enhancing additive composition compmigitigre or a blend of (i) an acid amide;

and (ii) oxide treated derivative of amine in one embodiment, and performance enhancing additive composition comprisireg
or a blend of (i) an acid amide; and (ii) oxide treated derivative of amine, ahdrfaomprising a detergent in another embodime
and to a fuel compositions thereof in still another embodiment, and to method of use thereof in yet another embodimant, ar
method of improving performance of a fuel and an engine in yet another ienetmb.d
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017027068 A
(19) INDIA
(22) Date of filing of Application :25/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention LANTHANIDE -DOPED LAYERED DOUBLE HYDROXIDES AND METHOD OF PRODUCING
SAME

:CO1F 7/00, B01J |(71)Name of Applicant :
(51) International classification 20/00, B01J 21/00, | 1)VITO NV
CO2F 1/28 Address of Applicant :Boeretang 2062800 Mol Belgium
(31) Priority Document No :17209942.6 2)UNIVERSITEIT ANTWERPEN
(32) Priority Date :22/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)SEFTEL, Elena Mihaela
(86) International Application No :PCT/EP2018/0867:| 2)MICHIELSEN, Bart
Filing Date :21/12/2018 3)MULLENS, Steven
(87) International Publication No ‘WO 2019/122398 4)COOL, Pegie
(61) Patent of Addition to Application ‘NA 5)MEYNEN, Vera
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for producing lanthanide doped layered double hydroxddesdlltDHSs), said methoc
comprising the steps of preparingarbonate free alkaline solution; preparing a solution of metal salts comprising a salt of a
lanthanide; ceprecipitating the alkaline solution and the solution of metal salts to form a mixture eshapled LDH precipitate
wherein the pH of the mixture maintained at a constant value; aging the precipitate; and separating the precipitate from the
The alkaline solution is an aqueous ammonia solution. The invention is also related to lartbpeitiéayered double hydroxides
(La-doped LDHSs) obtaiable by such a method, as well as to the use of the lantFdopee layered double hydroxides obtainable
such a method.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201921012102 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : 1;®ISUBSTITUTED NAPHTHALENES AS ANTICANCER AGENTS

:C07D023994000'| (71)Name of Applicant :
A61K0031496000| 1)Siddharth Jitendrakumar Modi
(51) International classification C07D040712000c Address of Applicant :DEPARTMENT OF
C07C031736000C|PHARMACEUTICAL CHEMISTRY, POONA COLLEGE OF
A61K0031419600|PHARMACY, BHARATI VIDYAPEETH (DEEMED TO BE
(31) Priority Document No ‘NA UNIVERSITY), ERANDWANE, KOTHRUD, PUNE411038.
(32) Priority Date ‘NA Maharashtra India
(33) Name of priority country ‘NA 2)Vithal Madhvarao Kulkarni
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Vithal Madhvarao Kulkarni
(87) International Publication No *NA 2)Siddharth Jitendrakumar Modi
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to -tisubstituted naphthalene compounds, the process of preparation of these compounds an
as anticancer agents. The invention involves particularly the compounds represented by formula (I) and formulalfitprsahh

vascular endothelial growth factor receptor (VEGERKDR tyrosine kinase. The preparation method of the compounds and th
compositions containing the same is further disclosed. Experimental methods prove the use of these compounds and their
compositions for treating VEGFR mediated diseases. Investigation proves that the new compounds are effective antineoplz
agents, angiogenesis inhibitors, apoptosis inducer, angatiferative agents and can significantly inhibit the growth of hulivan
cancer cells and breast cancer cells in vivo.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921028239 A
(19) INDIA
(22) Date of filing of Application :14/07/2019 (43) Publication Date07/08/2020

(54) Title of the invention : A PROCESS FOR SEPARATION AND QUANTITATION OF PROTEINS USING CAPILLARY
ELECTROPHORESIS

:GO1N002744700 |(71)Name of Applicant :
GO01N003356100(| 1)Kashiv BioSciences, LLC
(51) International classification H01M000824570( Address of Applicant :995 Route 202/206 Bridgewater Ne
C07K0001130000|Jersey United States of America 08807 .14.S
A61K0008040000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Roshan Ganeshlal UPADHYAY
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS FOR SEPARATION AND QUANTITATION OF PROTEINS USING CAPILLARY
ELECTROPHORESIS The present disclosure provides a method for analyzing, detecting and separating at least one low r
weight impurity from a protein mixture using capilfeglectrophoresis, e.g., capillary electrophoresisdium dodecyl sulfate (CE
SDS). The present disclosure further provides methods to improve protein peak separation efficiency and quantificabimof
Furthermore, the present disclosure prosida improved reduced €EDS method for analyzing a protein mixture comprising
protein of interest which is pegylated and separates LMW or HMW fragments present in the protein mixture.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201921032486 A
(19) INDIA
(22) Date of filing of Application :10/08/2019 (43) Publication Date : 07/08/2020

(54) Title of the invention : ABASED ENSEMBLED BOT MECHANISM FOR INDIAN STOCK MARKET PREDICTION AND
CUSTOMERADVISORY SYSTEM FOR TRADERS

:G06Q004004000 | (71)Name of Applicant :
GO6N000304000C| 1)Priyank Gupta
(51) International classification G06F0017270000 Address of Applicant :215, first floor, garima arcade, shinc
G06Q003002000(¢| chhwani, gwalior(MP) Madhya Pradesh India
GO6N002000000C| 2)Rakesh Singh Jadon
(31) Priority Document No ‘NA 3)Sanjay Kumar Gupta
(32) Priority Date ‘NA 4)Ashish Kumar Mishra
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Priyank Gupta
Filing Date ‘NA 2)Rakesh Singh Jadon
(87) International Publication No *NA 3)Sanjay Kumar Gupta
(61) Patent of Addition to Application . 4)Ashish Kumar Mishra
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

System and Methods for fetching and storing Indian Nifty50 stocks related parameters, events, news and facts for tediziled
and utilising thosgast records as data to process it using advanced Recurrent Neural Network(RNN), Natural Language
Processing(NLP), rubbased machine learning and Customized Al algorithms to compute information for predicting intraday
market analysis for maximigg profits and minimising loss of traders. These methods will be further utilized to architect persc
bots for carrying out these tasks automaticalhdemand of users/clients to process all kinds of intraday prediction transaction
greater diciency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021006089 A
(19) INDIA
(22) Date of filing of Application :12/02/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention SEISMIC ANALYSIS OF IRREGULARECCENTRIC PROTOTYPE STEEL STRUCTURE WITH
HELP OF EXPERIMENTAL AND SOFTWARE METHODS.

:G01H000100000 |(71)Name of Applicant :
G01Vv000100000C| 1)ANNASAHEB DANGE COLLEGE OF ENGINEERING
(51) International classification G01Vv000118000C|AND
G01Vv000128000C Address of Applicant :A/P ASHTA, TAL - WALWA, DIST
E04H0009020000( SANGLI, MAHARASHTRA PIN 416301 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ANNASAHEB DANGE COLLEGE OF ENGINEERING
(33) Name of priority country ‘NA AND
(86) International Application No ‘NA 2)MAHESHKUMAR MAHADEYV BHANUSE
Filing Date ‘NA 3)SANTOSH SHANKAR MOHITE
(87) International Publication No *NA 4)AMRUTRAO EKNATH PATIL
(61) Patent of Addition to Application ‘NA 5)KIRAN KONDIBA SHINDE
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SEISMIC ANALYSIS OF IRREGULARECCENTRIC PROTOTYPE STEEL STRUCTURE WITH HELP OF EXPERIMENTAI
AND SOFTWARE METHODS. ABSTRACT The Invention is a Convulsion research work is about the process of prototype
steel structure modelling and shake tablalifse seismic analysis of eccentric steel structure. In order to test dynamic respons
prototype steel structure. The ground + four storied prototype eccentric steel structure was modelled and tested it siedike
table. The shake table reded seismic data from accelerometer attached to each story of prototype steel structure. Four

accelerometers are used in two stages and find out seismic properties as like acceleration displacement, velocity;@tdingntd
correlation of acceleran, displacement, velocity other seismic properties are predicted. Same prototype eccentric steel stru
modelling would be done in Software and predicted all seismic properties such like acceleration, displacement, veltioity anc
seismic properti® To study the comparative approach between experimental and analytical analysis. The model has been «
showing irregularity / eccentricity effect on various seismic properties and effects on prototype model. A prototype stantri
model on a séike table is useful to the teaching and guideline tool to visually highlights the effects of earthquake on the stru
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021015830 A
(19) INDIA
(22) Date of filing of Application :12/04/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : DSMGGTERILIZING KIT: DISINFECTING AIR, SURFACES PROTECTING A ZONE FROM
EXTERNAL MICROBIAL CONTAMINATION STERILIZING KIT

:A61L.000210000(|(71)Name of Applicant :
A61L0009200000| 1)DR.MANISHA BHATKULKAR (ASSISTANT
(51) International classification A23L0003280000| PROFESSOR & HEAD, DEPARTMENT OF ZOOLOGY)
A23B000701500C Address of Applicant :JAWAHARLAL NEHRU ARTS,
A61L.0002000000| COMMERCE AND SCIENCE COLLEGE, WADI, AMRAWAT
(31) Priority Document No ‘NA ROAD, NAGPUR440023, MAHARASHTRA, INDIA. Mceno:
(32) Priority Date ‘NA +91-9604812275, Enail: manishabhatkulk&@gmail.com
(33) Name of priority country ‘NA Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DR. MANISHA BHATKULKAR (ASSISTANT
(87) International Publication No " NA PROFESSOR & HEAD, DEPARTMENT OF ZOOLOGY)
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

DSMC-Sterilizing Kit: DISINFECTING AIR, SURFACES PROTECTING A ZONE FROM EXTERNAL MICROBIAL
CONTAMINATION STERILIZING KIT ABSTRACT This inventionDSMC-Sterilizing Kite Is a method, process and apparatus
disinfecting and sterilizing all types of $aces contaminated with microorganisms and toxic substances to render both inactiv
Furthermore, this invention relates to both a method and apparatus for disinfecting and/or sterilizing breathable mnsing this
air to protect a confined spaaern external contamination. The apparatus consists of a GQ8videw ultraviolet (NUV) source tha
is more effective than mercury based 259 nm light for destroying DNA of virus, bacteria, spores and cysts. It is masireffecti
breaking chemical bonds toxic gases and Biotoxins that are useful to terrorists. It is combined with other apparatus that ren
particulates and byproducts sometimes produced by the NUV source and maintains positive pressure of the confinedtepac
prevent the influx bair from outside the protected zone. A disinfecting system includes a housing. An ultraviolet light (UV) s
secured to the housing and configured to emit UV light for disinfection of a target. A processor is secured to the housing in
communicatiorwith the UV light source. The processor is configured to activate the UV light source for a selected amount ¢
suitable for disinfection of the target.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202021018837 A
(19) INDIA
(22) Date of filing of Application :02/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : COMPARATIVE EVALUATION AND OPTIMIZATION OF DIFFERENT DRUG DELIVERY
SYSTEM

:A61K000951000(|(71)Name of Applicant :
A61K0009000000( 1)Dr. Swaroop Lahoti
(51) International classification A61K0009107000 Address of Applicant :Department of Pharmacy Y B Chav
A61K0031470000(College of Pharmacy Aurangabad Maharashtra India
A61K0047260000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Swaroop Lahoti
(32) Priority Date ‘NA 2)Piyush Chudiwal
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to stabih@rmaceutical compositions comprising lipid nanoparticles of avaaitirial drug more
specifically Primaquine, wherein said lipid nanoparticles are stable Nanostructured lipid carriers (NLC). The presem alsenti
relates to incorporation of Primage NLCEs i nt o adsorbed on aerosil for ease
relates to processes for the preparation of the NLC and a method of enhancing liver uptake and improving antimalariay effic
proposed drug deliverystem.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021019023 A
(19) INDIA
(22) Date of filing of Application :05/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : IGTOLL COLLECTION: INTELLIGENT GPS BASED TOLL COLLECTION (WITHOUT TOLL
PLAZA)

(71)Name of Applicant :
1)MR. SANTOSH GOPAL NAGPURE (ASSISTANT
PROFESSOR)

Address of Applicant :ELECTRONICS AND
TELECOMMUNICATION ENGINEERING. BHAGYA JYOT,
SAHYADRI COLONY, JJJAMATA CHOWK, GURUDWARA
WALHEKARWADI ROAD, NEAR AKURDI RAILWAY STATION,
CHINCHWAD, PUNE411033, MH, INDIA. EMail:
sgbpune@gmail.com Maharashtra India

2)DR. SANTOSH TUKARAM JAGTAP (ASSISTANT
PROFESSOR)

:G07B001506000
G06Q002014000(
(51) International classification G06Q003004000(
G06Q005030000(
G01S001914000C

83 E;:g;:g Bgﬁf ment No fm 3)DR. DANAIAH PULI (ASSOCIATE PROFESSOR)
(33) Name of priority country NA 4)DR. STEPHEN R (ASSISTANT PROFESSOR)
(86) International Application No ‘NA SJGILLALA REKHA
Filing Date NA 6)SHAVETA MALIK
(87) International Publication No TNA 7)B.TECH. IN COMPUTER SCIENCE AND ENGINEERING
I - ; (72)Name of Inventor :
(61) ,'iiﬁfg”gftﬁ ddition to Application Number A 1)MR. SANTOSH GOPAL NAGPURE (ASSISTANT
ling o ; PROFESSOR)
(62) E:lels%?tleto Application Number :m 2)DR. SANTOSH TUKARAM JAGTAP (ASSISTANT
g ' PROFESSOR)

3)DR. DANAIAH PULI (ASSOCIATE PROFESSOR)

4)DR. STEPHEN R (ASSISTANT PROFESSOR)
5)GILLALA REKHA

6)SHAVETA MALIK

7)B.TECH. IN COMPUTER SCIENCE AND ENGINEERING

(57) Abstract :

IG- Toll Collection: INTELLIGENT GPS BASED TOLL COLLECTION (WITHOUT TOLL PLAZA) ABSTRACT My Inventid@- Toll
Collectionis a no Toll gates on any highways, a vehicle approach highway toll starts. Toll is to collected based on distance eoxerieteby
Amount deducted from an owner account is to be deposited to an authorized account i.e. Highway Authority of India. doadeatad sms mus
be sent to nearby police station and relatives. In case of any technical issues of the vehisknatenservice station. All these to be incorporat
in a single device and placed this in a vehicle during manufacturing by a company. The automatic toll collection sydesraigologle map that
receives a plurality of toll gantry information frondatabase, reads GPS location data received front the google map device hosting the ap
creates a plurality of trip segments using the GPS location data and time stamp. The system then determines whetteeméye devige is
travelling on a road wdre toll ought to be collected by comparing the trip segments with the toll gantry information. If the vehicle is passijin
a gantry or toll road, the system will then calculate toll charges based on the trip segments and gantry informatiem, pdrdratge transactior
and notify the mobile user of the toll charge. The tolling systems have relied on a combination of global positioningeseesiial sensors for
error correction, and cellular communications systems for billing. The systeenGPS technology to track logistical vehicles, such as comme
trucks, to calculate tolling fees based on distance travelled. Because of the inherent errors in such GPS sensors, dls symtdnmed terrestri
sensors at key locations to vgrihe accuracy of GPS sensor readings. Such terrestrial sensors require extensive capital and time and mus
regularly placed to assure accurate capture of information. Furthermore, the systems require each vehicle be equipBesknsibr&; Rerresdti
sensors, and a cellular communications device to communicate the captured GPS information so that the vehicle mayr bleehitbed usage.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202021019655 A
(19) INDIA
(22) Date of filing of Application :09/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MEEHARGER: CHARGING MOBILE ON SUNLIGHT

:H02J000735000(|(71)Name of Applicant :
H04M000102000(| 1)MISS: SUKANYA NAGRAJ REDDY
(51) International classification H04M000121000( Address of Applicant :MAAN BHARANE WASTNEAR
HO01M001046000(|BADODA BANK (PREMSHANTI), MAAN -HINJEWADI
H04M001908000(|ROAD, PUNE411057, MH, INDIA. Email:
(31) Priority Document No ‘NA sukanyar756@gmail.com Adhar no:5803 9384 2847 Mahara
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA 2)Mr. RAJSHEKHAR NAGRAJ REDDY
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MISS: SUKANYA NAGRAJ REDDY
(87) International Publication No " NA 2)Mr. RAJSHEKH AR NAGRAJ REDDY
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

MS-Charger: CHARGING MOBILE ON SUNLIGHT ABSTRACT My InventiaS-Chargelis a The solapowered cell phone is
cell phone wherein a back surface includes more than one solar cell added. The solar cell beirly iwivgtd communication with
a chage controller unit that is in turn in WIFIl/wired communication with an energy storage unit and a light sensor. The eage
unit is in WEFI/wired communication with an inverter that in turn supplies electricity to a cell phone CPU, cell phong disgla
both SIM card. The solar cell(s) generate electricity when exposed to light, and the electricity generated is eithertstoesrt i@y
storage unit or is actively used via the cell phone and also Invented solar mobile phone screen. Thbilsopdrame screen includ
a glass substrate with an advanced antifouling coating, a high quality solar cell, a touch panel electrode and adiljodshelyst
which are laid sequentially from top to bottom. The solar mobile phone screen of the invBetisoiar glass is utilized to collect
solar energy to provide power for a mobile phone, and therefore, as long as a user is under a sunlight environmecdantpéayse
the mobile phone when the mobile phone is charged, and the use time of thepinob#decan be prolonged, and the solar glass
coatings are transparent, and the normal use of the mobile phone will not be affected.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021025085 A
(19) INDIA
(22) Date of filing of Application :15/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : WORKING OF A GESTURE AND VOICE COMMAND CONTROLLED ELECTRIC WHEELCHA
WITH ULTRASONIC AIDED HALTING SYSTEM.

. . :HO4W|(71)Name of Applicant :

(51) International classification 16/00 | 1)Acharya Jeet Ketan
(31) Priority Document No :NA Address of Applicant :202A Wing, Kalpana BuildingPark
(32) Priority Date :NA |Road, Vile Parle (East), Mumbai Maharashtra India
(33) Name of priority country ‘NA 2)Patole Advait Shekhar
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Acharya Jeet Ketan
(87) International Publication No :NA 2)Patole Advait Shekhar
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This invention has a design of a wheelchair with a different type of emergesiding or halting system. This design enables

enhanced safety while sitting on the wheelchair and also while getting up from the wheelchair. The wheelchair doamtibthste
driver has completely seated or got up from the wheelchair as onelefghis not directly in front of the ultrasonic sensor which
equipped on the wheelchair to detect the leg to start the rolling of the wheel. Here the driver can just take hitelaegsda kitt halt
the wheelchair in emergency cases. In additibragt a voice controlled system where it uses the spoken instructions given by 1
driver to manoeuvre the wheelchair which is-peeorded in the voice detector module. The user can also use the gesture cor
system for driving the wheelchair. Thisnche done by the user giving hand gestures using an accelerometer sensor which gi
directions to the arduino by measuring the angle of tilt of the accelerometer sensor in that direction and hence,nhearssswa:
the wheelchair. TITLE Working of gesture and voice command controlled electric wheelchair with ultrasonic aided halting s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021031648 A
(19) INDIA
(22) Date of filing ofApplication :24/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SMART VIRTUAL BUTTON TO CONTROL HOME APPLIANCE FROM ANYWHERE

(71)Name of Applicant :
"HOAW 1)Dr. Kavita Suryawanshi
(51) International classification '21 100 Address of Applicant :Serve No141, Near Akurdi Railway
(31) Priority Document No ‘NA Station, Akurdi Gurudwara Road, Akurdi, Chichwad, Pune
(32) Priority Date ‘NA Mg)h;rragﬂgg Ier:\dIIDilrker
(33) Name of priority country ‘NA 3)Mr.s Mansi Kulkarni
(86) International Application No ‘NA . :
Filing Date ‘NA 4)Dr Roshgnl Rgut
(87) International Publication No " NA (72))|\N/|§.mgngfj?n5:f‘let2?ra Jadhav
(61) Patent of Addition to Application Number ‘NA . ' .
Filing Date ‘NA 1)Dr. Kavita Suryawanshi
(62) Divisional to Application Number ‘NA 2)Dr. Shalakg Parker_
Filing Date ‘NA 3)Mrs. ManS|_ Kulkarni
' 4)Dr Roshani Raut
5)Ms. Anuja Rajendra Jadhav
(57) Abstract :

Smart virtual button is a device that can be used to convert conventional appliances into smart devices. The Smattovirtaal k
be act as a plug and play device. With the help of the Smatrt virtual button we can measure abnotyn#haukivito the ultrasonic
sensor. Smart virtual button also have the heat and humidity sensor to collect the environmental details around the bigglian
can have multiple conditions to operate the devices; we can easily implement using Nodek@l&rrart virtual button the heat
sensor can measure the temperature where the parameter is between 25 to 30 degrees. The cooling appliances can wbrk
can be switched off, the main advantage is to reduce electricity bill of the consumer ataimeaimfortable temperature.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/04/2019

(21) Application N0.201941016389 A

(43) Publication Date07/08/2020

(54) Title of the invention : FABRICATION OF NATURAL COMPOSITE MATERIAL WITH EPOXY RESIN AS MATRIX AN

CORN FIBER, CHICKEN FEATHER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:AO1IN25/3(
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Mr. S.GANESHKUMAR
Address of Applicant :DEPT OF MECH. ENGG, MIT,
KALITHEERTHALKUPPAM, PONDICHERRY, INDIA - 605
107. Pondicherry India
(72)Name of Inventor :
1)Mr. S.GANESHKUMAR

(57) Abstract :
Not Submitted
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/11/2019

(21) Application N0.201941047499 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : ELECTRO MAGNETIC SPACE ENGINE

:B64D002724000(|(71)Name of Applicant :
B64G000140000C| 1)N. PRAVEEN KUMAR
(51) International classification FO3H0001000000 Address of Applicant :17/60C, VARSHA COMPLEX,
B64D002702000C| VIVEKANANDAPURAM, KANYAKUMARI -629702,
B64G000142000C| TAMILNADU, INDIA. Tamil Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)N. PRAVEEN KUMAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Invention of an electric Propulsion system for inter planetary space travel with Solar Powered energy source a
primary propulsion system. The deep space missions will be reliable only with electric propulsion system ssadifoigéd sourc
of energy for propulsion. With cost effective simple design and completely solar powered propulsion system travellieg in sp
between planets will be a part of human civilisation routine. This invention uses, electromagnetic régputsimpelling through

space, so travelling between heavenly bodies like planets, satellites, space stations will be possible with solar porearsedd i

payload capacitv.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/11/2019

(21) Application N0.201941048328 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : TURN DETECTION SYSTEM

(51) International classification

:B60Q000140000
B60Q000142000C
B62J0006000000
B60W005008000(

(71)Name of Applicant :
1)Ekathva Innovations Private Limited

Address of Applicant :JNNCEampus, Navule, Shivamogg

Karnataka 577204, India. Karnataka India

G01R003306000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)VIKASHC
(32) Priority Date ‘NA 2)KOUSHIK R UDUPA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A turn detection system (100) configured with a two wheeled vehicle, the system (100) comprising supgyeunit (102); an
MEMS gyro sensor (104) configured to detect the turn motion of the vehicle in moment; a plurality of turn indicator sh0&hex
processing unit (108); a memory unit (110) coupled with the processing unit (108); a pluraligudfamntrol switches (112); and

turn signal indicator unit (114).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041002476 A
(19) INDIA
(22) Date of filing of Application :20/01/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN SYSTEM OF VOIGBASED INTERACTIVE BOT FOR RESERVATION AND BOOKINGS

:G06Q001002000 | (71)Name of Applicant :
G10L0015220000| 1)BMS COLLEGE OF ENGINEERING
(51) International classification G10L0015260000 Address of Applicant :N0.1908, Bull temple road, Bangalc
G06Q002020000(|560019 Karnataka India
G10L0015080000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)BHARATH S.
(32) Priority Date ‘NA 2)C.GURURAJ
(33) Name of priority country ‘NA 3)R.H. PRANEETH
(86) International Application No ‘NA 4)TEJESH M.
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a veli@sed interactive bot for reservation and bookings. The present invention includes-a si
board computer(102an LCD screen(108), a sensor(110), a microphone(112), a first speaker(114), a second speaker(116),
networking device(118) and a cloud server computer(120).A processing unit(106) controls and display data on the LCBkct
The sensor(110) detectetpresence of a user. The microphone(112) receives a voice command from the user for booking a
reservation and sends voice to the processing unit(106) of the-beyleé computer(102). The cloud server computer(120) is
connected to the singl@oard compter(102) through the networking device(118). The processing unit(106) of the lsoayhk
computer(102) sends voice to the cloud server processing unit(124) that converts the voice into textvensbvicel then sends
back a suitable reply through tfiest speaker(114) and the second speaker(116) to the user.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041004171 A
(19) INDIA
(22) Date of filing of Application :30/01/2020 (43) PublicatiorDate : 07/08/2020

(54) Title of the invention : SOLAR HEATING ARRANGEMENT FOR HEATING WATER

:F24D001700000| (71)Name of Applicant :
F24D001100000C| 1)KLS Gogte Institute of Technology
(51) International classification F24D001102000C Address of Applicant :Udyambag, Belagavi Karnataka Inc
A47J0031460000| 2)Dr. Maharudra. S. Patil
F245009010000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Maharudra. S. Patil
(32) Priority Date ‘NA 2)Venkatesh Satwik
(33) Name of priority country ‘NA 3)Kiran Laxman Tukkar
(86) International Application No ‘NA 4)Vaibhav Vijay Tavildar
Filing Date ‘NA 5)Mallikarjun Sajjanshetty
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a solar heating arrangement for heating water. The said arrangement comprises storage tank for holdmggete
tank comprises first and second parts having first and second volumes of water of water respectively,-theutasdiy wdl
separating first part from second part, and-aag valve arranged in thermaligsulated wall to enable flow of water from first to
second part. Furthermore, said arrangement comprises first heating element and the second heating element to ehsa o
use it for heating the first and second volumes of water, respectively; electrical heating element arranged for hedtirajisaean
water; an outlet pipe connected with second part; and solenoid valve arranged at entry of outlet piple,topmyen and close to
allow hot water to flow from second part to gpaint, and prevent hot water to flow from entry of outlet pipe towardspeint,
respectively. FIG. 1
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(12) PATENT APPLICATIONPUBLICATION (21) Application No.202041005013 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : ANTISEPTIC RUBBER MEMBRANE

. e :F16F|(71)Name of Applicant :

(51) International classification 13/1C| 1)Ms. JENY JIMMY
(31) Priority Document No :NA Address of Applicant :70, Yesoram Tejus Apartments,
(32) Priority Date :NA |Vennala High School Road, Kochi, Ker&82028. Keraldndia
(33) Name of priority country ‘NA 2)Dr. ANCHANA DEVI.C
(86) International Application No ‘NA 3)Dr.PAVITHRA AMRITKUMAR

Filing Date :NA [(72)Name of Inventor :
(87) International Publication No NA | 1)Ms. JENY JIMMY
(61) Patent of Addition to Application Number ‘NA 2)Dr.ANCHANA DEVI.C

Filing Date :NA 3)Dr.PAVITHRA AMRITKUMAR
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A method for a biodegradable antiseptic rubber membrane comprisiofieating natural rubber latex (99.3%) adde
with ammonia 5 (0.7%) to prevent coagulation and removing cytotoxic proteins by treating with 0.1 wt % urea in the fdrsen
% sodium dodecyl sulfate (SDS) at room temperature for 60 minutes and ggmgyift1 8000 g to further remove cytotoxic proteir
contents. The obtained creamy fraction is reconstituted in 1 wt % sodium dedecyl sulfate (SDS) to obtain final 10 @moéntre
60% rubber hydrocarbon. Four parts of thus treated and deproteiniseal ndther latex (60% rubber hydrocarbon) is impregnat
with one part of 5% chloroxylenol as antimicrobial agent aleit smallfractions(0.1% or0.1ml) of pine orcastoroil as stabilising
agents forming a composition. The composition is then cadi ordulded into thin sheet of any desired shape by drying at
temperature in the range of 580 degree celsius over hot plate and then setting or curing said thin sheet forming a thin mem!
separated out from the cast or mould. 26
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020405 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A PROTECTIVE MATERIAL FORIULTI-PURPOSE APPLICATIONS

:GO1N002178000 |(71)Name of Applicant :
HO01L0031028000| 1)THEVASAHAYAM AROCKIADOSS
(51) International classification A61M001606000C Address of Applicant :ASSISTANT PROFESSOR AND
A62D000900000C|HEAD IN CHARGE, DEPARTMENT OF PHYSICS,
A62B0023020000{ MADURAI KAMARAJ UNIVERSITY, PALKALAI NAGAR,
(31) Priority Document No ‘NA MADURAI, TAMIL NADU, INDIA 625021. Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Invertor :
(33) Name of priority country ‘NA 1)THEVASAHAYAM AROCKIADOSS
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

TITLE: A PROTECTIVE MATERIAL FOR MULTFPURPOSE APPLICATIONS APPLICANT: THEVASAHAYAM
AROCKIADOSS ABSTRACT The present invention discloses a protective material adapted to be manufactured as face mi
in Air condition, window screens in buildings/imstries/transport vehicles and the like, to deliver pure oxygen and capable of
protecting from inhalation of hazards atmospHeirees, vapours, Gases, particulate matter, dust, microorganisms in particular
CoV2. The protective material of the presgmention comprises of a fabric characterized in presence of atleast two windows
comprising of first window, optional second window and third window. The first window is adapted to dispose an oxyge sc
element coiled by a copper wire and configuied aibsorb O2 from atmosphere and release inside thereby delivering pure ox
which release of oxygen shall be provided either by wavelength based released materials (LED) or alternatively eleatnozma
materials or alternatively by photo clgtic materials and ii. deactivate micro organism upon supplying AC frequency on the cc
wire; The optional second window is adapted to dispose an air pressure sensor (BAP) / O2 / CO2 sensor based regulator ¢
configured to regulate oxygen asperpess r equi rement by integrating with th
adapted to dispose an Rechargeable battery along with circuit board and configured to assist release of oxygen byhesesle
released materials LED or by DC to AGnversion or by photo catalytic splitting and configured to assists AC frequency modt
wifi and/or Bluetooth setup for mobile applications by integrating with the oxygen scavenge element and the air pressure s¢
(BAP) / 02 / CO2 sensor based rigar.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020997 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention HYBRID INDEPENDENT TANDEM HEAT EXCHANGER SYSTEM

:F28D000105300| (71)Name of Applicant :
F24F0011300000| 1)WERNER FINLEY PRIVATE LIMITED
(51) International classification F25B004902000C Address of Applicant :No. A05, 3RD MAIN, 2ND STAGE,
F28D002100000C|PEENYA INDUSTRIAL AREA, BANGALORE560058,
B60HO00100000(| KARNATAKA, INDIA, Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Krushnakanth E
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

TITLE: HYBRID INDEPENDENT TANDEM HEAT EXCHANGER SYSTEM7. ABSTRACT The present invention pertains tc
the hybrid independent tandem heat exchanger system (300) comprising; at least 2 heat exchangers (302) for the requiséat
atleast 2 expansion (305) and nturn valves (304) for the flow of refrigerant through the circuit, a plurality of solenoid valve
(306) for the control of refrigerant flow, cooling units (308) for evaporation of liquid/refrigerant, at least two comgp(8$6p
fluidly coupled to all the other components within the proposed heat exchanger system, a pressure equalization lioedliunigly
the first compressor and the second compressor and an oil equalization line / oil separation line of thd swlvidtaasors. The
proposed circuit arrangement enables to use the heat exchanger system as either independent or tandem system faatincre
transfer using the complete area of the second heat exchanger at lower loads. Figure related to AlStract is F
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/05/2020

(21) Application N0.202041021353 A

(43) Publication Date : 07/08/2020

(54) Title of the invention MODIFIED RELEASE COMPOSITIONS AND METHODS OF MEMANTINE HCL EXTENDED
RELEASE, DONEPEZIL HCL IMMEDIATE RELEASE PELLETS

:A61K000920000(|(71)Name of Applicant :
A61K0009500000| 1)PELLETS PHARMA LIMITED
(51) International classification A61K0031130000 Address of Applicant :Plot No.784, Vivekananda Nagar,
A61K0031445000|Kukatpally, Hyderabad, Telanga®0072, Inda. Telangana
A61K0009160000| India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SREELATHA PATHURU
(33) Name of priority country ‘NA 2)G BASAVA SANKAR
(86) International Application No ‘NA 3)Dr G S VALLURI
Filing Date ‘NA 4)Dr C RAGHUNADHA GUPTA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

MODIFIED RELEASE COMPOSITIONS AND METHODS OF MEMANTINE HCL EXTENDED RELEASE, DONEPEZIL HC
IMMEDIATE RELEASE PELLETS Exemplary embodiments of the present disclosure are directed towards modified releas
compositions and methods of Memantine HER, Donepezil HCIR pellets. The composition comprising: a seal coated core; a
drug layer applied to theeal coated core comprising Memantine HER with pharmaceutically acceptable excipient(s) to provid
drug coated pellet; a sub coat applied on the drug coated pellet using rate controlling polymers to proxidataecplellet; a

polymer coat appliedn the sukcoated pellet using rate controlling polymers to provide a polymer coated pellet; a second drt
of Memantine HGIER with pharmaceutically acceptable excipient(s) applied on the polymer coated pellet to provide an intel
1; a secondesal coat applied on the intermediate 1 to provide a seal coated intermediate 1; and at least one coat of DoA&pe
drug layer with pharmaceutically acceptable excipient(s) coated on the seal coated intermediate 1 to provide the reaséied r

phamaceutical composition. FKE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041023813 A
(19) INDIA
(22) Date of filing of Application :06/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYNTHESIS OF AMINOACID CONJUGATE OF TRIS(HYDROXYMETHYL)PHOSPHINE AND
NANOPARTICLE COMPOSITION THEREOF

(51) International classification /AG1K| (71)Name of Applicant :
47/54 | 1)DHANVANTARI NANO AYUSHADI PVT. LTD.,

(31) Priority Document No :NA Address of Applicant :No. 8/34, Neelakanta Metha Street,
(32) Priority Date :NA [Nagar, Chennai, Tamil Nadu, India, 600017 Tamil Nadu Indit
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DEEPAK ABHAYAKUMAR

Filing Date ‘NA 2)D.M.DARSHA KUMAR
(87) International Publication No " NA 3)RASHMI
(61) Patent of Addition to Application Number ‘NA 4)KATTESH V. KATTI

Filing Date ‘NA 5)S. ABHAYA KUMAR
(62) Divisional to Application Number ‘NA 6)KAVITA KATTI

Filing Date ‘NA
(57) Abstract :

The invention relates to a method of synthesis of trimeric amino acid conjugate of Tris(hydroxymethyl)Phosphine (TptE¥ent
invention further relates to a one pot synthesis of the Novel amino acid conjugate of THP. It further relates to theapattities
stabilized by biopolymer, preferably silver nanoparticles prepared by reduction of silver salt with amicanfioiite of THP as
reducing agent to yield Silver nanoparticles of the amino acid, wherein the amino acids preferably are Alanine and Arginine
Additionally the invention relates to silver nanoparticles stabilized by the biopolymer as antimicrobiaFagenta 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041024154 A
(19) INDIA
(22) Date of filing of Application :09/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention PORTABLE AND MODULAR ISOLATION CUM ICU WARD

. e :A61K|[(71)Name of Applicant :

(51) International classification 36/88 | 1)ASHA MANJUNATHA SWAMY
(31) Priority Document No :NA Address ofApplicant :VERTEX CONSULTING
(32) Priority Date :NA |ENGINEERS (INDIA) PVT LTD., #64, Siddaiah Puranik Roa
(33) Name of priority country :NA [Bimajothi LIC Colony, Shankarmutt Circle, Basaveshwaranay
(86) International Application No :NA [Bangalore560 069, Karnataka, India Karnataka India

Filing Date ‘NA 2)BANGARAPPA MANJUNATHA SWAMY
(87) International Publication No :NA |(72)Name of Invertor :
(61) Patent of Addition to Application Number ‘NA 1)ASHA MANJUNATHA SWAMY

Filing Date ‘NA 2)BANGARAPPA MANJUNATHA SWAMY
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT PORTABLE AND MODULAR ISOLATION CUM ICU WARD The present invention relates to a portable/movat
Isolation cum ICU ward unit comprises of a rigathucturewhich can be extended and can be easily erected and dismantled,
comprising of at least one bearing floor without its own means of mdtéatinsulating side walls, end walls and ceiling and a fi:
crosswisepartition and means to divide tixard unit into plurality of zones, namely a utilities zone and a patient and nursing z
and a means to provide air conditioned, negative pressure with heat and sound insulation between said zones and certer al
Fig.01
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041026654 A
(19) INDIA
(22) Date of filing of Application :24/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : FUNCTIONAL MODIFICATION OF GEAR TEETHOR BETTER WORK

. e :B23F|(71)Name of Applicant :

(51) International classification 19/10| 1)sheik umar sahith
(31) Priority Document No :NA Address ofApplicant :2/222 mullippatty, thirumalaisamudr:
(32) Priority Date :NA |TRICHY. Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)sheik umar sahith

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

FUNCTIONAL MODIFICATION OF GEAR TEETH FOR BETTER WORK By S N SHEIK UMAR SAHITH Gears are a set o
toothed wheelsised for power transmission from one place another place. It may be used as power reduction wheels or as

generation wheels. OLD MODEL GEAR TEETH The teeth of present gear wheels are found ashanandpsharp teeth or blunt

ends. But these teetheanot obeying the principlmovemenbf bodies in circular patleads to the following problems. 1. Errors in
engagement and disengagement of gear teeth (delay in engagement, rapid disengagement) 2. Changes in friction antsffafr
gear tedi. 3. Since the engagement gear teeth of two wheel are loose there will be shake leading to positional errors anthe
result. 4. An important disadvantage is the wearing of teeth will be high. REDESIGNED GEAR TEETH IN GEAR WHEELS
on the lav movement of bodies in a circular path the teeth of one wheel should be exposed to another wheel by a circular ir
This isdone by making half circle teeth one gear wheel and a gear wheel which teeth was not having half circle. 1. The gea
teeth with half circle may be called as donor gear (or flower model gear) 2. The gear wheel teeth without half circlalealyase
acceptor gear (or teeth model gear) ADVANTAGES 1. Both gear wheels will suit perfectly and there will not be any Bhiaken
will be less. 3. Engagement and disengagement of gear teeth will be normal as per physical principles. 4. Adjacertdeeth ce
positioned even with gap also. And over all we can apply this model where ever it is necessary.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/06/2020

(21) Application N0.202041027684 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : ANALYSIS AND THE DEVELOPMENT OINTELLIGENT APP CREATIONWITH ITS FEATURES

-G06C

(51) International classification 50/00

(71)Name of Applicant :
1)Ms.S.BHUVANA
Address ofApplicant :Assistant Professor Department of
Computer Science and Engineering Sriram Engineering Coll¢
Thiruvallur District Tamilnadu Tamil Nadu India

(31) Priority Document No ‘NA
(32) Priority Date NA égl\D/lrr.'\L/l.lagr[i;HIGichael Visuwasam
(33) Name of priority country ‘NA 4)Dr.J Amuthara'
(86) International Application No ‘NA o J
Filing Date ‘NA 5)Dr.L.ARUN RAJ
(87) International Publication No " NA (72))|\l\/l|;r\n/éMoa}r}InTear:%nr )
(61) Patent of Addition to Application Number :NA '
Filing Date ‘NA 1)Ms.S.BHUVANA
(62) Divisional to Application Number ‘NA 2)Dr.M.SUI_DHA_ .
Filing Date ‘NA 3)Mr.L.Maria Mlc_hael Visuwasam
4)Dr.J.Amutharaj
5)Dr.L.ARUN RAJ
6)Mr.V.Manimaran
(57) Abstract :

Intelligent apps are used in our day to day life. It is used in Healthdarka, Information Technology, Finance, Business & privi
and Public Sectors etc., With the correct perfection. Intelligent App is one of the application of the combination iaf Artific
Intelligence & the machine learning techniqueApbs is a contempary invention of artificial Intelligence and helpful to executi

under business.

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 32/2020 Dated /20830

30121



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041027701 A
(19) INDIA
(22) Date of filing of Application30/06/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : DYNAMIC HANDSHAKE MECHANISM IN A LIGHT FIDELITY BASED HYBRID NETWORK

(71)Name of Applicant :
"HOAW 1)S. Arun Mozhi Selvi
nternational classification ress of Applicant :Research Scholar, Department o
(51) I ional classificati .36/00 Add f Appli R h Scholar, D f
(31) Priority Document No ‘NA Computer Science and Engineering, Manonmaniam Sundare
(32) Prioritz Date :NA University, Tirunelveli Tamil Nadu India
(33) Name of priority country ‘NA é;?.zizl?rjl%h
(86) International Application No ‘NA '
Filing Date ‘NA AT Af‘a”th Kgmar
(87) International Publication No *NA (72);'6?;261;6"232:?; perumal
(61) Patent of Addition to Application Number ‘NA e
Filing Date ‘NA 1)S. Arun _Mozh| Selvi
(62) Divisional to ApplicatioNumber ‘NA g;?.g't;li?esr]
Filing Date NA 4)T. Ananth Kumar
5)P. Sivananaintha perumal
(57) Abstract :

The present invention relatesan efficient handshake technique in a handover between Wireless Fidelity and Light Fidelity
communication, more particularly improving the efficiency by involving WiLi_REQ [101a] and WiLi_ACK [101b] frames in tr
environment, automatically, comprisingcentral network controller (CNC) [100]; a plurality of visible light communication acc
points [101]; and a plurality of wireless fidelity communication access points [102]; implemented to provide an efficigimkean
mechanism in handover betweeghli fidelity (Li-Fi) and wireless fidelity (WFi) based transmitters and receivers through acce:
points.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041029157 A
(19) INDIA
(22) Date of filingof Application :09/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : FUNCTIONAL MODIFICATION OF GEAR TEETH FOR HIGH PERFORMANCE

. e :C21C|(71)Name of Applicant :

(51) International classification 9/32 1)S N SHEIK UMAR SAHITH
(31) Priority Document No :NA Address of Applicant :2/222 mullippatty,
(32) Priority Date :NA | Thirumalaisamudram, Trichy Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)S N SHEIK UMAR SAHITH

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

FUNCTIONAL MODIFICATION OF GEAR TEETH FOR HIGH PERFORMANCE INVENTED By S N SHEIK UMAR SAHIT
Gears are a set of toothed wheels used for power transmission from one place another place. It may be used as power rec
wheels or apower generation wheels. OLD MODEL GEAR TEETHe teeth of present gear wheels are found as may be hay
sharp teeth or blunt ends. But these teeth are not obeying the prmoisenent of bodies in circular pd#ads to the following
problems. 1. Bors in engagement and disengagement of gear teeth (delay in engagement, rapid disengagement) 2. Chang
at different points of gear teeth. 3. Since the engagement gear teeth of two wheel are loose there will be shake desittbnglto [
errars and error in final result. 4. An important disadvantage is the wearing of teeth will be high. REDESIGNED GEAR TEE
GEAR WHEELS Based on the law movement of bodies in a circular path the teeth of one wheel should be exposed to anot
by a circular interface. This is done by making half circle teeth one gear wheel and a gear wheel which teeth was not having
circle. METHOD OF MAKING GEAR TEETHGear teeth made by using a model caltéh fin moded. In this method a square
area belongo radius of a circles is converted in to teeth by making arcs havin®@hgle at two different positiong/hich is
explained below in the diagram. ADVANTAGES 1. Gear wheels of this teeth model will suit perfectly without any shakeog.
will be less. 3. Engagement and disengagement of gear teeth will be normal as per physical principles. 4. Adjacentgeeth ce
positioned even with gap also. And over all we can apply this model where ever it is necessary
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/07/2020

(21) Application N0.202041029162 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : MULTI SLOPE SOLAR STILL WITH PCM AND WITAND WITHOUT FRESNEL LENS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:CO2F
1/14
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Ms. R. VIJI
Address of ApplicantDET OF MECH. ENGG, MIT,
KALITHEERTHALKUPPAM, PONDICHERRY, INDIA 605
107. Pondicherry India
(72)Name of Inventor :
1)Ms. R. VIJI

(57) Abstract :
NA
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202041030100 A
(19) INDIA
(22) Date of filing of Application :15/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : DESIGN AND DEVELOPMENT OF COWI® DIAGNOSTIC SYSTEM

. e :A61B|(71)Name of Applicant :
(51) International classification 5/00 1)PROF. RAVI KUMAR PULI
(31) Priority Document No :NA Address of Applicant :HNO 12-1-463/2, PLOT NO. 2
(32) Priority Date :NA [FATHULGUDA, OPPOSITE VASANTH VIHAR FUNCTION
(33) Name of priority country :NA [HALL, BANDLAGUDA, ANAND NAGAR, NAGOLE,
(86) International Application No :NA [MEDCHAL DISTRICT, HYDERABAD, TELAGANA, INDIA
Filing Date :NA [500068 Telangana India
(87) International Publication No NA 2)AASHRAY RAJ MATHUR
(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date :NA 1)AASHRAY RAJ MATHUR
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Covid-19 Diagnostic System is a system that can détedihood of the respiratory diseases (if any) like Cetfi(i.e. pneumonia
like symptoms) etc, measure oxygen saturation and temperature of the patient. ACBVédnostic System includes a testing st
which comprises of stethoscopes connectednhiceophone to listen and record the respiratory sounds of the patient, a pulse ¢
to measure the oxygen saturation level of the patient, an IR temperature sensor to measure the temperature of tte@aEEnt,
displays to display the retime results of oxygen saturation and temperature of the patient, buzzer to beep in case of abnorn
readings and a computer which comprises of a machine learning software i.el@®@impnostic Management System to combitr
and analyse all readings from theeth parameters to produce the final test result.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041030114 A
(19) INDIA
(22) Date of filing of Application :15/07/2020 (43) Publication Date07/08/2020

(54) Title of the invention : MULTIFUNCTIONAL OPERATING DEVICE

(71)Name of Applicant :
1)A. SAIBHARGAV
:HO1H Address of Applicant :Assistant Professor, Department of

(51) International classification 25/04 |Mechanical Engineering, CMR Engineering College, Kandlak

(31) Priority Document No :NA [Medchal road, Hyderabad, TelangaB@1401, India. Telanganz
(32) Priority Date ‘NA |India
(33) Name of priority country ‘NA 2)T. VIJAY KUMAR
(86) International Application No ‘NA 3)R. CHANDRA SEKHAR REDDY
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(57) Abstract :

MULTIFUNCTIONAL OPERATING DEVICE Exemplary embodiments of the present disclosure are directed towards a
multifunctional operating device, comprising a compressor configured to produce high pressure and hence high tempédezttua
refrigerants to reject the heat present in a condenser, tdertser configured to provide a heat transfer surface to pass heat frc
refrigerant to the condenser; an expansion valve configured to supply a proper amount of refrigerant to an evapoeahaciafier
the pressure in the expansion valve considerablyater tank configured to provide hot water where the compressed refrigerar
having high temperature coming out from discharge line of the compressor liberates heat to water present inside thehahet
water tank configured to provide cold twawhere the refrigerant absorbs heat from the water inside the tank which is at room
temperature and reduces its temperature; and air conditioning unit configured to facilitate the movement of air acnogsottedc
space. Fig.1

No. of Pages 12 No. of Claims : :

The Patent Office Journal No. 32/2020 Dated /20830 30126



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041030121 A
(19) INDIA
(22) Date of filing of Application :15/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR REMOTEEALTH MONITORING AND MANAGEMENT
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(51) International classification 5/00 1)MOHAMMAD JABIRULLAH
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(57) Abstract :

SYSTEM AND METHOD FOR REMOTE HEALTH MONITORING AND MANAGEMENTExemplary embodiments of the
present disclosure are directed towards a system and method for remote health monitoriages@inent. The system comprisin
a plurality of sensors attached to apafieast body configured to provide a sensor
device is configured to transmit sensor data from the plurality of sensors dttadhe patiefs body and proc
and transmit the sensor data to a first computing device, a cloud server and a second computing device; the first emoputimg
second computing device and a cloud server communicated ovevakieand an alert unit configured to provide a buzz and ar
alert to indicate if any abnormality is detected from the sensor data. FIG.1
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(57) Abstract :

ABSTRACT Open profile blades for horizontal axis wind turbine comprises closed leading edge 1 and opeadgsldgvith
suction part 7 and pressure part 8 attached at the closed leading edge, whereas the said open trailing edge may dxb dtililyeo
trailing edge along the length of the blade or partially closed 10 from the tip of the blade. The presgionimomprises stiffeners
11 provided at intervals along the length of the blade to enhance the structural strength of the blade. The presentithvestion
open profile airfoil design of blade enhances the efficiency of horizontal axis wind turb@@resent invention with new open
profile airfoil design of blade for horizontal axis wind turbine will result in reduction in time and cost of manufacfibiadeo
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(57) Abstract :

ABSTRACT In our world, visually impaired people face a lot of difficulties to live without any support of others; theypped s
from others even for their basic needs like food preparatentifying different objects, etc. IRIS application system developed
technologies like 10T, and Deep learning can decrease their difficulties up to a great extent, it gives an audio outtpeitzbeile
of content present in a particular vessekitchen container. Visually impaired people have difficulties in recognizing the items
present in a container, so by implementing this system, it will be more helpful for them since this system is capakiegbapta
contents present inside artainer by just touching the container by hand. A Quick Bucket list function is provided to find
commodities with diminishing quantities. So, it gives an alert message when a particular commodity is below a preséht thre
weight. An object detection &ure is implemented for detecting various objects in the kitchen and their everyday surrounding
Iris assistive feature is also included in our App to guide the visually impaired people by our sighted volunteers iotegroup
manner. The App is dagied in a manner so that both ordinary people and visually challenged people can utilize our applica
easy cooking and shopping groceries. This project mainly aims at bringing drtdimaly kitchen environment.
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(54) Title of the invention : IOT BASED INTELLIGENT SOLAR WATER HEATER

(71)Name of Applicant :
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(57) Abstract :

The inventionOT BASED INTELLIGENT SOLAR WATER HEATER is based on the 10T platform to control and monitor the
water temperature from anywhere and anytime with the help of a wireless communication modulmdivilaal mobile monitor
terminal. This invention integrated with the electric water heater remote control system which included control deatier eouir
this unit connected with the temperature detection circuit, a heating control circuit aredlessviildelity (WIFI) module. Various
sensors are used with this invention to monitor temperature and environment and the same is recorded with a suitableedev
WIFI module is connected with a router in a wireless mode, the router is connectea wiér terminal device and a network ser
in the wireless mode, and the user terminal device remotely controls an electric water heater to heat water of thethrategtan
the network server.
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(57) Abstract :

To overcome the limitations of the conventional controllers, this research work deals with various techniques for ctrerspieed of the
PMBLDCM with improvedperformance. The main objective of this research work is to study the speed control of PMBLDCM and analyse
performance using Proportional Integral (Pl) controller, Awitidup Pl (AWPI) controller with tracking, Fuzzy gain scheduling (FGS), Adept
NeuroFuzzy Inference System (ANFIS), Brain Emotional Learning Based Intelligent Controller (BELBIC) and Improved BELBIC (IBELBI
produce the better output performance parameters. PMBLDCM drive system based on the above mentioned contradléed issimgd
Matlab/Simulink and various speed parameters are analysed. For the dynamic analysis, the motor runs under variouslosidrdrdivarious
set speeds. During run time at 0.5 sec, load is increBselly, IBELBIC based PMBLDCM drive sysm is implemented in reéime hardware
setup and its performance is studied.
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(54) Title of the invention WEARABLE GAUNTLET AND METHODS OF ENSURING WOMEN SAFETY

. e :HO4N|(71)Name of Applicant :
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(57) Abstract :

The present invention relates to a system and method of providing safety to woman, more particularly, a wearable gauntlet
provisioned with multiple safety aiding tools autonomously activated in a simultaneous manner to erssdetytioé woman under
distress situation, comprising a wristband elastic [100]; a central microcontroller [300]; a triggering device; a vidawrdeuice;
a location tracking device; a battery [500]; and an internet server [600]; the said triggeiiitg @ttivates sequential safety tools i
the order of, raising a higtlecibel alarm, ejecting setirotective tool from sheath and sprays the nonpoisonous, mild anestheti
when hearrate sensing device measures the classified abnormal valuespthiglea recording device forwards the recorded vid
information to the said internet server [600], wirelessly; the said location tracking device automatically forwardsitime locat
information in the form of text message to the registered mobile phom@uwoication device. Fig. 1
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(57) Abstract :

A Digital Monitoring kit for limb physiotherapy rehabilitation for patients facing challenges for movement of limbs arieme o

measure the improvements in their motor skiirovided.The physiotherapy and the solution haveeH calibration mechanism ti
adapt to different users. The treatment is delivered in the form of glove and can detect the movement of the limbg dtbies, a
muscles and help the therapists/caregivers to measure the progress in the Anoalgssthm to map the patient performance anc
bring up the games which shall help to improve the performance of the treatment. It can help the patients to be rekihdiiate
the help of a physiotherapists at lesser cost. The current method which involsesghgrapy requires a skilled professional to as
the patient in massage and in the movement of the limbs and is expected to provide an economical yet effective tpedtemast
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(57) Abstract :

Agriculture is done manually in the new method so that farmers haverisiord failing. Now one day, because of more waste al
disease in the nation, farming is raising fewer. The main farmers in India are sugarcane growers but have struggfeainto yielc
sugarcane bugs and larvae. The original design was built with artiasmrsor and a PIR sensor to prevent this scenario. Ardu
was used for the surveillance of noise and temperature in this design system. The question can then be quickly condensed
overcome.
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(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a methd for congestion management in power sysi
parallel computing comprising of: obtaining two sets of paogttimal solutions from two processes which are preceded by
generating initial population of control variables, and the two processes involve checking the equality and inequadityt€amstr
sorting according to the feasibility of solutions, and the-dominaed set of solutions are updated upon there being -alominated
solution in the population which otherwise is checked for the generation count if it is more than the maximum limitddamtiimgt
the overall nordominated set along with the most rel@abolution leading to a display of the final solution; and performing cros
over and mutation if the generation count is less than the maximum limit with applicable crossover rate and mutation rate.
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(57) Abstract :

Exemplary embodiments of the present disclosure directed towards An automatic accident avoiding®ygigsing, an ultrasoni
sensor is configured to detect a vehicle proximity sensing information, the ultrasonicisetsatrically coupled to a processing
device; a storage device is configured to store the authorized pessoni nf or mati on and other de
coupled to the processing device; a GPS module is configured to deteehitiefys geogr aphi c al i nfor
electrically coupled to processing device; an alcohol detection sensor is configured to detect an alcohol status ¢¢ thmevatuc
the alcohol detection sensor is electrically coupled to prowedsvice; and a face detection sensor is configured to detect
unauthorized perséths and send unEasutphhootioz esde mpdertscont he aut horized ¢
electrically coupled to the processing device. Fig. 1
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(57) Abstract :

Exemplary embodiments of the presdisiclosure are directed towards a smart alert system and method for automated irrigati
on loT. The system for automated irrigation based on I0T, comprising: a plurality of sensors 102 connected to a pregessing
104, whereby the plurality okssors continuously detect the different parameters like soil moisture content, soil temperature
drops and humidity, the processing device 104 aggregating, processing and analyzing the sensor data values obtained froi
plurality of sensors to trigers the processing device 104 when the sensor data values exceeds or decreases from its threshc
andthe plurality of sensors, a power supply unit 103, the processing device 104, a relay switch 105 and a motor pump 106
interconnected by a neork 108. FIG.1
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(57) Abstract :

A method of depletion ahetal ion from metalopeptidase enzymes and flushing the viruses thereof The present specification
the invention about removal of metal ion from metallo organic enzymes thus making them incapable of binding with digegst
microorganisms thugreventing the disease onto a subject.
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(57) Abstract :

TITLE: INSTANT ONE POT CHEMICAL SYNTHESIS OF CARBON NANO FLAKE (CNF) PARTICLES

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES ABSTRACT The present inventiscloses an
improved, instant, straightforward, facile one pot chemical synthesis of ultra pure carbon nano flake (CNF) particlasgerngtoy
effective reagents and simple reactioriget The process of the present invention comprises of followipg;si¢ mixing
predetermined weight ratio of characterized combination of urea and glycine in a silica crucible followed by dissolving with
predetermined volume of double distilled water at a predetermined temperature range to form a homogeneous) sairdgauribg
the homogeneous solution in a preheated furnace maintained at predetermined temperature in which the homogeneouthsc
within a fraction of second followed by catching fire to form very fine fluffy voluminous glossy carbon naedGlilk) particles; ¢
grounding the carbon nano flake (CNF) particles to form fine powder carbon nano flake (CNF) particles followed by storing
container.
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(54) Title of the invention : DEVELOPMENT OF AUTOMATIC PLASTIC SHREDDER MACHINE BY ARDUINO FOR

ENVIRONMENTAL SAFETY

:C11C
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1)Dr.Maneiah. Dakkili Professor/ Mechanical
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(51) International classification 1/62 Mechanical
. : 4)Mr. Debashis Mishra AssistantProfessor/Mechanical
g;g E:g:g nggment No mﬁ 5)Dr. K Vijaya_kume_\r Reddy Professor/ Director R & D/
(33) Name of priority country ‘NA Mechanical Engineering Department _ _ _
(86) International Application No ‘NA 6)Dr. D. V. Sreekanth Professor/Mechanical Engineering
Filing Date ‘NA Department . .
(87) International Publication No “NA 7)J. Durga Prasad Reddy Associate Professor / Mechanica
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6)Dr. D. V. Sreekanth Professor/Mechanical Engineering
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7)J. Durga Prasad Reddy Associate Professor / Mechanica
(57) Abstract :

Plastic shredder is a machine usedtred plastic waste into smaller pieces to make waste management easier. The aim of tt
idea is to develop a product which will help the environment. This machine will help the recycling of plastic and wilk reompds
for using more recycledi@stic. We know that a lot of plastic is being used which is spoiling the environment and causing a Ic
pollution. We propose the idea of an automatic plastic shredding bin which shreds the plastic bottles and plastic wasttealu
into smal pieces according to the required industry standards. The shredded plastic pieces can be further transported to pl:
recycling industries for further processing. This can reduce the cost of recycling. The automation will be given bynéemedite

sensor detects the plastic waste. This bin has a new design of blades which is efficient in cutting the plastic wastadoésti
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(54) Title of the invention : IMAGE HASHING SEARCH ENGINE WITH VPREES AND OPEN CV

:GOGF
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‘NA
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(31) Priority Document No
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7)Dr.Shaik Akbar
8)Dr.D.Durga Prasad
(57) Abstract :

An exemplary embodiment of the present disclosure is directed towards an image hashing search engine with Vatrieee qui
an open CV with an indexing where an image search engine takes an input where a dataset isfdmagesid computing the

hashes in each image is done followed by storing the hashes in a data structure and a vantage point tree is devedepechiagc
involving computing a hash query and searchingtkée for similar images the vantage pointd aredians are calculated until the

child nodes containing a personal image hash is reached. FIG 1
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(54) Title of the invention : DETECTION OF WEEDS IN CROPS USING MACHINE LEARNING TECHNIQUES
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‘NA

(51) International classification
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(71)Name of Applicant :
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(33) Name of priority country ‘NA [India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)SRI SILPA PADMANABHUNI
(87) International Publication No " NA 2)SRIKANTH REDDY BHIMIREDDY
(61) Patent of Addition to Application Number ‘NA 3)ANAND THOTA
Filing Date ‘NA 4)B. HANUMANTHARAO
(62) Divisional to Application Number ‘NA 5)G.V.S.R.K.PRASAD
Filing Date ‘NA 6)V.SOWJANYA
7)Dr.A.PATHANJALI SASTRI
8)A. CHANDRA MOULI
(57) Abstract :

Exemplary embodiments of the present subject matter is directed towards capturing images through Internet of Thingse(tb&
images of the field are captured through camera modules with the help of a micro controller; and thenaggitaare received anc
sent for applying prerocessing techniques and further outlining the areas withgdmneed techniques is done where the images

determined with colour and texture saturation with predefined sets and is compared and tredieaaxteacted aralshape of the

captured weed can be exactly predicted upon classifying the weed model. FIG. 1
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(54) Title of the invention : SYSTEM AND METHOD FOR VOICE TRANEECEIVING THROUGH INTERNET OF THINGS

(71)Name of Applicant :
. . :G10L| 1)POTTI SRIRAMULUCHALAVADI

(51) International classification 15/22 |MALLIKARJUNARAO COLLEGE OF ENGINEERING
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(62) Divisional to Application Number ‘NA 4)SRI SILPA PADMANABHUNI,

Filing Date ‘NA 5)0. SRAVANI

6)M. RAMYA

(57) Abstract :

Exemplary embodiments of tipgesent disclosure are directed towards a System for voiceréagising through Internet of Thing:
(IoT) comprising of: a sender gives the voice data as input which is recorded completely by the sender through a recorder :
recorded voice data is staras an audible file is retrievable upon requirement and the voice output is through an output sour:
stream mechanism involving a ppeocessing involves model for noise reduction in speech recognition and a Sequence Modke
with Recurrent NeutdNetwork utilising a previous data from memory units and processed input where an activation function
as SoftMax is applied at all the layers constructed to multiply the inputs at each layer where a long short term metectyraist
integratednto neural network to update the gradient values periodically and the help of LSTM is taken by using gates to rec
of information; and an output source, and a receiver side of the-pattids run and the receiver gets the voice as output thitheg
speaker. FIG 1

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 32/2020 Dated /20830 30143



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041031237 A
(19) INDIA
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(54) Title of theinvention : AN IOT BASED SAFETY SYSTEM FOR A RIDER AND A METHOD THEREOF

. e :A63F|(71)Name of Applicant :

(51) International classification 13/52| 1)SRM Institute of Science and Technology
(31) Priority Document No :NA Address of Applicant :Kattankulathur, Chen303203,
(32) Priority Date :NA |Tamil Nadu, INDIA. Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)ANAND VAISHNAVEE

Filing Date :NA 2)RISHIMA SAXENA
(87) International Publication No *NA 3)RAHUL RAJ
(61) Patent of Addition to Application Number ‘NA 4)VIMALA JULIET ASOKAN

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT AN IOT BASED SAFETY SYSTEM FOR A RIDER AND A METHOD THEREOF The present disclosure envis:
field of an 10T based safety system for a rider. The 10T based safety system for a rider (100) comprises an |oT batEePheinu
a serer (104). The IoT based helmet (102) provides sensed vibration information and GPS signals to the server (104). The
(104) generates a warning signal based on comparison of the sensed vibration information ardkteenpireed threshold value.
Theserver (104) receives the GPS signals to identifgrciinates based on the GPS signals and extracts the contact numbers
nearest hospitals corresponding to the identified coordinates. The server (104) transmit at least one notificatiomest thepitds
on receiving the warning signal. The system (100) detects accident and the live location of the rider.
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(54) Title of the invention : HERBAL THERAPY IN BRONCHIAIASTHMA
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(33) Name of priority country :NA [Tamil Nadu India
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Filing Date :NA 1)Dr.S. GOVINDAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Bronchial Asthama is &eriousrespiratoryailment affecting the world population. Research is being done to know the
pathophysioiogy, and efforts are made to develop effective remedies to treat the respiratory syndrome. |, Dr. S.G&dndan, E
MBBS, MD, PhD, have done reseaiiohfinding such aemedyusingatherapy which combinesAllopathic and Herbal medicine.
My research has proved that the therapeutic process which | have invented, does provide relief from bronchospasm i astt
patients. | have namethe combinationof medicineswhich| have usedin my therapy, as ST and SX. | am willing to provide
more details of the research, including the medicine formula, the dosage, charts and pictures which are proof cfwebults of
therapy, when so required.
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(54) Title of the invention : AMETHOD FOR THE DEGRADATION OF CHLORINATED BIPHENYLS BY A NEW VBNC
BACTERIAL STRAIN

. . :C12F|(71)Name of Applicant :

(51) International classification 1/01 1)Dr.N.Vasudevan
(31) Priority Document No :NA Address of Applicant :Plot No.247, (D.No.13), 4th Avenue
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(33) Name of priority country ‘NA 2)Dr.K.Murugan
(86) International Application No ‘NA 3)Dr.0.Greeshma
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(61) Patent of Addition to Application Number ‘NA 2)Dr.K.Murugan

Filing Date ‘NA 3)Dr.0.Greeshma
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The following specification describes a method for enriching a viable but non culturable bacteria from soil wherein the metr
comprises of enriching VBNC from chlorinated biphenyl contaminated soil using a madifiedal salt medium. The following
specification also describes a method for application of VBNC. The said method is bioaugumenting a VBNC for biodegrade
chlorinated biphenyl.The following specification also describes a.method for biodegradatlmnrantediation of chlorinated
biphenyl contaminated soil wherein the method comprises of growing and culturing the VBNC in a modified mineral salt me
without any growth promoting accelerators wherein the culture is maintained at a specific pH dancerooigent wherein the said
bioremediation method comprises of mixing the chlorinated biphenyl contaminated soil and transformer oil contaminatbd sc
VBNC. In some cases, it describes a VBNC with specific property, wherein the VBNC is specificatatbbiphenyl degrading
bacteria which completely degrade chlorinated biphenyl with specific genes wherein the said VBNC is NocardiacyriaciGieer:
following specification also describes a method for degrading chlorinated biphenyl in other coropotamiinated soil. The said
other compounds include PCB, heavy metals, oil and PAH
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(57) Abstract :

One of the greatest problems in togayorld is the energy shortage exacerbated by increasingly demetih@il and diesel supplie
In tandem with this, environmental pollution is an important contributing factor to an troubling note of the loss ofTdep#alutior
to the above dangerous problems is indicated by our company. The electric cyclaashimge we have innovated. This initiative
provides numerous advantages for both team leaders and potential customers to increase awareness about the usagéeabc
transport modes. Electric cycle, the general transport method for a local ride,oplerates on the engine driven tank. Through
connecting it to the network, solar panels are an alternate source. The power from the motor is supplied to the ethatric bike
operates on the tank, thus providing the energy to move the other gear cotap®his Ebike is primarily built to be usdriendly,
durable and fairly inexpensive. In contrast to traditional modes of transport the performance of this method is unavoidable.

No. of Pages : 1No. of Claims : !

The Patent Office Journal No. 32/2020 Dated /20830 30147



(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202041031299 A
(19) INDIA
(22) Date of filing of Application :22/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : IOT BASED AUTOMATED MYONEURO STIMULATOR FOR NEURO PARALYTIC PATIENTS

. e :A61N|(71)Name of Applicant :

(51) International classification 1/36 1)K. Vidhya
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Filing Date :NA
(57) Abstract :

The invention mainly prevents tipatients from atrophy or muscle loss due to physical inactivity. It will assist the neuro paraly
patients to do the required exercises regularly even in the absence of their care takers. Hand and leg shaped lighateeghte
worn in the paralyzs patiens body limb parts. The system can activate hands as well as legs of affected patients based on t
instruction without the supporters. Thus, the way it eliminates the need of long time assistance and it prevents riluscte loss
inactivity, facilitates adjustable arm and leg holder, 360 degree rotatable pedals for legs, wrist extensor for hand exercise, f
spreader, automatic process of exercise based on patients interest using voice recognition system, mic with GSM mdues
the patients to send their emergency needs, enhanced music system helps to maintaimfbetieotsand interest on exercise unt
the completion of their exercise.
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present inventioprovides a novel method for drying aloe vera. The drying method involves use of different microwave [
levels. The method provides dried aloe vera having desired physical and chemical properties. The present inventiodesiso p

multimode microwaveetup for drying purpose.
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6)Dr. Bhumika Gupta
7)Mr. Deepak Singh Niranjana
8)Mr. Kamal Kumar Gola
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10)Dr S Arun,Prof ,ECE
(57) Abstract :

ABSTRACT In the current pandemic situation, students are supposed to undergo their studies through online as education
institutions are closed iregard to safety. It is necessary for the students to grasp the subjects with clear understanding whicl
possible by increasing the quality of education which is declining regularly. Main cause for quality decline of edubation is
students are nobée to comprehend and understand the subject. This invention finds a solution for this problem in education
The proposed work is based on the three styles of learning considered preferentially for an individual such visuahletitoing,
learring and kinesthetic learning named as VAK theory. Hence in this approach, the students are classified based on tlodir i
learning style. Based on this classification, assignments are allotted to the students group which they are able tamdierstar
comprehend with ease which increases the quality of education. The proposed invention is based on IOT which classifiesst
automatically, maintains the performance history, submission of assignments, their interasiriicatar activitiesyesponse speec
style of learning etc. This system monitors student community even when are learning through online thereby reducingl the
work along with enhancement of student performance from 10% to 50% based on the activities of their Igkrning st
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(57) Abstract :

CLAIMS We Claim : 1. An aircraft generating lift by magnus effect, comprising: a. a Fuselage; b. rotating cylinder vigreggric.
motor; d. Battery; e. Control and Instruments; and f. Propeller; g. wherein the cylinder rotates in the clockwise ditectspest
to the airflow and wherein half of the top cylinder surface moves in the direction of the wind and the bottorthbatj/lafider
surface moves opposite to the direction of wind. 2. A method of providing lift and thrust to an aircraft using magnttseefiietho
comprising: a. Rotating cylinders withshaped profile installed in each of the wings of aircraft, sgidders having front fins to
decrease drag, wherein cylinder rotates in the clockwise direction with respect to the airflow and wherein half of lihddop cy
surface moves in the direction of the wind and the bottom half of the cylinder surface mppwusieoto the direction of wind; b. an
wherein the propeller positioned in the nose of aircraft provides most of the thrust; 3. The invention according tavbleigir2the
High stall resistance is achieved as the lift force created by rotating @yhiag negligible effect with respect to the angle of wind
flow. Dated 22 July 2020 Senthil Kumar B Agent for the applicant INIBA9
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(57) Abstract :

The invention is phase change material embedded constructional material with Al assistance device for mentpatatgire insic
the building. A wall (1) of the building is made up of a PCM gel (2) and a solid PCM (3) along an Al control unit (4)corrtirél
unit gets input from a sensor unit (5) to assess the temperature at various positions of the walli{fifioh, user has the provisior
control the temperature with the help of a remote control (6). The Al control unit (4) is placed near to wall which twagsiba pf
getting input from the remote control (6) and as well as from the sensor uaitd B)atches the data to control the temperature.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032039 A
(19) INDIA
(22) Date of filing of Application :27/07/2020 (43) Publication Date07/08/2020

(54) Title of the invention : SPAM REDUCTION IN SMARTPHONES TO RESIST IT FROM INTRUDERS

"HOAW (71)Name of Applicant :
(51) International classification '4/14 1)VELS INSTITUTE OF SCIENCE, TECHNOLOGY &
. . ADVANCED STUDIES (VISTAS)

g%g E:g::g Bgﬁ:me”t No jm Address of Applicant :VELS INSTITUTE OF SCIENCE,
(33) Name of priority country :NA TECHNOLOGY & ADVANCED STUDIES (VISTAS), VELAN
(86) International Application No :NA NAGAR, PV VAITHIYALINGAM RD, PALLAVARAM, .

Filing Date ;NA CHENNAI, TAMIL NADU, I NDIA 600117 Tamil Nadu India
(87) International Publication No " NA (712))g;m,\e;|ngllzlxel\r;ltor '
(61) Patent of Addition to Application Number ‘NA 2)MS. RUPA R

Filing Date NA 1 3)Ms. JAYASHREE S
(62) Divisional to Application Number :NA '

Filing Date ‘NA 4)DR. RAVIKUMAR D

5)DR. RAJENDRAN V

(57) Abstract :

Using Pref miner we can prevent the intruders from sending unnecessary notifiedtticimsnay result in hacking of our private
information. The uniqueness in this technology is that the unnecessary information or notifications like anonymousesstges
or notifications can be removed priory before reaching the user through tiislegy. By using machine learning we can filter o
the spam and ham. messages by using supervised learning of classification algorithm. There are different types abulassific
algorithms include Deep Learning, Naive Bayes, Support Vector Machirdsakest Neighbor, Rough sets, and Random Fores
This system filters out the received message and process it with the machine learning program and saves the messate to
spam and ham folder.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202041032053 A
(19) INDIA
(22) Date of filing of Application :27/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A HEIGHT ADJUSTABLE ARM SYSTEM FOR FURNITURE'S AND AUTOMOBILES SEATS

. e :A47C|(71)Name of Applicant :

(51) International classification 1/03 1)AKSHAY JOSEPH
(31) Priority Document No :NA Address of Applicant :6, Golden Nagar B.U Post,
(32) Priority Date :NA |Coimbatore(), Tamil Nadu, India641046. Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)AKSHAY JOSEPH

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A stepless height adjustable arm system for furniture and automobiles seats consists of an inner arm; an outer aamekdicteics
linearactuator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032056 A
(19) INDIA
(22) Date of filing of Application :27/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention SMART WALKING STICK FOR SIGHTLESS PEOPLE

(71)Name of Applicant :
1)Dr.M.ABDULLAH
Address ofApplicant :Assistant Professor, ECE Departmel
Bannari Amman Institute of Technology, Sathyamangalam,
Tamilnadu, India638401. Tamil Nadu India

(51) International classification Zci(/)(?g 2)Dr.M.KALAMANI
(31) Priority Document No ‘NA jgm:fgiﬁg}éﬁi:
(32) Priority Date NA 1 5)Dr M.KRISHNAMOORTHI
(33) Name of priority country ‘NA 6)Dr.S .KIRUBAKARAN
(86) International Application No ‘NA e
Filing Date ‘NA 7)Dr.S.KARTHICK
(87) International Publication No :NA (7%))ﬁ'aF;1A;gf Inventor -
(61) Patent of Addition to Application Number ‘NA '
Filing Date ‘NA 1)Dr.M.ABDULLAH
(62) Divisional to Application Number ‘NA 2)Dr.M.KALAMANI
Filing Date ‘NA 3)Mr.S.P.PRAKASH
4)Mr.L.RAJASEKAR
5)Dr.M.KRISHNAMOORTHI
6)Dr.S.KIRUBAKARAN
7)Dr.S.KARTHICK
8)C.RAJU
(57) Abstract :

Today, thevisually impaired person faces a lot of problem to complete their day today life activities due to lack of assisting c
for easy movement. The primary objective of this invention is to develop the user friendly, compact and low cost asgistiiog ¢
blind people and they control their movement manually from one place to other based on their requirement without any hur
assistance. This Smart Walking Stick for Blind people comprising a RFID tag is attached at-pguwntnid smart electronic bog
battery is attached to the inner wall of the smart electronic box. A Microcontroller is attached alone with the saidhtesmnart
electronic box which holds all the above said components. The RFID Tag is communicated to the RF transmittevétraitad
Blind people and to create buzzer sound for detecting the position of walking stick when it is misplaced. In additietkitigs W
Stick comprising an Ultrasonic sensor 1 is placed towards ground view below the said smart electronic lh@samndHensor 2 is
placed between the bottom and the front side of the said smart electronic box; an Ultrasonic sensor 3 is placed sidihefitbiet
said smart electronic box. Ultrasonic sensor 1 used to detect the pet and indicate the pknsbarfarovement in order to avoid
collisions. Ultrasonic sensor 2 used to detect the obstacles and guide/alert the blind person through ARP9600. Ulsas@nicea
to detect the obstacles and indicate the blind person through APR9600. Ultrassoic3sesed to detect the obstacles or roof pre
above the head level and guide/alert the blind person through ARP9600.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032057 A
(19) INDIA
(22) Date of filing of Application :27/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : AUTOMATIC ESANITIZER SPRAY FOR VEHICLES

(71)Name of Applicant :
1)MR. M. MANIKANDAN
Address of Applicant :ASSISTANT PROFESSOR (SR.G)
DEPARTMENT OF ECE, KPR INSTITUTE OF ENGINEERIM
& TECHNOLOGY, COIMBATORE, TAMIL NADU, INDIA
:B60<£|641407. Tamil Nadu Ind

(51) International classification 3/04 | 2)DRK.S. TAMILSELVAN

(31) Priority Document No ‘NA 3)DR.M.G. SUMITHRA

(32) Priority Date ‘NA 4)DR. SURESH PABBOJU

(33) Name of priority country ‘NA 5)DR. M. AKILA

(86) International Application No ‘NA 6)DR. SHANKARANAYAK BHUKYA
Filing Date ‘NA 7)DR.G. DHIVYASRI

(87) International Publication No :NA | 8)MR.V.CHANDRAN

(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date ‘NA 1)MR. M. MANIKANDAN

(62) Divisional to ApplicatiorNumber ‘NA 2)DR.K.S. TAMILSELVAN
Filing Date :NA | 3)DR.M.G. SUMITHRA

4)DR. SURESH PABBOJU

5)DR. M. AKILA

6)DR. SHANKARANAYAK BHUKYA
7)DR.G. DHIVYASRI

8)MR. V.CHANDRAN

(57) Abstract :

A disinfectant pathway is used to disinfect vehicles as they pass on to it. As the vehicle enters in to thegzatitiziag spray unit
are turned on and the sanitizer sprays on the wheels of two/ wheeler of the vehicle. The system is turned on by adtaskive |
(PIR) sensor. After the vehicle has passed through the pathway, the spray is turned off. The PtRrssmsoboth the spray. The
spray stations are low pressure to adequately spray disinfectant on the vehicle, but does not clean or remove didteriathiemn
the vehicle. The lovpressure spray conserves the amount of disinfectant sprayedngpraly that amount need to disinfect the
vehicle. Sprayers are placed to spray the outside faces of the wheels which is implemented at low cost.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202041032254 A
(19) INDIA
(22) Date of filing of Application :28/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : A SYMMETRIC CRYPTOSYSTEM FOR SECURE DATA COMMUNICATION BETWEEN
NETWORK DEVICES USING GRAPH BASED OPERATION

. . :HO4L | (71)Name of Applicant :

(51) International classification 29/06 | 1)Dr. Alekha Kumar Mishra
(31) Priority Document No :NA Address of Applicant :Department of Compuégplications,
(32) Priority Date :NA [National Institute of Technology, Jamshedpur, Adityapur,
(33) Name of priority country :NA [Jamshedpur, Jharkhand, India1014 Jharkhand India
(86) International Application No ‘NA 2)Dr. Asis Kumar Tripathy

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No :NA 1)Dr. Alekha Kumar Mishra
(61) Patent of Addition to Application Number ‘NA 2)Dr. Asis Kumar Tripathy

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

There is always a continuous demand of new variations in cryptosystem for securing data during communication betweeed
over networks. The proposed invention is a cryptographic system for communication between computing devices using gre
structure and its operations. The cryptographic system is embedded in at least one device for encryption process amal at le:
device for decryption process that are connected via communication channel. A plaintext that is to be transferred sehared ¢
channel is encrypted into its corresponding ciphertext by following steps. In the first step, the plaintext is encoietringoand
then transformed to an adjacency matrix representing the plaintext graph. In the next step the plaintexdpgeatbdswith the key
graph to generate ciphertext graph. Finally, the ciphertext graph is transformed into hexadecimal cipher format to ceromarni
channel. At the receiver device end, the hexadecimal ciphertext is decrypted back to its correpfintirgby first transforming
into adjacency bit matrix representing the ciphertext graph, then operated with inverse key graph to generate plaingext grar
finally transformed to bit string to generate the original plaintext.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032258 A
(19) INDIA
(22) Date of filing of Application :28/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SOLAR BASED SMART WATERURIFICATION SYSTEM IN THE GROUND WATER

(71)Name of Applicant :
1)DR.KALYANA KIRAN KUMAR
Addressof Applicant :PROFESSOR, DEPARTMENT OF
ELECTRICAL AND ELECTRONICS ENGINEERING,
:GO6F|ADITYA INSTITUTE OF TECHNOLOGY AND

(51) International classification 3/044 | MANAGEMENT(AUTONOMOUS)

(31) Priority Document No ‘NA |K.KOTTUR,TEKKALI,SRIKALULAM DISTRICT, ANDHRA
(32) Priority Date :NA |PRADESH, INDIA532201. Andhra Pradesh India
(33) Name of priority country ‘NA 2)DR.PRAMOD KUMAR GOUDA
(86) International Application No ‘NA 3)DR.R.S.R.KRISHNAM NAIDU
Filing Date ‘NA 4)MR.PRASAD CHONGALA
(87) International Publication No :NA | 5)DR.C.GOPINATH
(61) Patent of Addition to Application Number ‘NA 6)SENTHIL MURUGANG
Filing Date :NA [(72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DR.KALYANA KIRAN KUMAR
Filing Date ‘NA 2)DR.PRAMOD KUMAR GOUDA

3)DR.R.S.R.KRISHNAM NAIDU
4)MR.PRASAD CHONGALA
5)DR.C.GOPINATH
6)SENTHIL MURUGANG

(57) Abstract :
The present invention discloséise identify the organic and inorganic ions existing in the . ground water of the affected areas
power supply to the smart water purifier pldateliminating the Harmful ions in theater. This system is supply purified water to
affected areas.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032265 A
(19) INDIA
(22) Date of filing of Application :28/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : ZERO SLUDGE AND AEROBIC GRANULATION SYSTEM FOR SIMULTANEOUS REMOVAL
C, N AND P IN SEQUENCING

(51) International classification :CO2F | (71)Name of Applicant :
3/30 | 1)VELLORE INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :VELLORE INSTITUTE OF
(32) Priority Date :NA |TECHNOLOGY VANDALUR-KELAMBAKKAM RD,
(33) Name of priority country :NA |[CHENNAI, TAMIL NADU, INDIA -600 127. TamiNadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Dr. P.C. SABUMON
(87) International Publication No NA | 2)Ms. DESIREDDY SWATHI
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

7. ABSTRACT OF THE INVENTION Conventional biological nitrogen removal techniques often have disadvantages like lo
removal efficiencies, requirementlafge footprint, and excess sludge production. The present invention describes a biologici
nutrient removal process with zero sludge discharge for treating organic carbon, nitrogen and phosphorous from wastewat:
automated Sequential Batch AirlReactor (SBAR). Here the nitrification, denitrification, carbon and phosphorous removal oc
simultaneously in a single reactor under alternating aerobic and anoxic conditions. The invention attempts to devetop grant
Heterotrophic Nitrification Aerolai Denitrification (HNAD) culture to facilitate simultaneous C, N, and P removal. Lab scale S
with automatic process control was used to carry out the reactions in required Dissolved Oxygen (DO) and temperattifeerar
process was studied in variedDange and feed cycle times to optimize the conditions for effective granulation and subsequu
removal efficiencies. This process is economical as effective organics and nutrient removal occurs in a single reattmywittm
of sludge disposal, spfy of alkalinity and also requires small foot print.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032439 A
(19) INDIA
(22) Date of filing of Application :29/07/2020 (43) Publication Date07/08/2020

(54) Title of the invention : MILLIMETER WAVE SENSOR BASED LONGERM MONITORING DEVICE UNSING IOT FOR
ELDERLY OR PATIENT IN THE ROOM

(71)Name of Applicant :
1)DR. K. SHOUKATH ALI
:A61B Address of Applicant :DEPARTMENT OF ECE BANNARI

(51) International classification 5/00 |AMMAN INSTITUTE OF TECHNOLOGY,

(31) Priority Document No :NA [SATHYAMANGALAM ERODE, TAMILNADU, INDIA
(32) Priority Date :NA (638401 Tamil Nadu India
(33) Name of priority country ‘NA 2)DR. C. POONGODI
(86) International Application No ‘NA 3)DR. D. DEEPA
Filing Date ‘NA 4)DR. P. HAMSAGAYATHRI
(87) International Publication No *NA 5)DR. T. PERARASI
(61) Patent of Addition to Application Number :NA | (72)Name of Inventor :
Filing Date ‘NA 1)DR. K. SHOUKATH ALI
(62) Divisional to Application Number ‘NA 2)DR. C. POONGODI
Filing Date ‘NA 3)DR. D. DEEPA

4)DR. P. HAMSAGAYATHRI
5)DR. T. PERARASI

(57) Abstract :

Monitoring the elderly people fatletection and vital signs is a major problem in the healthcare department. Elderly people ar
prone to fall than others. There are more than 50% of inmglated hospitalizations in people aged over 65. Millimeter wave-(mr
Wave) sensor is used to det the height, stance, breathing and heart beat of people both in the room and any emergency w:
sensor delivers 4D point cloud data which specifies the position in X, Y, Z directions and their velocity. When an esderhyadk:
a small circlebetween 2 and 20 meters and stands about 2 meters in front of the sensor with variety of poses: Standing, Sitt
Laying, Falling etc. Then the data captured with sensor at different heights helps to determine using mounting agrikbsticatdy
could ke developed to find stance and detect falls of the persoAMane sensor is used to filter out the breathing and heart be:
pattern from chest displacements and estimate the breathing andabeaftpeople. GUI displays the chest displacements, filter
waveforms and the estimated breathing and haset An interface is involved in enabling a live stream of sensor data using In
of Things (I0T).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202041032442 A
(19) INDIA
(22) Date of filing of Application :29/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : LITHIUMION BATTERY MONITORING AND PROTECTION SYSTEM

. e :HO1M|(71)Name of Applicant ;

(51) International classification 10/05 | 1)Vellore Institute of Technology
(31) Priority Document No :NA Address of Applicant :Vellore Institute of Technology,
(32) Priority Date :NA |Vandalur Kelambakkam Rd, ChenréD0127, Tamil Nadu,
(33) Name of priority country :NA [India. Tamil Nadu India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Pratinav Kashyap
(87) International Publication No :NA 2)Manish Kumar Dwivedi
(61) Patent of Addition to Application Number ‘NA 3)R.Jayapragash

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

In portable battery systems, Lithivion batteries are most frequently used and hence proteatibmonitoring of these batteries a
very important for better health and safety of the battery pack. The proposed idea is a Battery Management System (M5
distributed topology. It monitors the battery temperature, current and voltageausiisgocontroller and it will communicate with t
master controller using a preferred communication protocol. The protection of the battery pack is ensured by a prgiectien c
master controller is used to compute the voltage received from albthelsbards and find the one to be balanced and thereby <
balancing command to the slave board as found. The said system is used to protect and monitor the battery pack whilectchz:
discharging. In place of simply using a display to interfacé thie BMS, a wireless \Aki connection for GUI is established. The
configuration for the system is done via the internet..

No. of Pages : No. of Claims : t

The Patent Office Journal No. 32/2020 Dated /20830 30161



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032443 A
(19) INDIA
(22) Date of filing of Application :29/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : FLY ASH GE®OLYMERIC BRICK REINFORCED WITH BIODEGRADABLE NATURAL FIBER!
AND CONSTRUCTION WASTE

(51) International classification :E21C (71)Name of Applicant .
41/32| 1)VELLORE INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :VELLORE INSTITUTE OF
(32) Priority Date :NA |TECHNOLOGY VANDALUR-KELAMBAKKAM RD,
(33) Name of priority country :NA |CHENNAI, TAMIL NADU, INDIA 600 127. Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)DR. A. ARUN KUMAR
(87) International Publication No *NA 2)DR. NARAYANAN. R
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The main aim of this study is to design ddendly green building material through gpolymeric brick reinforced with
biodegradable fibres in earth brick with construction wastes. Fly ash is used as binder, construction waste as fine@adgregat
coconut fibre is used to increase the binder matrix. The compressive strength oftedygeeric brick will be tested and ogpared
with commercially available blocks in the market. The cost effectiveness will be evaluated based on the comparison aélbpnr
available bricks in the market.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032447 A
(19) INDIA
(22) Date of filing of Application :29/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : SMART CLASSROOM ASSISTANCE SYSTEM

(51) International classification :GO8E|(71)Name of Applicant :
25/01| 1)VELLORE INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :VELLORE INSTITUTE OF
(32) Priority Date :NA [TECHNOLOGY VANDALUR-KELAMBAKKAM RD,
(33) Name of priority country :NA |CHENNAI, TAMIL NADU, INDIA - 600 127. Tamil Nadu Indii
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Mr. PRAKASH V
(87) International Publication No NA 2)Dr. VIGNESWARAN T
(61) Patent of Addition to Application Number ‘NA 3)Mr. CH SAlI SUDEEP REDDY

Filing Date :NA 4)Mr. ABDUL ZAHEER
(62) Divisional to Application Number ‘NA 5)Mr. VIJAY SAKET

Filing Date :NA
(57) Abstract :

7. ABSTRACT OF THE INVENTION This invention focuses cost reduction and enhancing the quality of service in the field
technologyaided teaching. The proposed system consists of four modules smart projector with PowerPoint Presentations(F
and download feature, gesture based PPT control, stbantlance system and Google voice assistance system. All these four
modules are implemented on single controller platform using Raspberry Pi. The smart projector system uses Raspbesnyéh
interface, to store files that have been sent from remsmtrces and view these power point files or Portable Document Files (P
the projector. The second module consists of ultrasonic sensor interfaced with Raspberry Pi to control the PPT displ@ptal ir
using hand gesture action based on thedcs. The third module is to automate the student attendance using biometric syste
system consists of Finger print sensor attached to the Raspberry Pi to record the student presence. The fourth mdaciétylio
search the internet verballyitwout the need for typing the query in a web browser by adding the Google voice Assistant to th
Raspberry Pi. By integrating these entire four modules in a single microcontroller platform (Raspberry Pi) we may redsicartt
improve the quality ofervice in an effective way.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032448 A
(19) INDIA
(22) Date of filing of Application :29/07/2020 (43) Publication Date : 07/08/2020

(54) Title ofthe invention : MYELIN SEGMENTATION FROM TAWEIGHTED MAGNETIC RESONANCE IMAGES FOR
CHILDREN LESS THAN TWO YEARS

(51) International classification /A61B|(71)Name of Applicant :
5/05 1)VELLORE INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :VELLORE INSTITUTE OF
(32) Priority Date :NA [TECHNOLOGY VANDALUR-KELAMBAKKAM RD,
(33) Name of priority country :NA |CHENNAI, TAMIL NADU, INDIA - 600 127. Tamil Nadu Indi
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Dr. BRINTHA THERESE A
(87) International Publication No NA 2)Dr. BRINTHA THERESE A
(61) Patent of Addition to Application Number ‘NA 3)Ms. JACILY JEMILA S

Filing Date ‘NA 4)Dr. RAJESWARAN R
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

7. ABSTRACT OF THE INVENTION This invention relates to segmenting myelin from magnetic resonance images for chilc
than two years, which is a vedjfficult practical problem in the medical field . Now a day many researchers put their contribut
analyzing myelin, since it has an unexpected involvement in a wide range of psychiatric disorders. Segmentation of myelin
children less than two yesis a very useful and very challenging task in medical analysis. For children less than two years
myelinatioh is in ah ongoing process, so it is very difficult to use atlas based methods to segment myelin. The stfexdocasdi
present in magneti@sonance imaging also make this process as a difficult one. Magnetic Resonance Images for children a
subjective, so finding a suitable algorithm for segmenting myelin is an important task. In this invention we use a Cuckoo Se
McCulloch algorithmto segment myelin from magnetic resonance images for children less than two years. This algorithm is
suitable for adult brain magnetic resonance images.-&ddeys radiologist finds very difficult to segment myelin from conventio
magnetic resonaedmages. It is very cost effective and very time effective. They manually segment myelin for medical anal
the results also may vary from radiologist to radiologist. So they cannot find whether the baby is normal or abnorntairaézly a
So ths invention is very helpful in analyzing the mental growth of the baby, because myelin is the very important part irathe
growth of the baby.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202041032656 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MODERNIZATION OF WATER PUMPING SYSTEM USING HYDRAULIC TURBINE

. e :FOA4L|(71)Name of Applicant :

(51) International classification 15/00| 1)Mr. K. SELVAM
(31) Priority Document No :NA Address of Applicant :DEPT OF MECH. ENGG, MIT,
(32) Priority Date :NA |KALITHEERTHALKUPPAM, PONDICHERRY, INDIA - 605
(33) Name of priority country :NA |107. TamilNadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Mr. K. SELVAM
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

7. ABSTRACT OF THE INVENTION (to be given along with complete specification on separate page) Note: this has to be
separately along with complete drafting after provisiditiag. Water plays an important role in the material, social and cultural
of mankind. The water needs are increasing day by day. This is the result of population growth and increase in thd Btémglar
which is directly proportional to water msumption. Our project deals with the design and the fabrication of the water pumping
system using the force of the river. Here in our project we make use of the conventional water pumping
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202041032657 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MACHINE LEARNING BASED FINGER SLEEVE TO DETECT HEARTBEAT OF OLD AGE
PATIENTS

(51) International classification :A61B5/0202!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. D. RUKMANI DEVI
(32) Priority Date :NA Address of Applicant :R.M.D. ENGINEERING COLLEGE,
(33) Name of priority country ‘NA RSMNAGAR, KAVARAIPETTAI, GUMMIDIPOONDI
(86) International Application No ‘NA TALUK, TIRUVALLUR DISTRICT PIN CODE- 601 206,
Filing Date ‘NA TAMILNADU, INDIA Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)Dr. D. RUKMANI DEVI
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT: Heart disease is the most frequent condition in @delts and the No. 1 cause of death.To familiarize input signa
using light dependent resistance and light emitting diode, a Heart Beatsensor is created. This detectspallgeraad transforms
into electric signals. The signals are amplified Isyggnal conditioning system and controlled via a controller. It sets the basic
principle for the HB measurement device, which relies on how much the signal is obtained. To receive input signalsytise us
place his/her finger in the HB sensor. Thisypdes a simple and reliable method for measuring the heart rate. For the continuc
measurement and to detect the abnormality of the old aged patients we are proposing a supervised algorithm based dhllice
sort it out the problems. By giving hedat as an input features and it outperforms the heartbeats of a person.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032664 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MODERNIZATION OF LATHE TAIL STOCK USING PNEUMATIC POWER SOURCE

. e :B210|(71)Name of Applicant :

(51) International classification 22100 | 1)Mr.K.Selvam
(31) Priority Document No :NA Address of Applicant :Dept Of Mech.Engg, MIT
(32) Priority Date :NA |Kalitheerthalkuppam, Pondicherry, Inés®5 107 Pondicherry
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Mr.K.Selvam
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

7.ABSTRACT OF THE INVENTION (to be given along with complete specification on separate page) Note: this has to be |
separately along with complete drafting after provisional filing. Our project focuses on the.slight modification of thg worki
mechaném of the tail stock which makes the usage of tail stock more interactive andconvenient for theoperator.A separate
arrangement is made such that when the pneumatic system is activated the tail stock is moved forward and backwardodej
the operatia. This simple operation reduces the work of the human in moving the tail stock front and back.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032667 A
(19) INDIA
(22) Date of filing ofApplication :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : EXPERIMENTATION AND OPTIMIZATION OF MONO CYLINDER HYDRAULIC SHOCK
ABSORBER USING RSM AND TAGUCHI MET

. . :F16F|(71)Name of Applicant :

(51) International classification 9/46 | 1)MR.S.GANESHKUMAR
(31) Priority Document No :NA Address of Applicant :DEPT OF MECH. ENGG, MIT,
(32) Priority Date :NA |KALITHEERTHALKUPPAM, PONDICHERRY, INDIA 605
(33) Name of priority country :NA |107. Tamil Nau India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)MR.S.GANESHKUMAR
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Shock absorbers are important part of velsickeispension system, which is fabricated to reduce sudden impact. Shock absor!
on the principle of fluid displacement on balie compression and expansion cycle. The main aim of this projeci is to fabricate
shock absorber and optimizing the parameters of mono cylinder hydraulic shock absorber by using response surface naetth
also by taguclsi method. Shock absorbemmdeled using SOLID WORKS here the role nitrogen gas and other air component
shock absorber which can be rectified by fixing the port at bottom and top of the reservoir. The fabrication is dohe azoplefing
and the testing analysis is cadieut by natural and forced damping, so that it can be implemented in automobiles and since
manufacturing cost is low. From the optimization analysis it has been found that most dominating parameter is speditts.the
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032676 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MODERNIZATION OF TIRE REPLACEMENT IGAR USING PNEUMATIC JACK

. e :B66F | (71)Name of Applicant :

(51) International classification 3/00 | 1)DR.B.RADJARAM
(31) Priority Document No :NA Address ofApplicant :DEPT OF MECH.ENGG, MIT
(32) Priority Date :NA |KALITHEERTHAKUPPAM, PONDICHERRY, INDIA 605 107
(33) Name of priority country :NA |Pondicherry India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)DR.B.RADJARAM
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This project has unique safely features which were notprovided before . we have mauuihatic jack for lifting the four wheele
..e. light weight four wheeled cars .Now a days we can see hydraulic jack to lifting up ihe vehicles and it is tedierys and v
exhaustive approach. So we planned pneumatic jack for four wheelers which ¢acekegmd operated on chassis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032677 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : DESIGN AND FABRICATION OF HOVER CRAFT USING PROPELLER THRUST FORCE

. e :B64C|(71)Name of Applicant :

(51) International classification 20/00| 1)MR. R.KARTHIKEYAN
(31) Priority Document No :NA Address of Applicant :DEPT OF MECH.ENGG, MIT
(32) Priority Date :NA |KALITHEERTHAKUPPAM, PONDICHERRY, INDIA 605 107
(33) Name of priority country :NA [Pondicherry India
(86) InternationaApplication No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)MR. R.KARTHIKEYAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The main objective of thigroject is that the power from the engine will not be transmitted to any of the four wheels. All the fo
wheels are independent. In which the front wheels are used to steer the vehicle and the rear wheels are used foramigtiport t¢
that we haveno differential unit for the power distribution to the wheels.The vehicle will be driven by a propeller which is cou
directly to the crankshaft of the engine.The engine will be placed at the rear end of the vehicle at suitable heighyrivandthe
(depends upog the diameter of the propeller fan used).The diameter of the fan depends upon the load placed on the emthydt
is designed for testing purpose soil has a seat for the driver alone. In future the diameter of the fan can be ireeesasked
depending upon the seating capacity and the load on the ATV.It is best suitable for driving in deserts, marshy landislasdnd
areas.Since the power is not given to the wheels, the wheels will not get struck in those areas aadilywdlss through all these
areas without any problem.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041032691 A
(19) INDIA
(22) Date of filing of Application :30/07/2020 (43) Publication Date07/08/2020

(54) Title of the invention : CONSUMERD BISECTED COMPOUND BAND ACCESS METHOD FOR A SMART GRID
SYSTEM

"HOAW (71)Name of Applicant :

(51) International classification .48/20 1)DR. J. CHRISTOPHER CLEMENT
(31) Priority Document No ‘NA Address of Applicant :Associate Professor, School of
(32) Priority Date :NA Electronics Engineering, Vellore Institute of Technology, Vell
33) Nameyof priority country :NA TamilNadu, India632007. Tamil Nadu India
(86) International Application No ‘NA 2)DR. K. C. SRIHARIPRIYA

Filing Date ‘NA 3)DR. ELIZABETH RUFUS
(87) International Publication No *NA (7%32&20‘??§/§r\:t0r )
(61) 'I:iﬁ;egnltjgft:ddltlon to Application Number Hﬁ 1)DR. J. CHRISTOPHER CLEMENT

2 L : 2)DR. K. C. SRIHARIPRIYA
(62) II:Dill\i/r::yc[))n:tleto Application Number mﬁ 3)DR. ELIZABETH RUFUS
9 : 4)DR. G. JEGAN

(57) Abstract :

The present invention relatesgeneral to, wireless radio communication and in particular to band accessing method used in
gridsystems. A compound band accessing system for data exchange between energy meter and smart grid, using a unique
ID, operating according to a meithis disclosed. The method of obtaining a unique consumer ID involves the generation of a
sequence of periodic binary digits, thatpossess an adequate correlation fepAnother method and system for identifying the
free radio band for compound assing is disclosed as well, for the effective band utilization. Moreover, asystem for accomm
and exchanging the smart meter data of all consumers of a particular geographical region, at the same time, withiecbaden
is also disclosed irhtsinvention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202031010267 A
(19) INDIA
(22) Date of filing of Application :11/03/2020 (43) Publication Date : 07/08/2020

(54) Title of the invention : MULTI CHANNEL SECURE COMMUNICATION (MCSC) WITH RADIOFREQUENCY LINK FOI
WIRELESS OF THINGS (WOT)

:H04L.000908000(|(71)Name of Applicant :
HO04L0029060000| 1)Suparno Karmakar
(51) International classification H04W008418000! Address of Applicant :Room N833, Department of
HO04L.0009320000|Computer Science & Engineering, University of Calcutta,
G06F002162000C| Technology Campus, JD Block, Saltlake City, Kolk#t:094
(31) Priority Document No ‘NA West Bengal,India
(32) Priority Date ‘NA 2)Banani Saha
(33) Name of priority country ‘NA 3)Prokash Barman
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Prokash Barman
(87) International Publication No *NA 2)Suparno Karmakar
(61) Patent of Addition to Application Numk:NA 3)Banani Saha
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The existing secure data communicationinsecured medium uses various conventional encryption methods. Modern encryp
methods need huge processing power, memory and time. Also in some cases, Key Predistribution System(KPS) is used al
communicating devices. With the growing need of kaykrger key size in the conventional secure communication system, th
existing resources in the communicating devices suffer from resource starvation. Hence, the need of a novel mechaaism fc
communication is inevitable. Instead of securing tlanext at the device end, this invention aims at making the communicati
channel secured. For security, a Multi Channel Secure Communication (MCSC) mechanism has been adopted. This invent
been successfully implemented in Wireless Sensor Netwd/BN) termed as Wireless of Things (WoT). The adversary needs
iterations to identify the communication channels than the existing limit of secufitytéeation). This system will mitigate the
resource starvation problem of existing secure datamamication methods.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may filerepresentation by way of opposition to the Controller of Patents at the appropriate office against the grant of
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Ries, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811002969 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : SECURITY SYSTEM FOR ELECTRIC CARS

(71)Name of Applicant :
1)Bhagwat Singh Shishodia
Address of Applicant :MECHANICAL ENGINEERING

DEPARTMENT. JODHPUR INSTITUTE OF ENGINEERRIN!
:HO4N002144300(|AND TECHNOLOGY, JIET UNIVERSE, MOGRA, JODHPUF
A61F0002080000 |[RAJASTHAN Rajasthan India

(51) International classification F21Vv0023040000| 2)Ashwani Mathur
G06Q001008000(| 3)Meghraj Baid
G06F0021100000| 4)AMAN SACHDEVA

(31) Priority Document No ‘NA 5)Kanishk Varshney
(32) Priority Date ‘NA 6)Mithlesh Gehlot
(33) Name of priority country ‘NA 7)YASHVARDHAN TILAYCHA
(86) International Application No ‘NA 8)Kunal Joshi

Filing Date ‘NA 9)BHATTESH KUMAR JANGID
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Bhagwat Singh Shishodia
Number :NA 2)Ashwani Mathur

Filing Date ’ 3)Meghraj Baid
(62) Divisional to Application Number ‘NA 4)AMAN SACHDEVA

Filing Date ‘NA 5)Kanishk Varshney

6)Mithlesh Gehlot
7)YASHVARDHAN TILAYCHA
8)Kunal Joshi

9)BHATTESH KUMAR JANGID

(57) Abstract :

The invented Security System comprises mainly three components which are Biometric Sensor, Antitheft Sensor and a So
Application designed on Android base. These components works together to make a complete system for the security atlec
andas well as work individually to control the power supply to the vehicle.

r FUSE me/ e <2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811003023 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : DESIGN OF SHELL AND CONICABPIRAL-HELICAL COIL HEAT EXCHANGER

(71)Name of Applicant :
1)Bhagwat Singh Shishodia
Address of Applicant :MECHANICAL ENGINEERING

DEPARTMENT, JODHPUR INSTITUTION OF
:F28F000112000 |[ENGINEERING AND TECHNOLOGY, JIET UNIVERSE, NH
F28D000702000((65, PALI ROAD, JODHPUR, RAJASTHAN, 342802 Rajasthz

(51) International classification F28D000900000(|India
F24F000306000(| 2)Vaibhav Mathur
F28D000104700(| 3)Rishab Nahar

(31) Priority Document No ‘NA 4)Nitesh Sharma
(32) Priority Date ‘NA 5)Yashpal Singh Chouhan
(33) Name of priority country ‘NA 6)Yogendra Gehlot
(86) International Application No ‘NA 7)Shweta Panwar
Filing Date ‘NA 8)Vineet
(87) International Publication No :NA (72)Name of Inventor :
(61) Patent of Addition to Application Numb:NA 1)Bhagwat Singh Shishodia
Filing Date ‘NA 2)Vaibhav Mathur
(62) Divisional to Application Number ‘NA 3)Rishab Nahar
Filing Date ‘NA 4)Nitesh Sharma
5)Yashpal Singh Chouhan
6)Yogendra Gehlot
7)Shweta Panwar
8)Vineet
(57) Abstract :

Heat exchangers are the important engineering devices in which treatsiferred from one fluid to another. The hot fluid gets
cooled, and the cold fluid is heated. Heat exchangers are widely used in various kinds of application such as powemieals,
process plants, refrigeration and air conditioning systemsy&eatery systems, space vehicles, biomedical industries. The hee
transfer surface area of both conical spirelical coil heat exchanger and simple heat exchanger are kept same for comparati
analysis. The purpose of this experiment is to compare titera@sfer in conical spirddelical coil heat exchanger and simple het
exchanger. This research is focuses on the designing of cdlomteshell and spiralconicathelical coil heat exchanger to increas
the heat transfer coefficient by increasingteaharea and time between hot and cold fluids. The thermal analysis is carried ou
considering the various parameters such as flow rate of hot water, flow rate of cold water, overall heat transfer emefficient
effectiveness.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811003086 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A NOVEL PHARMACEUTICAL TOPICAEORMULATION OF INSULIN FOR THE TREATMENT
OF DIABETES MELLITUS THEREOF

:A61K003828000(|(71)Name of Applicant :
A61K0009000000( 1)TULSHI CHAKRABORTY
(51) International classification A61K0047100000 Address of Applicant :M.M COLLEGE OF PHARMACY,
A61K0047140000 MAHARISHI MARKANDESHWAR (DEEMED TO BE
A61K0047440000{UNIVERSITY), MULLANA, AMBALA, HARYANA , INDIA.
(31) Priority Document No ‘NA Haryana India
(32) Priority Date ‘NA 2)VIPIN SAINI
(33) Name of priority country ‘NA 3)SUMEET GUPTA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)TULSHI CHAKRABORTY
(87) International Publication No *NA 2)VIPIN SAINI
(61) Patent of Addition to Application ‘NA 3)SUMEET GUPTA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to Pharmaceutical topical insulin formulation for the treatment of diabetes mellituse pathisop
method it is easy to formulate the active ingredient which comprises preferably of recombinant human insulin. The foisyfakt
drying and long sticking on topical skin so, insulin is able to continuously and stably release through topical gkanldogriime
without irritant and allergic reaction to the skin.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/05/2018

(21) Application N0.201811020387 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : RAIN WATER HARVESTING SEPARATOR OF DUST AND CLEAN WATER

(51) International classification

:F16C003378000
EO03F000510000C
B28D000702000(
B01D002126000(

(71)Name of Applicant :
1)Sumeet Khanna

Address of Applicant :10, Malviya Complex, Madan Moha

Malviya Road, Amritsar Punjab India

C10L000310000C|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Sumeet Khanna
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The instrument separates the Dust, Muddy Water and Heavy particles in the rain water by the Natural Gravitational lforceld
into the sewerage from the bottom opening and the water containing thBittdsslowed from the side exit to bore well or storag

tank.

e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811021508 A
(19) INDIA
(22) Date of filing of Application :08/06/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN IMPROVED PROCESS FOR REFINING OF CRUDE/SPONGE MAGNESIUM USING A
MODIFIED FLUX

(51) International classification :C21C|(71)Name of Applicant
5/00 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(33) Name of priority country ‘:NA [MARG NEW DELHI-110001 INDIA Delhi India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)KRISHNA KUMAR
(87) International Publication No NA 2)MANOJ KUMAR
(61) Patent of Addition to Application Number ‘NA 3)NAVNEET SINGH RANDHAWA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

1. This invention led to develop a modified cover flux mixes suitable for melting and/or refining of magnesium produeed by
Electrothermal process having purity in the range 688%4. 2. Sodium chloride (NaCl) is a cheaper salt compared to potassiu
chloride (KCI) and in this study the KClI is significantly replaced by NaCl to an extent of 5 to 30 %, and there is no izeyedita
on refining. 3. Hexahydrate of magnesium chloride can be used with preheating and grinding, which is economicalfjeadsan
Use of argon gas at given flowrates, prevents the oxidation of metal during refining very efficiently and it is also entatonm
friendly.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811021908 A
(19) INDIA
(22) Date of filing of Application :12/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN INNOVATIVEGROOVE AND HOOK' TYPE LOCKING/UNLOCKING MECHANISM BASED
DOOR STOPPER

. . :EO05C|(71)Name of Applicant :

(51) International classification 17/00| 1)MR. SURINDER SINGH
(31) Priority Document No :NA Address of Applicant :Al/361, SECOND FLOOR,
(32) Priority Date :NA |PASCHIM VIHAR, NEW DELHI-110063, INDIA Delhi India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)MR. SURINDER SINGH

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention pertains to the field of door stoppers, or door stopping devices, and is in particular, directeal toavarally
operable ‘'groove and hook' type locking/unlocking mechanism based door stopper that is equipped with a simplemeaustifg
effective and smooth door stopping functions, applicable to any kind of door, inclusive of domestic / office / corpauatadlih
office houses and vehicular applications. The invention focuses on providing a new and innovative cenceuthaiically based
door stopping function wherein the invention is installed on the door with the help of the mounting means. On presshg the
button at the top, the locking mechanism in the invention becomes activated, resulting in door stojmgeintmactive/working
position, and the movable pin type rod is pushed down and the basal fixing mechanism gets activated and the rubbetspadd
fixed on the floor to prevent the door from closing. Ospressing the push button at the top the uilgg mechanism gets activate
and the door stopper comes to resting/mamking position.

-
/
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :13/06/2018

(21) Application N0.201811022064 A

(43) Publication Date : 07/08/2020

(54) Title of the invention AN IMPROVED GROSSING SCALE

:HO1M001044000(
G11B0017049000
G03G0015080000
A24D0003060000
B65D0006220000
‘NA

(51) International classification

(31) Priority Document No

(71)Name of Applicant :
1)DR. PRADKHSHANA VIJAY
Address of Applicant :DEPT OF ORAL PATHOLOGY AN
MICROBIOLOGY, KING GEORGE MEDICAL UNIVERSITY
LUCKNOW, UTTAR PRADESH226003, INDIA Uttar Pradest
India

(32) Priority Date ‘NA 2)PROF. MOHD. PARVEZ KHAN
(33) Name of priority country ‘NA 3)PROF. NILESH PARDHE
(86) International Application No ‘NA 4)DR. MANAS BAJPAI
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)DR. PRADKHSHANA VIJAY
(61) Patent of Addition to Application ‘NA 2)PROF. MOHD. PARVEZ KHAN
Number :NA 3)PROF. NILESH PARDHE
Filing Date ’ 4)DR. MANAS BAJPAI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an improved grossing scale for measuring oral tissue. The grossing scale has a stdifophastir
with scales including calibrations for length, breadth and height. The third component which miegigiméslepth is detachable o

the length scale.

Fig1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811022065 A
(19) INDIA
(22) Date of filing of Application :13/06/2018 (43) Publication Date07/08/2020

(54) Title of the invention CHIKUNGUNYA VIRUS PROTEASE INHIBITORS AND USES THEROF

(51) International classification /AG1K| (71)Name of Applicant -
38/55 | 1)INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE

(31) Priority Document No :NA Address of Applicant :ROORKEE UTTARAKHAND
(32) Priority Date :NA (247667, INDIA Uttarakhand India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SHAILLY TOMAR

Filing Date ‘NA 2)PRAVINDRA KUMAR
(87) International Publication No *NA 3)HARVIJAY SINGH
(61) Patent of Addition to Application Number ‘NA 4)RAJAT MUDGAL

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to two peptidomimetic compounds, which inhibit chikungunya protease and use of their ndmg
treat chikungunya viral infections. More particularly, it provides the methods for inhibitor screening aganstatsBse and
chikungunya viral infections. These protease inhibitory compounds have their inhibitory effects on the purified nsP2remzym:
chikungunya virus and the composition of these compounds combination inhibit virus replication in celbadadassays.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811022066 A
(19) INDIA
(22) Date of filing of Application :13/06/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention A METHOD OF SYSNTHEIS OF LITHIUM VANADATE ON GRAPHENE OXIDE

(51) International classification :C01B | (71)Name of Applicant .
32/19¢| 1)INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE

(31) Priority Document No :NA Address of Applicant :ROORKEE UTTARAKHAND
(32) Priority Date :NA |247667, INDIA Uttarakhand India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)NISHANT GAUTAM

Filing Date ‘NA 2)TAPAS KUMAR
(87) International Publication No :NA 3)MANDAL
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides a simple, shortarehper template free opet synthetic route for the preparation of hierarchica
mesoporous Li VO on graphene oxide (GO) as an active anode material for lithium ion batteries (LIBS).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811026103 A
(19) INDIA
(22) Date of filing of Application :12/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : ABATTERY CHARGER UNIT WITH DISPLAY

:H02J000700000(|(71)Name of Applicant :
G06F000304850(| 1)KUMAR, Sandeep
(51) International classification H02J0007040000 Address ofApplicant :H. No. 25/B, Gali No.5, Basant Vihai
H01M000210000(|Karnal- 132001, Haryana, India. Haryana India
H04W000421000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KUMAR, Sandeep
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present disclosure discloses a battery charger with a display. The battery stasca eonnected to the charger is display:
onthechargéis di spl ay. Al so, the notifications received on t

display of the charger. Further the time, day and date information of theated device is displayed on the display of the batter
charger.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/07/2018

(21) Application N0.201811026223 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : SHOWER WATER MONITORING, CONTROL AND DISPLAY SYSTEM

:E03C000104000|(71)Name of Applicant :
E03B000707000C| 1)ANAND, BHUPINDER PAL SINGH
(51) International classification H04Q000900000( Address of Applicant :E192, Phase 8B, Industrial Area,
EO03C000105000(|S.A.S. Nagar, Mohalil60071, India Pojab India
G01F001507500(| 2)KAPOOR, VIVEK
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ANAND, BHUPINDER PAL SINGH
(33) Name of priority country ‘NA 2)KAPOOR, VIVEK
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A shower water monitoring, control and display system adapted to be installed with the shower (1) and capable of ¢a@jtollir
monitoring and display (9) of the amount of water usage in the shower. A shower water monitoring, control system asgsiés)
is comprising a solenoid valve (6), a flow sensor (4), a ngortroller (10), a Wi kit module, a Battery cell with arlestronic
console mounts on the shower wall with an OLED display (9) connected to a shower pipe (2) to track water usage aravielf
water by gentle electronic control. The objective of the invention is to provide a composite Shower water masotarwigand

display system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026239 A
(19) INDIA
(22) Date of filing of Application :13/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : SYNBIOTIC COMPOSITION FOR IMPROVING IMMUNE RESPONSE AND ANTIOXIDANT
CAPACITY DURING AGING AND A PROCESS FOR THE PREPARATION THEREOF

(51) International classification /A23L| (71)Name of Applicant
33/00| 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(33) Name of priority country :NA |MARG NEW DELHI-110001, INDIA Delhi India
(86) International Application No :NA  [(72)Name of Inventa :

Filing Date ‘NA 1)ROHIT SHARMA
(87) International Publication No *NA 2)MAHESH GUPTA
(61) Patent of Addition to Application Number ‘NA 3)MADHU KUMARI

Filing Date ‘NA 4)ASHU GULATI
(62) Divisional to Application Number ‘NA 5)YOGENDRA S PADWAD

Filing Date ‘NA
(57) Abstract :

ABSTRACT SYNBIOTIC COMPOSITION FOR IMPROVING IMMUNE RESPONSE AND ANTIOXIDANT CAPACITY
DURING AGING The present invention providesynbiotic combination of i) a probiotic miciarganism comprising of a
Lactobacillus strain, and ii) a catechin component comprising EGCG that acts as a second generation synbiotic with sffieets
in improving the immune response and antioxidaptacity during aging that may beneficially affect the health of elderly. The
catechin fraction exhibited differential effects on growth of bacteria with strong inhibition of pathogenic bacteria ed tippos
probiotic bacteria suggesting its prebiotic edfty. In vitro testing indicated protective effects of catechin and probiotics in a
synergistic manner resulting in amelioration of oxidative and inflammatory stress. In vivo analysis in aging animaladicéted
that the synbiotic combination couldjuvenate the aging immune system by enhancing cellular immune response with increa
numbers (CD3+ T cells) as well as activation status of cellular immune cells (CD3+ T cells/neutrophils) along with tiwiafun
capacity (Th1/Th2 immune responseupled with a corresponding decrease in humoral immune response (IgA) in intestine
suggesting the impact of synbiotics in activating cellular immunity. Further, total antioxidant capacity (in plasma)dricrease
synbiotic fed animals with increased N&&pression while no unwarranted exacerbation of inflammation (NfkB expression) wi
observed in liver extracts. Several of the observed effects showed synergism wherein the effect of synbiotics was nmmedprc
than pure additive effects of individuadmponents. Together, it appears that this novel synbiotic formulation could significantl
impact aging physiology and help ameliorate some of the deleterious effects during aging.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811026380 A
(19) INDIA
(22) Date of filing of Application :16/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AUTOMATED SYSTEM AND METHOD FOR GENERATING AYURVEDA BASED DIAGNOSIS
AND TREATMENT PLAN

:G16H005020000 | (71)Name of Applicant :
A61B0005000000( 1)Jiva Institute of Vedic Science and Culture
(51) International classification G01N003368000( Address of Applicant :1144, Sectd9, Faridabad 121002,
G16H001060000(|Haryana Haryana India
A61K0049220000( 2)Jiva Ayurvedic Pharmacy Limited
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Rishi Pal Chauhan
(33) Name of priority country ‘NA 2)Pratap Singh Chauhan
(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a protebaked processing method for assisting in the diagnosis and treatment of medical prc
a patient as per the ayurvedic teachings. The method includes receiving one basgetiree symptoms in a memory, receiving or
more diagnoses in the memory, classifying the diagnoses that correspond to the baseline symptoms as diagnoses liageltht
symptoms, and rendering the diagnoses accessible on the basis of th@adingsbaseline symptoms.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026384 A
(19) INDIA
(22) Date of filing of Application :16/07/2018 (43) Publication Date : 07/08/2020

(54) Title ofthe invention : A SYSTEM AND METHOD TO PROVIDE INSTANT MANPOWER EMPLOYMENT
OPPORTUNITY TO EMPLOYER AND CANDIDATE, USING DEVICES SUCH AS SMART PHONE, TABLET MOBILE
PHONES, COMPUTER HAVING INTERNET CONNECTIVITY AND LOGICAL MEANS FOR DETERMINING THE
GEOGRAPHCAL REAL TIME LOCATION

. e :G06C|(71)Name of Applicant :

(51) International classification 10/00 | 1)ANSHUMAN SHUKLA
(31) Priority Document No ‘NA Address ofApplicant :A-96, FLAT C, SHALIMAR GARDEN
(32) Priority Date :NA |EXT ll, SAHIBABAD, GHAZIABAD, UTTAR PREDESH
(33) Name of priority country :NA [201005, INDIA Uttar Pradesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)ANSHUMAN SHUKLA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

NAA system and method for providing instant manpower employment usithgime GPS coordinates of employer and candidal
devices such as Smartphone or tablet via software application accessible to User/s. Icon of instant manpower emplagatient
displays on the employer and candidate/s devices, having activeelrtermectivity, locatiortechnology, and logic means for

determining the reaime geographical location of both. The location coordinates of the devices are used to identify employe
candidate/s locations that correlate with employer's preferentesria of location and desired skillsets, preferred date and time
services required. Where a correlation is found, employer trigger a notification of an offer of engagement from his device tc
candidate's device and the candidate/s notifies the accepigaction of an offer. Offer acceptance will establish an employmet
agreement between the two. The system also facilitates users to provide the feedback & reporting of the engagements.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/07/2018

(21) Application N0.201811026608 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : TRANSFORMING INFORMATION ON DIGIBOARDS FOR THE PREPARATION IQKGISTICS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4N
5/66
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)AMITY UNIVERSITY

Address of Applicant :AMITY UNIVERSITY CAMPUS

SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
Pradesh India
(72)Name of Inventor :

1)A. SAI SABITHA

2)RITU PUNHANI

3)SONIA SAINI

4)GARVIT MITTAL

(57) Abstract :

The present invention provides a method for transforming informati@igiboards for the preparation of logistics. Digiboards a
using Internet of Things to provide information of the time table of the faculties and events that are being held intthendepat
the university level with their venue and time. The digittbcomprises of Arduino Mega controller, RTC, wifi module. Arduino

Mega controller is used for the processing and data support.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026609 A
(19) INDIA
(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : ROBOTIC AIR PURIFIER WITH ELECTRICITY GENERATION

. e :F24F | (71)Name of Applicant :

(51) International classification 1/032¢| 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS
(32) Priority Date :NA [SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA |Pradeshndia
(86) International Application No :NA | (72)Name of Inventor :

Filing Date :NA 1)A. SAI SABITHA
(87) International Publication No *NA 2)RITU PUNHANI
(61) Patent of Addition to Application Number ‘NA 3)RASHBIR SINGH

Filing Date ‘NA 4)BHAKTI SINGH
(62) Divisional to Application Number ‘NA 5)BHAANUJ ANAND

Filing Date :NA
(57) Abstract :

Robotic air purifier with electricity generation The present invention provides a robotic air purifier and power gengat@uify
the air as well as to generate electricity using solar panel, piezoelectricity and dynamo connected to magneficengatoesated
electricity is stored in rechargeable batteries and gives power to thecuitroller board of the unit. The body of the robot is
surrounded by three solar panels forming a box like structure. The structure consists of a gel shest@ntHarl vacuum, AC
filter, carbon filter, HEPA filter, batteries, TEG module, mi@antroller, piezo electric generator, dynamo with magnetic motor
communication module.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :17/07/2018

(21) Application N0.201811026610 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A METHOD FOR SYNTHESIS OF GREEN BISMUTH MOLYBDATE AND ITS COMPOSITES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:CO9E
47/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)AMITY UNIVERSITY

Address of Applicant :AMITY UNIVERSITY CAMPUS

SECTOR125NOIDA UTTAR PRADESH201313, INDIA Uttar
Pradesh India
(72)Name of Inventor :

1)SEEMA GARG

2)MOHIT YADAV

3)AMRISH CHANDRA

4)BRIJESH KUMAR SHUKLA

(57) Abstract :

The present invention provides a method for synthesis of green Bismuth molybdate (Bi2MoC>6) and its composites using |
oxyhalides have been successfully synthesized via plant leaf extract mediated hydrolysis route. The enhanced phottivétaly
attributed to the role of plant extract that added some additional features to green samples such as smaller size, stespmo
with higher surface area, lower band gap and effective separation of electegpairs.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/07/2018

(21) Application N0.201811026919 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A PHARMACEUTICAL FORMULATION AND A2ROCESS THEREOF

:A61K003119600(|(71)Name of Applicant :
A61K0009000000| 1)GUNJAN KUMAR
(51) International classification A61K0047140000 Address of Applicant :Pocket-8, # 68, 2nd Floor Kalkaji
A61K0047100000|Extension, New Delhil10 019, India Delhi India
A61K0047120000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)GUNJAN KUMAR
(32) Priority Date ‘NA 2)ANURAG KUMAR
(33) Name of priority country ‘NA 3)JATINDER DHARI
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure is in relation to a pharmaceutical formulation, which is in the form for a spray. Particulaglyette pr
disclosure offers a spray formulation of Diclofenac, which is non alcoholic and non aqueous, for relieving pain in i siggdct
thereof. The present disclosure also provides a process / methodology to prepare the spray formulation of Diclofenac.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/07/2018

(21) Application N0.201811026967 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : IOT BASED SMART HEALTH MONITORING SYSTEM FOR DISTRIBUTION/POWER

TRANSFORMER
. . :G05B

(51) International classification 19/406:
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(71)Name of Applicant :

1)AMITY UNIVERSITY

Address of Applicant :AMITY UNIVERSITY CAMPUS

SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
Pradeshndia
(72)Name of Inventor :

1)SAKET KUMAR

2)RAJKUMAR VIRAL

3)PYARE MOHAN TIWARI

A)HEMENDRA PAL SINGH

(57) Abstract :

The present invention relates to an 10T based smart health monitoring system for distribution/power transformer.dhthere is
uncertainty or unpredicted behaviour is examined the necessary action can be taken immediately. The monitoring system 1
both electrical and nealectrical parameters of a power or distribution transformer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026968 A
(19) INDIA
(22) Date of filing of Application19/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A COMPOSITE COMPRISING OF ENCAPSULATED BACILLUS PSEUDOMYCOIDES AND IR
OXIDE NANOPARTICLES FOR THE REMOVAL OF TOXIC DIAZO DYE CONGO RED

. . :A61K|[(71)Name of Applicant :

(51) International classification 49/00 | 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(32) Priority Date :NA |SECTOR125NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA [Pradesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)NAVEEN KUMAR
(87) International Publication No *NA 2)SURBHI SINHA
(61) Patent of Addition to Application Number ‘NA 3)TITHI MEHROTRA

Filing Date ‘NA HAISHWARYA MISHRA
(62) Divisional to Application Number ‘NA 5)RACHANA SINGH

Filing Date ‘NA
(57) Abstract :

The present invention provides a composite comprising of encapsulated Bacillus pseudomycoides and iron oxide nanoplaet
removal of toxic diazo dye Congo Red. The novel composite is synthesized using bacterial biomass Bacillus pseudomsgtexk
from domestic wastewater and immobilized using iron oxide nanoparticles and calcium alginate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027094 A
(19) INDIA
(22) Date of filing ofApplication :20/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : BIOLOGICAL FUNGICIDAL FORMULATION AND METHOD THEREOF

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)CCS- Haryana Agricultural University
(51) International classification G03G0015080000 Address of Applicant :Hisar, Haryan25004, India Haryane
A24D0003060000 |India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Kishor Chand Kumhar
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a novel biological fungicidal formulation and the method of preparing the same. The fobeeh
made by using Trichoderma harzianumand is being provided in liquid concentrated form. The formulation has enhanceshef
extendedshelf life of one to theeyears.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027095 A
(19) INDIA
(22) Date of filing of Application :20/07/2018 (43) Publication Date07/08/2020

(54) Title of the invention : AN ASSISTIVE TRANSFER SYSTEM FOR WHEELCHAIR USERS

:A61G000510000(|(71)Name of Applicant :
A61G000710000C| 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(51) International classification B60N0002750000 Address of Applicant :Hauz Khas New Delhi India 11001¢
A61G000705300C | Delhi India
A61B0034000000|((72)Name of Inventor :
(31) Priority Document No ‘NA 1)RAO, Parigi, Vedanti, Madhusudhan
(32) Priority Date ‘NA 2)KUMAR, Amit
(33) Name of priority country ‘NA 3)GUHA, Rituparna
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

According to the present invention, a wheelchair (206) to assist patient transfer is disclosed. The wheelchair compsisaseat |
modified wheel comprising a detachably removable rim part (306) of the modified wheel. Further, a rotatable armigst (402)
positioned on the same side where the modified wheel is located. The rotatable armrest (402) is configured to rotapetatl/da:
degrees along its axis. In operation of assisting the patient transfer to a destination medium, the detachatlle riemmsd is

removed thereby creating a gap between the wheelchair and the destination medium, and the rotatable armrest is dyatttdt

gap.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811027110 A
(19) INDIA
(22) Date of filing of Application :20/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention INTENSIFIED INHIBITOR FORMULATION TO CONTROL CORROSION OF MILD STEEL

(51) International classification :C10C|(71)Name of Applicant :
75/02 | 1)DEENBANDHU CHHOTU RAM UNIVERSITY OF

(31) Priority Document No :NA [SCIENCE AND TECHNOLOGY, MURTHAL, HARYANA
(32) Priority Date :NA Address of Applicant :DEENBANDHU CHHOTU RAM
(33) Name of priority country :NA [UNIVERSITY OF SCIENCE AND TECHNOLOGY,
(86) International Application No ‘NA |MURTHAL, SONEPAT, HARYANA-131039, INDIA Haryana

Filing Date :NA [India
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. SUMAN LATA

Filing Date ‘NA 2)DR. SUMIT KUMAR
(62) Divisional to Application Number ‘NA 3)MS. PRITI PAHUJA

Filing Date :NA
(57) Abstract :

A methodfor controlling corrosion for Mild Steel by introducing formulation of essential bdmon Grass Oil (LGO), halide ions
and surfactant in sulphuric acid and hydrochloric acid has been studied using Weight loss, Electrochemical impedaragpgpe
Electrochemical polarization supplemented by surface analysis with the help of Scanning Electron Microscopy, Atomic For¢
Microscopy, and quantum chemical calculations. The inhibition efficiency has been analysé&dfiméersion at 30865K in
sulphuric @id and hydrochloric acid. The LGO inhibition efficiency is increased remarkably and-8%>%6even at low dosage of
LGO synerzed with 185 parts per million halide ions.

N
F P
OH
Citral Geraniol
A B
Fig. 1

No. of Pages : ZNo. of Claims : {

The Patent Office Journal No. 32/2020 Dated Q2030 30195



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027261 A
(19) INDIA
(22) Date of filing of Application :20/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN IMPROVED WAX COMPOSITION

:C08L002308000!|(71)Name of Applicant :
C10G006512000(| 1)Bharat Petroleum Corporation Ltd.
(51) International classification A61K000892000C Address of Applicant :CorporafResearch and Developmer
C10G000200000(|Centre, BPCL, Greater Noig201306, Uttar Pradesh, India. Utt
C08L002306000C |Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)MAHESHWARI, Sonal
(33) Name of priority country ‘NA 2)AHSAN, Mohammad Muzaffar
(86) International Application No ‘NA 3)THORAT, Tushar S.
Filing Date ‘NA 4)BHARGAVA, Sanjay
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aspecbof the present disclosure provides a wax composition including: at least one petroleum based component extracte
or a combination of: medium vacuum gas oil (MVGO), heavy vacuum gas oil (HVGO), light vacuum gas oil (LVGO) and
Unconverted oil (UCO)at least one ethylene based polymeric component selected from a group comprising HDPE, LDPE, |
and PE wax; and Fischer Tropsch wax, wherein said composition exhibits any or a combination of: (A) drop melting pant r:
from 65°C to 95C, and (B)needle penetration ranging from 5 to 35, when measured@t 3seconds, 100 gram with 1/10 mm
needle. Another aspect of the present disclosure relates to a method of preparing a wax composition. The improved vtiax c(
of the present disclosurercéind utility in production of tires, rubbers, adhesives, lamination, cosmetics, castings, and host of
applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027323 A
(19) INDIA
(22) Date of filing of Application :21/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AN IMPROVED FLUORESCENCE ANALYZER SYSTEM

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)J. Mitra & Co. Pvt. Ltd & HTIC
(51) International classification G03G0015080000 Address of Applicant :AL80, Okhla Industal Area, Phasé,
A24D0003060000 |New Delhi 110020, India. Delhi India
B65D0006220000| 2)Healthcare Technology Innovation Center
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mahajan; Lalit
(33) Name of priority country ‘NA 2)Mahajan; Nitin
(86) International Application No ‘NA 3)Joseph; Jayaraj
Filing Date ‘NA 4)Kiruthi Vasan; Jayaraman
(87) International Publication No *NA 5)Sivaprakasham; Mohanashankar
(61) Patent of Addition to Application ‘NA 6)Shah; Malay
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An improved quantitative fluorescence image an81lyzer system for rapid point of care immunoassay's. It is an accuréitdylenc
and easy to operate which can read the il11111lunoassay tests and quantitative result values of analytes preseniptetestgd
quickly. It is highly sensitive system which is capable of qualitatively/quantitatively determining the concentratiogteSgraken
in the sample by LED induced fluorescence detection technique thereby display the result as posititer.nEga can be
operated with minimum amount of skill and labour and designed in a modular nianner with each subsystem catering to a sy
desired functionality.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027657 A
(19) INDIA
(22) Date of filing of Application :23/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention SPEED DECELERATION SYSTEM OF VEHICLE

:B60T001708000!|(71)Name of Applicant :
B62L.0003080000| 1)Hero MotoCorp Limited
(51) International classification B60T001106000C Address ofApplicant :34, Community Center, Basant Lok,
B60T001104000C|Vasant Vihar, New Delhi 110057, India Delhi India
F16D006556000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DEEPENDRA SINGH SHEKHAWAT
(32) Priority Date ‘NA 2)VINIT VIJAY DESHPANDE
(33) Name of priority country ‘NA 3)ASHISH NAGAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A vehicle (100) is provided. The vehicle (100) comprises a speed deceleration system (130). The speed deceleratio®}yste
comprises a front brake unit (132), and a rear brake unit (134) having a rear brake cam shaft (135). The speed dgswaratiol
(130) further comprises a first force transmitting member (148), a brake actuating means (138), a second force traesniiérng
(150), and a brake linkage mechanism (145). The brake linkage mechanism (145) (200) is configured to distribute dtfage of
force transmitted by the second force transmitting member (150), to the front brake unit (132) and the rear brake Whit (i3}
linkage mechanism (145) (200) comprises a first brake link (160) (202), a biasing member (165) (206), andaedexbnkl (162)
(204) configured to rotate the rear brake cam shaft (135).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027658 A
(19) INDIA
(22) Date of filing of Application23/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention FUEL TANK SYSTEMe

:FO2M002508000!|(71)Name of Applicant :
B01D004516000C0| 1)Hero MotoCorp Limited
(51) International classification F02M003700000C Address of Applicant :34, Community Center, Basant Lok
B60K0015063000|Vasant Vihar New Delhi 110057, India Delhi India
HO01MO000806120(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ANKIT GUPTA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In one aspect of the present invention a vehicle (100) is provided. The vehicle (100) includes a frame (102); and ayfstelnank
(122). The fuel tank system (122) comprises a fuel tank (124); and an evaporated fuel processing system (135). Téw fexehpc
processing system (135) comprises: a canister (136); a-ligpm separator (138), a first tube (160) having a first tube first end
and a first tube second end (164); and a second tube (170) in fluidic communication with tHeyuapeegarator (138) and the
canister (136). The second tube (170) comprises a second tube first end (174) and a second tube second end (176}ubbe s
second end (176) extends into the valiuid separator (138) to a level above the first tube first(@68).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027659 A
(19) INDIA
(22) Date of filing of Application :23/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention FUEL TANK SYSTEM

:FO2M003710000!(|(71)Name of Applicant :
F02M003700000C| 1)Hero MotoCorp Limited
(51) International classification B60K0015030000 Address of Applicant :34, Community Center, Basant Lok
FO02M003722000C|Vasant Vihar New Delhi Delhi110057 India Delhi India
B60K0015077000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)SUHARTO SENGUPTA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In one aspect of the present invention, vehicle (100) is provided. The vehicle includes a frame member (126); and, syBiehte
(122). The fuel tank system (122) comprises, a fuel tank (124) mounted on the frame member (126). The fuel tank {is&t ac
fuel chamber (144); a fuel filling inlet (129); and a bottom wall (132) having a first aperture (148); a fuel pump (1&d)edper
coupled to the fuel tank (124), the fuel pump (160) having a suction port (161); a retainer structure (15@)tattheHael tank
(124) from inside, the retainer structure (150) being configured to retain fuel, wherein the retainer structure (150% sheroun
suction port (161); and a fuel transfer pipe (170) fluidly connecting the fuel chamber (144) to ofttheretainer structure (150).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/07/2018

(21) Application N0.201811027677 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A NOVEL ECOKART FRAME

:B65D005128000(|(71)Name of Applicant :
B65D009002000C| 1)ANKIT DUBEY
(51) International classification F26B0013000000 Address of Applicant :2J-73 KUDI BHAGTASNI
B65D009000000C| HOUSING BOARD,JODHPUR Rajasthan India
E21B0034100000 2)DIVYANSHU VYAS
(31) Priority Document No ‘NA 3)PALLAV MATHUR
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)ANKIT DUBEY
(86) International Application No ‘NA 2)DIVYANSHU VYAS
Filing Date ‘NA 3)PALLAV MATHUR
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a novel ecokartstructure comprised of novel chassis structure supported with advanced des
bumpers; and advanced seat adjusting mechanism,whereinthe chassis frame essentially comprised of stratedioaliyiy@noé
rods in the hexagonal frame. The frame is made frommild steel circular pipes to increase the strength of kart agarestionaltid
accidental impacts. After conducting calculations and considering ergonomics, a frame has been desityimezktotogngth to
weight ratio, alterations were made in thisframe. For enhancing the safety of kart, roll over protection and bumpegaedgrides
order to obtain an ecokart having high impact resistance, comfortable built and an assembly thefféctost
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027718 A
(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention SURFACE MODIFICATION OF TITANIUM BY INCORPORATION OF CARBON ON SURFACE
AND WITH ITS DENTAL, MEDICAL AND OTHER APPLICATIONS

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)PROF RAJESH BANSAL
(51) International classification G03G0015080000 Address of Applicant :FLAT NO. 401, LION ENCLAVE
A24D0003060000 |[BLOCK-B, SUNDERPUR, VARANASI, UR221005, INDIA
B65D0006220000 |Uttar Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)PROF RAJESH BANSAL
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Carbon is principle constituent element of human body and carbon has shown high biocompatibility to the cells. Carbsimawy
proven to be highly biocompatible, although, these are not tough materials. The principle purpose of present inveatigation \
invent a procedure by which a new biomaterial which possess the properties of both the titanium and carbon. Thus eptitanit
surface has been carbonized by using pure graphene by a novel procedureTiTamcpthick samples were sectionedwa
hacksaw and the sides were smoothened by mechanical polishing. Samples were mechanically polished with emery pag&
grades and finally on sylvet cloth, mounted on a polishing wheel, using suspension of alumina powder in water ag hbrasive
samples were cleaned in water using ultrasonic cleaner for 8 minutes and then washed with acetone. The samples wend ai
kept in desiccators. The titanium sample was kept in quartz tubular furnace for carbonizing. The tube was first asametéay
pump in the order of 1fbrr and then the sample was heated upto the desired temperaturé@f80®C, 600C and 650C at a
constant heating rate of 2Per minute. When the growth temperature was reached hexane as a liquid pfeceestion was
introduced/injected into the growth chamber for 10 minutes and then after completion of process the furnace was allovted t
the room temperature. Throughout the whole process the hydrogen gas was flown at a constant flow r&€Mf Zb&samples
were removed with clean twizzer and kept in desiccators followed by the desired characterization. Thus the surfaces of tita
created by carbonization using aforesaid novel graphene technique combine the good mechanical propemties ahtik
biocompatibility of carbon. The material prepared by this technique is hydrophilic and rougher hence more biocompatible fc
osseointegration in Dental, orthopedic and other adpgpl i«
improve, this is important to improve .the adsorption of fluid and proteins on the surface and cells to attach, spieade pud [a
down bone/tissue adhesion on implant surface. Therefore, composite material formed by incorporation of aayteat biomateri
for dental, Medical and other day to day applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027726 A
(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A PROCESS AND APPARATUS FOR RECYCLING NOSABLE METALLIZED FILM

:BO3B000906000!|(71)Name of Applicant :
B29B001700000C| 1)JINDAL POLY FILMS LTD.
(51) International classification B29B001704000C Address of Applicant :Plot No. 12, SectorlBLocal
A61K000920000C|Shopping Complex, Vasant Kunj, New Delhil0070, India Delt
B29B001702000C|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SANJAY KAPOTE
(33) Name of priority country ‘NA 2)SHIVANSHU CHAUHAN
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to recycling metallized film waste/trims and converting it to usable material. The inveides gr
process and apparatus for processing non usable metallized film waste such as trims/sheets of any shape andasizeataleielc
material that is free of acidic nature. The metallized waste/trims are processed by converting it into fluff form, tithatimgruicals
water washed and finally dried to obtain final fluff (racidic/neutralised in nature), which can therpbecessed further to produc
re-processed granules (RPG) which can be used for film production or other moulding purposesinetialliation process for
metallized waste films/trims comprises of 3 stages.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027862 A
(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : IMPROVED PLASTIC ELECTRICAL CONDUITS WITH ENHANCHDELECTRIC STRENGTH &
ELECTRICAL INSULATION PROPERTIES AND PROCESS OF PRODUCTION THEREOF

:HO1F002732000 | (71)Name of Applicant :
H01B000344000(| 1)VOHRA, MOHIT
(51) International classification H01B000322000( Address of Applicant :3/31, Faridabad, Haryana, 1i1di&a003
H01B000728000(|Haryana India
HO01B000300000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)VOHRA, MOHIT
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The process for production of improved plastic electrical conduits with superior dielectric strength and insulationgiopertie
disclosed, wherein the conduits are produced by extrusion process and are post treated with insulating oil with higlcdredtzst
to achieve high voltage bearing capacity and superior electrical insulation strength evenladiar iBdmersion in sakvater
solution.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811028105 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : AUTOMATIC COOLING SYSTEM BASED RABBIT HUTCH

. e :F16D |(71)Name of Applicant :

(51) International classification 65/81:| 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(32) Priority Date :NA [SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA |Pradeh India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)ANITA THAKHR
(87) International Publication No *NA 2)PRAKRITI AGGARWAL
(61) Patent of Addition to Application Number ‘NA 3)JOYJIT CHATTERJEE

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides an automatic cooling system based rabbit hutchcomprises of Thermoelectric(TE) moduleyrd
controller and solar panels.The solar panels in the invention are graqieeed alweather solar panels. The invention malkss of
a Controller with Temperature Measuring Probe, which makes its computational time complexity minimal. User can marnga
temperature for start and stop of the TE module. According to the set temperature, the controller automaticallgsitermin
heating/cooling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028106 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 07/08/2020

(54) Title ofthe invention : AUTOMATED SWITCH WITH REMOTED FEATURES

. e :B23B|(71)Name of Applicant :

(51) International classification 31/24| 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(32) Priority Date :NA |SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA [Pradesh India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)RASHBIR SINGH
(87) International Publication No NA 2)DEEPTI MEHROTRA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to an automated sw#eice with remote features. The device is a box with touch screen enable
interface having Bluetooth, wifi, and IR remote controller capabilities. The device has several connecting ports througyhitehi
is attached or detached as the user choicesiiteh is pasted just above the switch on the switchboard. The box has an ultras
sensor attached to it so as soon as a person enters the room his presence is detected by the box and the defauliysthiéchssr
automatically turns ON, the auatic turning ON and OFF can be switched off by the user at any time and default switches c
changed by the user easily
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028107 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : SMART INVENTORY MANAGEMENT SYSTEM FOR WAREHOUSE USING VLC (VISIBLE
LIGHT COMMUNICATION) TAGS

. . :HO4B|(71)Name of Applicant :

(51) International classification 10/00 | 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(32) Priority Date :NA [SECTOR125NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA |Pradesh India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)SUMITA MISHRA
(87) International Publication No NA 2)ANIL KUMAR
(61) Patent of Addition to Application Number ‘NA 3)UDBHAV SINGH CHAUHAN

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides an inventory tracking system for a warehouse using Visible Light Communication technoloc
system provides every product entering the warehouse with a VLCID and store it by uploading the VLCIDs in a database o
This would give every product in the warehouse a unique identification which can later be tracked and located anywhere in
warehouse. The system tracks the stocks of every commaodity in real time. Every time a product enters the warehoudey#ie
of that particular product should automatically be incremented by one and if the product leaves the warehouse, the socikde
be decremented by one. The system generates an alert when the stocks fall below a cepagifipcelevel. Further, theystem

automatically tracks the location of any product inside the warehouse and will not have to go searching for it shelf by shelf
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028230 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : INDAZOLO [2&] QUINAZOLINE BASED FLUOROPHORES AND THEIR APPLICATIONS IN
BIOIMAGING AND TAGGING OF DRUG MOLECULES.

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)CENTRAL UNIVERSITY OF PUNJAB. BATHINDA
(51) International classification G03G0015080000 Address of Applicant :DEPARTMENT OF
A24D0003060000 |PHARMACEUTICAL SCIENCES AD NATURAL PRODUCT¢
B65D0006220000 [BATHINDA PUNJAB-151001, INDIA Punjab India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)RAJ KUMAR
(33) Name of priority country ‘NA 2)SANDEEP JOSHI
(86) International Application No ‘NA 3)GAURAV JOSHI
Filing Date ‘NA 4)PRAVEEN SHARMA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Indazolo[2,3c]quinazoline based fluorophores and their applications in bioimaging and tagging of drug molecules. The currt
invention incorporates novel fused substituted indazolefjBinazoline heterocycles (Formula | and 1) and acceptable saleofr
and compositions including therapeutic, diagnostic agents and prophylactically effective amounts of such compounds of
pharmaceutically acceptable salts or polymorphs. The present invention describes a method of staining Cells and &s usgan
a class of fluorescent substituted indazolofdduinazoline. The dyes of the invention allow their retention in cellular organelle
after cell death, fixation, and permeabilization. The invention also includes methods. Wherein, A, B, C, X2nRBi, R4, Rs, Re,
R7, Re, R9, R10 and Rn are defined in the questionnaire. R2, R3, R4, RsRB,A®. R10 and Rn can each independently be
hydrogen, alkyl, alkenyl, alkynyl, aralkyl, heteroarylalkyl, heterocyclylalkyl, aryl, cycloalkyl, heteroahgterocyclyl; X can be nc
atom; O or S ofNR (wherein R can be Hydrogen, alkyl, alkenyl, alkynyl, aralkyl, heteroarylalkyl, heterocyclylalkyl, aryl, cyclc
heteroaryl or heterocyclyl) or e€OO0H.-N=C=S or-N=C=0; In the generic structure formuland II, A, B and C are the rings; RI
can each independently be hydrogen, alkyl, cycloalkyl, heterocyclyl, heteroaryl, aralkyl heterocyclylalkyl or hetergarylalkyl
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028254 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A METHOD OF FORMULATION OF CINNAMON OIL NANOEMULSION FOR ANTIBACTERIA
EFFICACY

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)SHOOLINI UNIVERSITY
(51) International classification G03G0015080000 Address of Applicant :VILLAGE BHAJOL, P.O.
A24D0003060000 | SULTANPUR, SOLAN173229(HP) Himachal Pradesh India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)AZHAR KHAN
(32) Priority Date ‘NA 2)RUHI PATHANIA
(33) Name of priority country ‘NA 3)PRINCE CHAWLA
(86) International Application No ‘NA 4)RAVINDAR KAUSHIK
Filing Date ‘NA 5)TANU DEVI
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Thisinvention relates to plant oil nanoemulsion produced with aiowic surfactant is highly safe, stable and biocompatible.
Cinnamon (Cinnamomumzeylanicum) oil is an essential oil and has been used from many years due to its significant thera
importarce. Cinnamon oil exhibits tremendous antibacterial properties and it is an excellent source of minerals and fat solul
vitamins. Therefore, present study was carried out to fabricate gum arabic stabilized nanoemulsion of cinnamon oiliZatioop
of oil in water nanoemulsion coating or aqueous phase was kept constant, whereas oil phase was varigi%so@rilthe basis of
maximum binding ability of gum arabic emulsion sample with 8% cinnamon oil was selected for characterization and as$es
antimicrobial activity. Droplet size and zeta potential of nanoemulsion was evaluated and FTIR spectrum revealed viarat®n
oil phase and coating material, respectively.-Uigible spectrum of nanoemulsion also unveiled maxima at 350 nm and rmahim
800 nm, respectively. Thermal stability of nanoemulsion was evaluated@f@&07 days and nersignificant difference was
observed in creaming stability of nanoemulsion. Morphological characterization of selected nanoemulsion was done Bighitv:
microscopy. Antimicrobial activity of nanoemulsion showed significantly higher microbial activity against E. coli in compétis
positive control as well as cinnamon oil, respectively. The purpose of this study was to formulate stable cinnsmoemilisions
(NEs) having high er antimicrobial activity by using the lemergy approach: spontaneous emulsification (SE) method

VINH
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028255 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : SEALING SYSTEM OF BANJO BEAM DURING AIR LEAK OPERATION

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)SHOOLINI UNIVERSITY
(51) International classification G03G0015080000 Address of Applicant :VILLAGEBHAJOL, P.O.
A24D0003060000 | SULTANPUR,SOLAN-173229 (HP) Himachal Pradesh India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DR. ABHILASH PATHANIA
(32) Priority Date ‘NA 2)HASEEM SHAIKH
(33) Name of priority country ‘NA 3)ADIT RANA
(86) International Application No ‘NA 4)DR. RAJ KUMAR
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date )
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The leakage testing operation of different components in the automobile industpesfamnmed daily by the operator. These
components may be the engine block for oil storage (for lubrication) or coolant (for water cooling system) or maybeefdiadiffe
the production is large in that case the testing of these components will bibeobwdtleneck for the industries and also increase
fatigue level of the operator. Presently, all automobile industries are using thread type adaptor for leakage detextide tiriee
for the fixing of the adaptor with the testing component isaB0iseconds. The chances of thread missing are about 1lout of 10
the wear of rubber seal is 1 out of 80.To avoid these problems, we are proposing a quick seal pneumatic adaptor. ™ils ada
reduce the cycle time of fixing with testing componexgsvell as reduce the fatigue of the operator.

Guick Seal Adaptor,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028256 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date07/08/2020

(54) Title of the invention : POLYPHENOLIC COMPOUND PYCNOGENOL FROM PINUS PINASTER TARGET
ANGIOTENSIN TYPE 1 RECEPTOR A PROMISING BLOOD PRESSURE REGULATOR

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)SHOOLINI UNIVERSITY
(51) International classification G03G0015080000 Address of Applicant :VILLAGE BHAJOL, P.O.
A24D0003060000 | SULTANPUR,SOLAN-173229(HP) Himachal Pradesh India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)AZHAR KHAN
(32) Priority Date ‘NA 2)HUMA KHAN
(33) Name of priority country ‘NA 3)NITIKA CHAUHAN
(86) International Application No ‘NA 4)SAURABH KULSHRESHTHA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates toPinus pinaster reported to have Pycnogenol compound from barlpbi@vitigl antihypertensive effect.
However, the mechanism of the compound in regulating blood pressure regulation is still unclear. Therefore, preserdysaatiic
target this compound on Renin angiotensin system a hormonal cascade which regutddesl theessure. In silico proteligand
docking of Pycnogenol on angiotensin type | receptor was determined by autodock tool 1.5.6 and structure of the compoun
drawn by the Marvi n sketch 17.21.0 software. The entire drug target sit for the gainpas constructed on the active site of the
AT1R by chimera 1.9. Pycnogenol showed the.2kcal/mol with angiotensin type | receptor which showed more affinity towar
compound in comparison angiotensin receptor blockers losartan (star@l@kdalmol and candesartaf.7kcal/mol. Findings of th
present study provide new perspective for the drug development against systolic blood pressure.
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ACE ACE (Angwotense =” ACE
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Angiotensin il
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811028392 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A CONVEYOR BELT SYSTEM WITH LASER AND METHODS THEREOF

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)PRINCE THAKUR
(51) International classification G03G0015080000 Address ofApplicant :VILLAGE-SAMTANA, PO
A24D0003060000 [SAMTANA, TEHSIL- BARSAR, SAMTHANA KALAN,
B65D0006220000 [HAMIRPUR, HIMACHAL PRADESH, PIN176042 Uttar
(31) Priority Document No ‘NA Pradesh India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PRINCE THAKUR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed invention reveals the idea to protect people fflamage caused by conveyor belt with the help of simple lased and s
other component and can be used in many industry. This invention is used to protect human or other thing from damage fr
conveyor belt running at very high speed. The lasers are aiirapgeallel to each other on opposite end on conveyor belt and if
person touch or cross the laser than alarm start ringing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028393 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : OVER FLOW CONTROL PIPE SYSTEM FOR LIQUID AND METHODS THEREOF

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)PRINCE THAKUR
(51) International classification G03G0015080000 Address of Applicant :VILLAGESAMTANA, PO-
A24D0003060000 [SAMTANA, TEHSIL- BARSAR, SAMTHANA KALAN,
B65D0006220000 [HAMIRPUR, HIMACHAL PRADESH, PIN176042 Uttar
(31) Priority Document No ‘NA Pradesh India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PRINCE THAKUR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This present invention reveals the idea to stop overflow of liquid from pipe connected to wataritentgnk or any other tank
contain liquid. In the present invention when water flow from upper side then one end of metal piece is open due t@resire
of water it flow into tank. But when the tank is full and liquid start rising and reachlgfi toetal piece ( round flat plate) level an
start forcing toward upper side and the right part of metal piece (round flat piece) goes down and lock with pin locndysteer
overflowstop.

[—:‘_—I—.‘.' ‘/~—‘;4
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(12) PATENTAPPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :28/07/2018

(21) Application N0.201811028435 A

(43) Publication Date : 07/08/2020

(54) Title of the invention : A SYSTEM FOR WATER COOLED INDUCTION DRIVE SUCTION BOOSTER PUMP

:F04D002958000| (71)Name of Applicant :
F04D001306000C| 1)PADMINI VNA MECHATRONICS PVT. LTD.
(51) International classification F21Vv002957000C Address of Applicant :Plot No. 16001, Sector 35, Phase V
F04B004906000C|Udyog Vihar, Gurgaon, Haryana 122001, India Haryana Indiz
FO1P000510000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KABIR BHANDARI
(32) Priority Date ‘NA 2)RADU GOGOANA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to water pumps utilized in rexere®sis for water purification appliances. The invention provide:
system for water cooling the pump motor compatible to variety of motors and providing greater appliance performavicesliap
system for a water cooled induction drive suction booster pump; by providing cooling to a sealed water pump motor &y coo
least one portion of the sealed water pump motor via coolant liquid or water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028720 A
(19) INDIA
(22) Date of filing of Application :31/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : A THERAPEUTIC PROTEIN SUITABLE FOR FEEDINGBROUGH GASTRO INTESTINAL
TRACT AND PROCESS FOR THE PREPARATION THEREOF

:C07K001462000(| (71)Name of Applicant :
A61K0038280000| 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(51) International classification A61K0038160000| RESEARCH
A61K0033060000 Address of Applicant :Anusandhan Bhawan, 2 Rafi Marg
A61K0033240000|Marg New Delhi Delhi India 110 001 Delhi India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)HARSHAVA RDHAN VISHAVANATH ADIKANE
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an inspdiptide complex, wherein the said complex comprises peptides made of amino acids
wherein the linkage between said insulin and said peptide is-eavattentinkage. Further, a process for preparing the said insu
peptide complex is disclosed in the present invention. The said ipmpiide complex is resistant to proteolytic enzymes of the
gastrointestinal tract.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028815 A
(19) INDIA
(22) Date of filing of Application :31/07/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : INTEGRATED MANIFOLD FOR A NATURAL GASUELLED INTERNAL COMBUSTION
ENGINE

:FO2M002102000!(|(71)Name of Applicant :
FO02B0075220000| 1)AKSHAY KASHYAP
(51) International classification F02D0019060000 Address of Applicant :Greenfuel Energy Solutions Pvt. Lt
F02B0075180000 Plot No.62, Sected, IMT Manesar, Gurgaon122050, INDIA
F02D0041140000(Haryana India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)AKSHAY KASHYAP
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates generally to a fuel system module for a vehicle. The invention provides an integratethatanifoli
include channels or pasisrough bores to form a fuel channel, injecting at least one port through which fuel communicthtitire w
fuel channel is established. Therefore, the integrated manifold provides faster injection and storage of gaseous fG&lGifoh a
internal combustion engine. Further, it also reduces overall cost, weight, joints, size, and potentiahthtlhweeshy improving the
performance.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 32/2020 Dated Q2030 30216



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028926 A
(19) INDIA
(22) Date of filing of Application :01/08/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention : TURNDFF FLUORESCENT QUENCHING CUM COLORIMETRIC (DUAL OUTPUT) DETECTIC
OF MELAMINE USING GALLIC ACID FUNCTIONALISED FLUORESCENT COPPER NANOCLUSTERS

. . :GO1N|(71)Name of Applicant :
(51) International classification 21/00 | 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :27 DEFENCE COLONY NEW
(32) Priority Date :NA |DELHI-110024, INDIA Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)JYOTI SHIVA SWARAJ VUTUKURU
Filing Date ‘NA 2)NAVEEN KUMAR
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to twoff fluorescent quenching cum colorimetric (dual output) detection method of melamine u:
Gallic acid functionalised fluorescent Coppamoclusters. dascorbic acid stabilized copper nanoclusters modified with gallic ai
are used for 'turoff ‘fluorescence quenching' based detection of melamine. The method is an aqueous (liquid) based assay
both colorimetric and fluorescencaanching.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029078 A
(19) INDIA
(22) Date of filing of Application :02/08/2018 (43) Publication Date : 07/08/2020

(54) Title of the invention DISPOSABLE FOOD PACKET WITH INBUILT WARMING FACILITY

. e :A47.|(71)Name of Applicant :

(51) International classification 36/26| 1)AMITY UNIVERSITY
(31) Priority Document No :NA Address of Applicant :AMITY UNIVERSITY CAMPUS
(32) Priority Date :NA [SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
(33) Name of priority country :NA |Pradesh India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)SAURABH SINGH
(87) International Publication No :NA | 2)SHIPRA SARASWAT
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides a novel disposable faaftet along with inbuilt single use heating arrangement to warm the sn
items by using electric means just before consuming the food item. The invention further provides the facility to the tohswe
warm tastier snack item at any time and atplage. This invention is especially beneficial to the consumers while travelling. S
the proposed packaging does not require any external energy source, consumer need not carry any heating applianoe am s
electric outlet.
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